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LOK SABHA
Tuesday, 19th April, 1056,

The Lok Sabha met at El¢ren of the
Clock

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

COST ACCOUNTANTS (STATE UNDER-
TAKINGS)

#2365. Shri S. N. Das: Will the
Minister of Production be pleased to
state:

(a) whether all the State enter-
prises under the control of the Minis-
try of Production engaged in the
manufacturing processes have well
trained and fully qualified Cost
Accountants;

(b) if not the steps that are being
taken to have sufficient number of
specially qualified men for such work;

(c) whether any assessment of the
requirements have been made; and

(d) it so, the nature of the de-
cislons arrived at?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
All such enterprises with the exception
of the National Instruments Factory
are managed by private limited com-
panies, who employ trained and quali-
fled Cost Accountants or other ex-
perienced Accounts staff with know-
ledge and experience of Cost Accounts
Work. In the case of the National
Instrumernts Factory this work is done
by the Departmental Staff in consulta-

2420

tion with the Chief Cost Accounts
Officer of the Ministry of Finance.

(b) to (d). On the basis, however,
of a recent review of the requirements
the following undertakings are at pre-
sent considering proposal for
strengthening their Cost Accounts
Organisations by the appointment of
one or more Cost Accountarnts.

(1) Messrs. Hindustan Insecticides

Limited.

(2) Me#irs. Hindustan Cables Limit-
ed.

(3) Messrs. Sindri Fertilizers and
Chemicals Limited.

(4) Messrs. Hindustan Housing

Factory Limited.

(5) Messrs. Nahan Foundry, Limit-
ed.

Shri S. N. Das: May I know, Sir,
whether there is any organisation at
the Centre to advise and guide these
undertakings in this matter?

Sardar Swaran Singh: Yes, Sir, the
organisation is there in the Finance
Ministry and with the Auditor- Gene-
ral.

Shri S. N. Das: May 1 know the
strength of the organisation that is
there at present and whether there is
any proposal to further strengthen that
organisation.?

Sardar Swaran Singh: I would re-
quire notice for that.

Shri 8. N. Das: May I know whether
the Public Accounts Committee have
drawn the attention of Government so
many times in this regard and in. view
ol that is there any proposal under
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consideration for having a cadre of
such cost accountants at tke Centre?

Sardar Swaran Singh: Yes, Sir, a
proposal is under consideration for
forming such a cadre.

Shri T. S. A. Chettiar: May I know,
Sir, whether Government have under
consideration any proposal to appoint
a permanent or ad hoc committee of
this House to go into the working of
those concerns which are directly
managed by Government?

Sardar Swaran Singh: No, Sir.

INDIAN ENCLAVES IN THE PAKISTAN
TERRITORY
+2366. Shri Krishnacharya Joshi:
Will the Prime Minister be pleased ‘o
state:

(a) the pattern of the present
administrative set-up in the Indian
Enclaves in Pakistan territory:

(b) the total Revenue of these en-
claves; and

(¢) the steps taken by Government
to improve the condition of the people
there?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) For the purposes
of administration, these Indian en-
claves are included in the jurisdiction
of the nearest police stations on the
Indian mainland. Except for one en-
clave, no Government officials are sta-
tioneq in these enclaves. Various offi-
cials of the Government of West Ben-
gal, including police and reverue otli-
cials, occasionally visit the enclaves
with the permission of the Government
of East Bengal, in connection with the
investigatior. of cases reported from
there from time to time and the collec-
tion of revenue.

(b) Rs. 49,235/13/-.

(c) As far as travel between the en-
claves and the mainland is concerned.
the visa restrictions have been libera-
lised. Under a reciprocal agreement
with the East Bengal Government, the
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residents of these enclaves can travel
between the enclaves and the Indian
mainland, on the authority of identity
certificates issued by a District Magis-
trate in West Bengal, and countersign-
ed by the District Magistrate concern-
ed in East Bengal.

The supply of essential commodities,
such as cloth, oil, sugar, matches, medi-
cines etc. to the enclaves from the
Irdian mainland js allowed under an
agreement arrived at between the
Chief Secretaries of West Bengal and
East Bengal.

Difficulties have been experienced in
these and other matters and the ques-
tion of the exchange of Cooch-Behar
enclaves in East Bergal with East Ben-
gal enclaves in Indian territory has
been taken up with the Government of
Pakistan. The proposal for the ex-
change of the enclaves has been accept-
ed in principle by the Governments of
India and Pakistan, but it has not so
far been possible to arrive at an agree-
ment on the details of the exchange.
An Indo-Pakistan Conference is pro-
posed to be held shortly to discuss
bour.dary issues between the two coun-
tries, when this question will be dis-
cussed further.

Shri Krishnacharya Joshi: May I
know the total area and population of
these enclaves and may I also know
‘he number of enclaves?

Shri Sadath All Khan: There are
130 enclaves of Cooch Behar with an
area of 20.957 acres and a population
of about 12,600 situated in East Ben-
gal. Similarly, there are 93 enclaves
of East Bengal with an area of 12.15"
acres and a population of about 11,000
situated in Cooch-Behar, West Bengal

S8hri Krishnacharya Joshi: May 1
know when the exchange of these en-
claves will take place?

Shri Sadath Ali Khan: I have said
that we hope that this matter will be
taken up at the next meeting, because
a+ the meeting of the Steering Com-
mittees held in Delhi on the 11th and
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12th March 1855 the general questica
of the demarcation of boundary lines
was considered and we hopoe this will
be taken up when they meet again.

Shri B. K. Das: May I know what
are the difficulties that stand in the
way of exchange of these enclaves, be:
cause the talk was finalised long .2
fore?

Shri Sadath Ali Khan: Administra.
tive difficulties and various other com-
plications creep in and we are quite
prepared to discuss these matters; if
the Government of Pakistan agrees the
matter will be settled soon, we hope.

Shri Barman: May I know, up till
now, how many times there have
been reports of disturbances or coni-
mission of criminal acts in the en-
clavi:s and how many times the police
authorities here had to proceed o
those places—any idea?

Shri Sadath Ali Khan: I would like
to ask for rotice for that.

Shri Jaipal Singh: Is it a fact tha'
the Scheduled Tribes predominate 1n
all these enclaves? If so, may I know
why Government have not deputed the
Special Commissioner to submit a re-
port on the conditions obtaining there?

Shri Sadath Ali Khan: This sugges-
tion will be taken into consideration.

BEE-KEEPING STATIONS

*2367. Shri Bibhut{ Mishra: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) how marny bee-keeping stations
have been opened in Bihar by the All-
India Khadi and Village Industrins
Board; and

(b) the main criterion for the
opening of a bee-keeping Centre?

The Deputy Minister of Commerce
and Industry (Shri Kanungo). (a)
Ten,

(b) Favourable climatic conditions

and willingness of villagers in a parti-
cular area to take to the industry.
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Shri S. N. Das: May I know whether
any statistics are maintained with re-
gard to the production of honey by
various centres, especially with regard
to the centres that have been opened
by the Village Industries organisation?

Shri Kanungo: As far as the 49 bee
colonjes in Bibar are concerned, the
production up to December 1954 was
376 Ibs. of honey.

EvVACUEFE PROPERTY

*2368. Shri S. C. Samanta: Wil
the Minister of Rehabilitation be
pleased to state:

(a) whether it is a fact that the
proprietary rights of the evacuee
agricultural lands and rural houses
allotted to displaced persons in the
Punjab have been denied in some
cases; and

(b) if so, the reason therefor?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a)
Property rights in  respect of
rural agricultural lands and rural
houses to quasi-permanent allottees of
Punjab have not yet been given.

(b) question does not arise.

Shri 8. C. Samanta: May 1 know
whether it is a fact that those persons
who have been rehabilitated in garden
colonies are refused proprietary rights



2425 Oral Answers

on the ground that they themselves had
not grown any trees?

Shri J. K. Bhonsle: I am not aware
of this. But the question of permanernt
allotment, that is to say, proprietary

- rights to be given on a permanent basis,

is under very active consideration of
Government.

Shri §. C. Samanta: May I take it
ther. that no proprietary rights have

Yet been given to any of the displaced
persons?

Shri J. K. Bhonsle: The whole

matter is under consideration and it
won’t be long now.

NEFA

*2369. Shri D. C. Sharma: Wil
the Prime Minister be pleased to refer
to the reply giver. to starred question
No. 1557 on the 22nd December, 1954
and state the action taken on the
various recommendations made by Dr.
Verrier Elwin, Anthropological Con-
sultant to the N.E.F.A. Administratior,
on matters affecting the tribal peopl.?

The Parliamentary Secretary to the
Minister of External Affairs (Shri J. N.
Hasrarika): These recommendations
have been generally accepted and are

being followed by the N.E.F.A. Admi-
nistration.

Shri D. C. Sharma: May I know what
are these recommendations and what
steps have been taken?

Shri J. N. Hazarika: The hon. Mem-
ber must have known that the Deputy
Minister replied to question No 1557.
His answer was:

1. Proselytising activities of any form
should be discouraged and there shouid
be no preaching of superiority of one
religion over another.

2. Art, Culture. handicrafts and
other special characteristics of the
tribal people should be preserved as
far as possible.

3. Basic education should be intro-
duced.
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4. Efforts should be made to intro-
duce Hindi as early as possible.

5. The officials and the teachers
should be carefully selected and they
should study the language and customs
of the tribal people.

These were the main recommenda-
tions and the Deputy Minister stated
them in the House.

Shri D. C. Sharma: May I know if
the Government has organised any
agency for the promotion of culture of
these areas, and if so, what is the
nature of the agencies?

Shri J. N. Hazarika: We have al-
reody appointed some officers in these
areas for the preservation of the cul-
ture and arts of the tribal people.

Shri D. C. Sharma: May I know
what efforts have beer. made to adcpt
the system of basic education with
reference to the particular needs of
this area?
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[The Minister of Education aad
Natural Resources and Scientific Re-
search (Maulana Azad): I may clear
this point. Some time ago, a Con-
ference was convened there in order to
consider the way in which basic edu-
cation should be imparted there. The
report of the conference was received
and action is being taken in accord-
ance with the report.]
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Shri Jaipal Singh: The Parliamentary
Secretary has just now stated that one
of the recommendations is that every-
one working in these areas should
learn the language of that areas. May
I know whether the language is learnt
before the appointment is made or
they learn it while they are there?
How many are proficient in the local
language?

Shri J. N. Hazarika: We try to give
them education in the local languages;
Primary education will be imparted to
the tribal people in their mother
tongue.

Shri Jaipal Singh: 1 am talking of
the officers. )

STaTE TRADING

#2370. Shri L. N. Mishra: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that Gov-
ernment have decided as a policy not
to enter the export trade in any com-
modity; and

(b) it so, the main reasons for
taking this kind of decision against
the policy of increasing State-trading?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) No,
Sir.

(b) Does not arise.

Shri L. N. Mishra: May I know whe-
ther the sub-committee which was ap-
pointed in 1950 submitted its report,
and whether it was examined by some
other committee, and what was the
recommendation of that committee?

Shri Kanungo: The report of the
committee appointed in 1950 was
examined by another committee in
1952 and the latter committee recom-
mended that the business in foodstuffs
and other things should not be under-
taken by the Goverr.ment. They also
recommended that the business in
handloom products and cottage indus-
try products should be taken up by a
«Corporation of the State.
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Shri L. N. Mishra: The Deputy
Minister answered both (a) and (b) in
the negative. I want to know whether
he is aware of the fact that the Minis- .
ter of Commerce and Industry in his
address to the last meeting of the Ex-
port Advisory Committee said that the
Government are definitely decided not
to enter the export trade?

Shri Kanungo: The proposal is
under corsideration whether it will be
an entirely State-trading agency or an
agency which will be supported or pro-
moted by the State—that is a matter
which is being considered.

Shri L. N. Mishra: May I know whe-
ther the Government have any desire
to do State trading in any of the
chosen articles at least?

Shri Kanungo: The matter is under
consideration and no decision has yet
been taken.

Shri S. N. Das: What is the extent of
export trade at present undertaker. by
the Central Government?

Shri Kanungo: At present, there is
none.

TexTiLE ENQUIrRY CoMMITIES's REPORT

*2372. Shri Jhulan Sinha: Will the
Mirister of Commerce and Industry he
pleased to state:

(a) the decisions of Government om
the Report of the Textile Enquicy
Committee 1954; and

(b) the action taken for the imple-
mentation of its various recommenda-
tions?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) and
(b). The Report is still under consi-
deration.

Shri Jhulan Sinha: May I know
when it was submitted to the Govern-
ment?

Shri Kanungo: It was submitted at
the end of September 1854.
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Shri Jhulan Sinha: May I enquire if,
in view of the importance of allocation
of certair. varieties of cloth for hand-
loom industry and of the importance
*of substitution of handloom by power-
loom, Government consider it desir-
able to expedite a decision in this res-
pect?

Shri Kanungo: Yes. The views of the
State  Government have been called
for. Some have replied and some have
not. Therefore, there is delay in taking
a decision.

Shri Sivamurthi Swami: May I know
whether the Government have receiv-
ed any complaint against the Textiie
Enquiry Committee's report from the
States?

Shri Kanungo: All the States have
not sent their comments. Some which
Rave sent have objected to certain
parts and approved certain parts.

SyNTHETIC O11. PLang

+2373. Shri Kelappan: Will the
Minister of Production be pleased to
refer to the reply giver. to starred
question No. 279 on the 25th February.
1055 and state:

(a) the names of the international
firms which have been entrusted with
the work of preparing the project
reports for the proposed synthetic oil
plant;

(b) whether any such report has
been received so far; and

(¢) if so, whether any decision re-
garding the site has been taken?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (3)
The firms which are being contact:d
for the preparation of project reports
are—

(1) M/s. M. W, Kellogg Co.,, New

York,

(2) M/s. Lurgi, Fratkfurt, Ger-
many, and

(3) M/s. Helnrich Koppers, Essen,
Germany.
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(b) NO.

(c) Does not arise.

Shri Kelappan: May I know what is
being done in regard to the report sub-
mitted by the Synthetic Petrol Comr-
mittee set up by the Government?

Sardar Swaran Singh: 1 have already
indicated the position in my reply.
Part A is the result of the recom-
mendations made by that Committee.

Shri Kelappan: May I know th:
amount so far spent on this project?

Sardar Swaran Singh: There is only
a proposal to invite a project report;
there is no project as such at the
moment.

Shri C. R. Narasimhan: What is the
proposed capital outlay?

Sardar Swaran Singh: It will depend
upon the project report.

Mr. Speaker: It is too early to put
questions on the details.

Shri Sarangadhar Das: May I know
if the scheme to distil petrol from
Talcher coal which was sponsored at
one time by the Orissa Government
has beer. given to these consultants
and is under consideration?

Sardar Swaran Singh: This will de-
pend upon the project report which I
am sure, will take into consideration
the various factors which are necessary
for the successful execution of a pro-
ject of this nature—that is. ‘he
quantity and quality of coal availabi-
lity of water, etc. There are many
other circumstances which have to be
taken into consideration.
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AID TO MYSORE

#2375. Shri Wodeyar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Government of
Mysore have asked for financial ail
from the Centre for helping industries
in the State;

(b) if so, the names of such indus-
tries that are to be assisted; and

(c) whether Government have taken
any decision on their request?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
Yes, Sir.

(b) and (c). A statement giving de-
tails of loans and grants made bv the
Central Government is laid on the
Table of the House [See Appendix XI,
annexure No. 17.]

Shri Wodeyar: May I know what is
the proposed total amount of fianancial
assistance to start large-scale indus-
tries?

Shri Kanungo; The question is about
grants. There is no proposal for &1y
ceiling. Schemes as they come are
considered or. their merits.

Shri N. Rachiah: May I know whe-
ther Government propose to give
financial aid to ibe promoticu of agar-
bathi industry in Mysore State?

Shri Kanungo: If a proposal from

the State Government comes, as I said,
it will be considered on merits.

Shri N. Rachiah: May I knov why
no grant was given to Mysore State
with regard to small-scale industries

during 1954-55?

Shri Kanungo:
received.

No proposals were

SELECTION OF MANAGING DIRECTORS

*2376. Dr. Ram Subhag Singh: Wil
the Minister of Planning be pleased
to state:

(a) whether the auestion of laying
down a standard for the selection of
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Managing Directors and General
Managers of the Government concerns
was recently discussed by the Plan-
ning Commission;

(b) if so, the standard evolved, if
any,

(c) whether Government will lay a
opy thereof on the Table of the
House; and

(d) if the answer to part (a) above
be in the negative. whether the Plan-
ning Commission propose {0 discuss
the question in the near future?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) No.

(b) and (¢). Do not arise,

(d) The question of the principles to
be followed and arrangements to be
made for recruiting staff for public
undertakings is at present under the
consideration of the Planning Commis-
sion and the Production Ministry and
other Minist1ies concerned.

Dr. Ram Subhag Singh: May I know
whether it is the usual practice of the
Planning Commission not to take into
consideration the managerial staff which
is required to run the big enterprises
like the fertilizer and steel factories
at the time when those proposals are
discussed by the Commission?

Shri S. N. Mishra: 1 could not catch
the import of the question, the Planning
Commission as such is not concerned
with the appointments of these persons,
but if there is any question of laying
down certain principles it is in a general
way that the Planning Commission is
concerned. And I can state for the
information of the hon. Member that
not specifically for the Managing Direc-
tors and General Managers but for the
constitution of a cadre for the Indus-
trial Managerial Service, a proposal is
under the consideration of the Planning
Commission and the Productim
Ministry.

Dr. Rum Subhag Singh: My point is
that for the setting up of all the big
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enilerprises he proposals are first con-
sidered by the Plarning Commission. I
want to know whether at the time of
considering those proposals the Plann.
ing Commission also consider what kind
of managerial staff would be required
to run those enterprises.

Shri S. N. Mishra: The Planning
Commission may offer in a general way
certain suggestions, but it would be
somewhat difficult for the Commission
to lay down a uniform standard, because
it will be realised that there are varying
requirements of various enterprises.

SILK INDUSTRY

*2380. Shri N. Rachiah: Will the
Minister of Commerce and Industry be
pleased to state the total amount of
financial assistance given to the Mysore
State for the promotion of silk industry
during the year 1954-55?

The Deputy Minister of Commerce
and Industry (Shri Kanungo):
Rs. 7,68,145/-

Shri N. Rachiah: May I know the
schemes for which this financial assis-
tance was given

Shri Kanungo: It is a long list:
Scheme for the establishment of mulber-
ry graft nursery, scheme for providing
facilities on the Beligirirangan Hills for
increasing the production of revita-
lised univoltine and bivoltine seed co-
coons, scheme for production of foreign
race basic seed cocoons at Guduvana-
halli, scheme for establishment of multi-
voltine silkworm disease-free ¢gg sta-
tion in Kunigal, Bidai and Dodalallapur,
scheme for supply of refrigerators to
aided graineures and so on and se
forth.

Shri Keshavaiengar: May I know if
the Central Government has evolved
any machinery for seeing that the
amounts so granted are put to comp-
lete use by the State Governments?

Shri Kanungo: Periodical reports
on the progress of the schemes are ob-
tained and the progress of schemes is.
watched.
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Losses IN COLLIERIES

*2381. Shri K. C. Sodhia: Will the
Minister of Production be pleased to
state:

(a) whether Government have con-
stitute® a¥y inquiry as to why some
collieries have been working continuous-
ly at a loss for <o many years;

(b) if so, when and with what results;
any,

(c) whether there was any loss in
any of the State collieries during 1954-
55 and if so, in which collieries and
how much?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a) and
(b). It is presumed that Member is
referring to the State Collieries. An
investigation into the methods of work-
ing of the State Collieries, the cost of
production and the steps to be taken to
increase the production and to reduce
the cost of production to make their
working remunerative and financially
sound was undertaken by a Committee
called the Railway Collieries Enquiry
Committee which submitted its report
in 1951.

The Committee made various sugges-
tions for improving the working of
these collieries and to make their work.
ing remunerative and financially sound.
A statement showing the action taken
on the recommendations made by this
Committee is laid on the Table of the
House, [See Appendix XI, annexure
No, 18.]

Apart from this no separate enquiry
was instituted by the Government to
ascertain why some of these collieries
have been working continuously at a
loss.

(c) Final figures are not yet zvailable
a8 the accounts for the year 1954-55
have not been closed. According to the
provisional figures, the working of the
Collieries is expected to show an over-
all profit of Rs. 33-36 lakhs. After the
accounts have been finalised, a state-
ment will be laid on the Table of the
Lok Sabha showing the profit or loss
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on the wurking of each of these Col-
lieries.

Shri K. C. Sodhia: Mayv [ know what
is the *otal number of collierfes, how

many of them are working at a loss,
and what is the otal loss of each?

Sardar Swaran Singh: I would request
the hon. Member to be at the moment
satisfled with the lengthy reply I have
given and the lengthy statement that
I have placed on the Table. This
point that is now being raised in the
question is a new point. Partly it has
been covered by the reply that 1 have
given, and if he gives a separate nctice,
whatever other information he requires
will be collected.

Shri K C. Sodhia: The statement
says that Government have already
taken action on some of the recommen.
dations mentioned in the statement on
the 1st of August 1950, After these
five years I want to know whether it
has heen brought to the notice of the
Government that there is a huge loss
of Rs, 60 lakhs per year over five col-
lieries, and what have Government
done to get rid of this loss?

Sardar Swaran Singh: I thought I had
covered this point in reply to part (e)
of the question where I have said that
the preliminary accounts indicate that
there will be an overall profit of Rs.
33:36 lakhs although this is subject to
final preparation of the accounts. There-
fore this alarming picture painted by
the hon. Member does not arise.

Shri Nageshwar Prasad Sinha: Per-
haps the hon. Minister is aware that
the collieries were worked through con-
tractors in the past. May I know
whether the losses are due to the fact
that the contract system has been abo-
lished?

Sardar Swaran Singh: I would leave
the hon. Member to draw his own con-
clusions. I have made the factual posi-
tion available to the House.

Shri K. C. Sodhia: May I know
whether what I submitted is wrong or
Government are not doing anything
about it?
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Sardar Swaran Singh: I will not use
a strong adjective. I have stated the
facts and I would leave it to the hon.
Member to decide whether his asser-
tion is wrong or correct or partially
correct. I would leave him to draw
his own conclusion.

ZINCc FacTORY

*2382. Shri Balakrishnan: Will the
Minister of Commerce and Industry be
pleased to refer to the reply given to
unstarred question No. 894 on the 22nd
December, 1954 and state:

(a) the progress made so far in
considering the report of the committee
which was formed to examine the
question of the establishment of a Zinc
factory in India;

(b) whether Government prcpose
to start a Zinc factory in the imme-
diate future: and

(c) whether it is a fact that all the
requirements in respect of this com-
modity are met at present from
imports from foreign countries?

The Deputy Minister of Commerce
and Industry (Shri Kanunge): (a) and
(b). According o the recommenda-
tions of the Committee a Zinc Smelter
can be established only when the daily
output of ore has reached a thourand
tons. Today the output is only of the
order of 300 tons. The question of
establishing a zinc smelter can therve-
fore, be taken up only after the ore
output has reached the required taiget.

(c) Yes, Sir.

Shri Balakrishnan: May 1 know
under what conditions our raw
materials are exported to foreign coun-
tries? Now we are exporting our raw
materials to foreign countries. Is
there any agreement?

Shri Kanungo: There is rno agree-
ment. The export is conducted ur.ler
the usual forms of trade.

Shri Balakrishnan: In the reply
given to unstarred question No. 894
an the 22nd December, 1954, in part (c)
the hon. Minister of Commerce and
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Industry stated: “Before the establish-
ment of a zinc smelter is contemplated,
it is necessary to ensure a minimum
daily output of ore. Government have
under examination certain proposais
for the development of the mines con-
cerned towards achieving this mini-
mum ore output.” May I know what
is the daily output which is ensured
now in our mines and what is the daily
output expected to start a zinc factory”

Shri Kanungo: The present output is
200—300 tons a day. The question of
increasing the output is being consider-
ed by the Government and negotiations
are being carried on betweer, the
company and the Government and
also Consultants from abroad.

Shri Balakrishnan: How much is
required for starting a factory?

Shri Kanunge: 1,000 tons a day.

Shri N, B. Chowdhury: May I know
the names of the countries from which
zinc is being imported now?

Shri Kanungo: I require notice.
HospiTAL 1IN FARIDABAD

*2383. Shri  Gidwani: Will the
Minister of Rehabilitation be pleased
to lay a statement on the Table of
the House showing:

(8) the expenditure incurred on
the hospital in Faridabad during the
years 1952-53 and 1953-54;

(b) the amount spent on the pur-
chase of medicines and other stores
for the hospital during these years;
and

(c) whether any tenders were in-
vited for the purchase of hospital
stores and other requirements during
these years?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) to (c).
A statement is laid on the Table of the
House. [See Appendix XI, snnexure
No. 19.]

Shri Gidwani: In reply to part (c) of
the question, whether any tenders were
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invited for the purchase of hospital
stores and other reguirements during
these years, it is stated that they were
not invited ir. all cases. May I enquire
what were the cases in which tenders
were not invited and the reasons for
not inviting tenders?

Shri J. K. Bhonsle: Actually purchase
is made ir. three different ways: first
from Government Stores and depots.
So far as that is concerned, the ques-
tion of price does not arise because the
prices are standardised. Second, pri-
vate manufacturers, whose prices ar:
also standardised. For hospitals, they
give special concessions. Third, through
terders. I might also inform the hon.
Member that in 1952-53, the articles
purchased through Government insti-
tutions were 32 per cent., through
private manufacturers and distributors
30 per cent. and through tenders 38
per cent. In 1953-54, purchases through
Government institutions were 35 per
cent.,, manufacturers 29 per cent. ani
through tenders 36 per cent. It will
therefore be seen that a majority of
the drugs are purchased through gov-
ernmental agencies.

Shri Gidwani: In cases where ten-
ders were rot invited, were the pur-
chases made locally from  wholesula
dealers or retail dealers? What was the
agency for making these purchases?

Shri J. K. Bhonsle: Where purchas.s
are made direct from the maau
facturers, the Chief Medical Officers
indent on these manufacturers. As !
have said, the prices of these drugs are
standardised and for hospitals, they get
a special concession.
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+2386. Shri Sanganna: Will the
Minister of Planming be pleased Lo
refer to the reply given to star;ai
question No. 2208 on the 4th May
1954 and state:

(a) whether any decision has since
been arrived at by the Planning Com-
mission in respect of the remodeliing
of the river canals in Orissa: and

(b) if so, the nature thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Not yet,
Sir.

(b) Does not arise.

Shri Sanganna: May 1 know the pro-
posed estimates of the schemes?

Shri Hathi: L. 1492 crores.

Shri Sanganna: May I know whether
these schemes come under the Hirakud
Project?

Shri Hathi: It will be a part of the
Hirakud project,——an extension of the
present project.

Shri Sanganna: May I know wheitler
this scheme is keepirn.g pace with the
progress of the Hirakud dam proic:t”

Shri Hathi: No. It has not yet start-
ed. There is no question of keepinZ
pace. It has been investigated and is
now being examined.

N.EFA.

*2388. Shri Rishang Keishing: Will
the Prime Minister be pleased o
state:

(a) whether aircrafts have bcen
used for bombing any of the areas in
N.EF.A. in the incidents arising oul
of clashes between the tribal people
and the Indian Armed Forces th-re:
and

(b) if so, the extent of damages
caused by bombing?
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The Parliamentary Secretary to the
Minister of Exiernsl Affaies (Shri
Sadath Ali Khan): (a) No.

(b) Does not arise.

TEXTILE MILLS IN PUNJAB

*2389. Shri R. P. Garg: Will the
‘Ministcr of Commerce and Industry
be pleased to state:

(a) whether the Government of
India have received any request from
the Punjab Goverr.ment for assistance
in setting up more textile mills in that
State; and

(b) if so, the decision of the Gov-
ernment of India in this matter?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) Yes,
Sir. Such a request was received for
inclusion in the Second Five Year
Plan.

(b) Consistent with Government’s
policy, the State Government have
been informed that there would be
scope only for spinning units and not
for composite mills.

QUARTERS FOR LABOUR (CONSTRUCTION)

*2390. Shri S. N. Das: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
giver. to starred question No. 135 on
the 18th November, 1954 and state:

(a) whether any final decision has
since been taken in regard to the
question of providing residential
quarters for labour employed on con-
structior, work in Delhi;

(b) it so, the scheme and pro-
gramme drawn up in this connection;
.and

(¢) the estimated expenditure and
phasing of the plan?

The Minister of Wokrs, Housing and
Supply (Sardar Swarn Singh): (a)
No Sir.

(b) and (c¢). Do not arise.
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Shri 8. N. Dag: May I know the
reasons why the Central Governm- it
did not see the necessity of providing
shelter to the builders of New Delhi?

Sardar Swaran Singh: We do
recognise the necessity. That is why
the scheme is under consideration.

Shri S. N. Das: How long will it take
to firnalise this scheme?

Sardar Swaran Singh: I do not think
that my reply will be very illuminat-
ing if I say that we will try to take a
decision as early as possible.

Shri §. N. Das: Why does the hun.
Minister think that he cannot give a
time? What are the special reasons
why so much time is being taken?

Sardar Swaran Singh: The hon.
Member may kindly remember thac
New Delhi is being constructed for the
last 40 years. No one ever recognised
the necessity. But, now we do feel that
there should be some accommodation
for these builders. It is for that reason
‘that we have taken under considera-
tion a scheme of this nature.

HanNbrLoom INDUSTRY

*2392. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the amount given
as grant to the Government of Punjab
for the development of Handloom In-
dustry during 1954-55?

The Deputy Minister of Commerge
and Industry (Shri Kanungo):
Rs, 2.65,394 as grants and Rs. 3,15,000
as loans.

Shri D. C. Sharma: May I know ac-
cording to what principle this grant
has been distributed ?

Shri Kanungo: The principles are
utility and practicality of the schemes
that have been submitted.

Shri D. C. Sharma: May I know at
what interest these loans are distribut-
ed and how many persons have bene-
fited by the receipy of these loans?
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Shri Kanungo: The actual distribu-
tion of the loans is the responsibility
of the State Government. I am not in
a position to give the number of people
who have received the loans. The figure
of loans indicates the amount disburs-
ed to the State Government.

Shri D. C. Sharma: May I know if
it is the policy of the Governmernt to
encourage co-operatives for this hand-
loom industry and if a directive to that
effect was issued to the Punjab Gov-
ernment and if o, how far it has been
followed?

Shri Kanungo: The Government's
policy is definitely for co-operative
organisation of handloom weavers. The
Punjab Government, along with other
State Governments, are aware of it.
Unfortunately, the progress in Punjab
has not been very brisk.

HORTICULTURAL OPERATION IN DELHI

*2393. Shri S. C. Samanta: Will the
Minister of Works, Housing and Sup-
ply be pleased to lay a statement on
the Table of the House showing:

(a) the number of Gazetted stail
engaged in the horticultural operation
works at Delhi State Circle and
Central Circle, New Delhi;

(b) whether there was any re-
trenchment of staff due to the recom-
merndations of the Kasturbhal Lalthai
Committee;

(c) if so, how much and how far
economy was effected thereby; and

(d) the establishment charges of
these two circles from 1947 up-to-date,
(year by year)?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (i)
All horticultural work in Delhi has
been assigned to one division under
Circle No. 1 and there are eight vazet-
ted officers doing this work.

(b) No.

(c) Does not arise.
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(d) I place on the Table of the Lok
Sabha a statement giving the requisite
information. [See Appendix XI, an-
nexure No. 20.]

Shri 8. C. Samanta; May I know
whether the Government have thought
of any other way of effecting economy
in the department?

Sardar Swaran Singh: I do not know
how we can have good shrubbery and
good horticultural work and also not
pay for it. If we want all these ameni-
ties, I am afraid we will have to pay
for it.

Shri S. C. Samanta: From the state-
ment I find that establishment charges
have riser. high. May I know the
reason: whether the staff has been in-
creased or any other work has been
taken up?

Sardar Swaran Singh: From &
perusal of the statement which I have
placed on the Table of the Lok Sabha,
it will appear that there is a rather
sharp rise in the year 1948-49 as com-
pared with the previous year, 1947-48.
This is due to the implementatio: of
the recommendations of the Pay C-m-
mission and because of the higher pay
that was given as a result of those
recommendations. Thereafter, the in-
crease is a steady one and that is due
to the development of Delhi, on aceuunt
of the area being enlarged and in view
of the colonieg having been developed.

GRANT TO PUNJAB

*2397. Shri D. C. Sharma: Will the
Minister of Planning be pleased to
lay a statement on the Table of the
House showing:

(a) the total amount of grant giver
to Punjab during 1954 for the improve-
ment of the hill stations under the
Five Year Plan; and

(b) the main purposes for which
this grant has been sanctioned?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) No such grant
was given by the Central Government
tc the Punjab Government in 1974.

(b) Does not arise,
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Shri D. C. Sharma: May I know if
grants for this purpose have been given
to State Governments and if so on
what basis ?

Shri S. N. Mishra: To which State is
the hon. Member referring?

Mr. Speaker: He wants to know whe-
ther the grant is given to any other
State: not to any particular Statc.

Shri S. N. Mishra: 1 have no informa-
tion on that point just now.
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Shri D. C. Sharma: May I know the
amount of money that the Planning
Commission has set apart for the iin-

provement of hill stations all over
India?
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Shri D. C. Sharma: I wanted to khow
4how much money had been set apart
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for the purpose, but I have not gol
any answer to that.

Mr. Speaker; Order, order.

Shri S. C. Samanta: (s it not a fact
that under the First Five Year Plan the
Transport Ministry with ihe sanction of
the Planning Commission hiave im-
proved many hill stations, and among
them these stations in Punjab are in-
cluded?

Shri S. N. Mishra: As I have already
stated, in the Punjab, ithe State Gov-
ernment have stated that they have no
such plan, but certain Central grants
have been responsible for the improve-
ment of some such areas like Simla,
Kulu, Solan and the like.

——

WRITTEN ANSWERS TO QUESTIONS

MONAZITE

#2371, Th. Lakshman Singh Charak:
Will the Prime Minister be pleased to
state the total production of monazite
in 1954 in India?

The Parliamentary Secretary to the
Minjiter of External Affairs (Shri
Sadath Ali Khan): It is rot desirable
in the public interest to disclose this
information.

GOVERNMENT INDUSTRIAL ENTERPRISES

+2377. Pandit D. N. Tiwary: Will
the Minister of Production be pleased
to refer to the reply given to starred
question No. 1203 or. 21st September
1954 and state:

(a) whether all the Government
Industrial enierprises under the
control of his Ministry have been
brought under the company form of
man.agement; and

(b) if not, the number of those that
are still under other forms of manage-
ment and the reasons therefor?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a)
No.
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(b) Three organizations viz,, Gov-
ernment Salt Sources, State Collieries
and National Instruments Factory are
still being managed departmentally.
These are all old activities of Govern-
ment which were well organised even
before independence. In none of them
has there been a problem of building
up a new Organizatior. or even of very
rapid expansion. The State Collieries
and the National Instruments Factory
are really service departments. As re-
gards the Government Salt Sources,
there is no advantage which a com-
pany is expected to have in preference
over the present pattern. Government
consider that it would not be necessary
or correct purely for the sake of
theoretical uniformity to convert an
undertaking from the departmental to
the company form of management re-
gardless of the circumstances and the
requirements of the case. If it is found
that it would be advantageous to
charge to the company form of
management for specific reasons e.g. if
a large and rap.d expansion had to be
effected under a more flexible pattern
of management the matter would be
examined again and a decision taken
on merits.

REHABILITATION OF HARIJANS IN GANGA-
NAGAR DISTRICT

*2378. Shri Bheekha Bhai: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether it is a fact that about
2,000 non-Claimant displaced Harijan
families still remain to be rehabili-
tated in Ganganagar District in
Rajasthan, and that no lands have
been allotted to them so far; and

(b) if so, the steps Government pro.
pose to take in the matter?

The Deputy Minister of Rehabilita.
tion (Shri J. K. Bhonsle): (a) The
number of Harijan displaced families
so far settled on land in Rajasthan is
8340. Government are not aware of
the number of non-claimant displaced
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Harijans who stil remain unrehabili-
tated in Ganganagar.

(b) Does not arise.
FERTILIZER PLANT

*2379. Dr. Satyawadi: Will the °
Minister of Production be pleased to
refer to the reply giver to starred
question No. 821 on the 12th March.,
1955 and state:

(a) the estim@ted cost of the pro-
ject for the establishment of a factory
for the production of ammenium
nitrate in the Bhakra Nangal area and
the total estimated production of the
plant; and

(b) the period of time that it will
take to start work orn this project?

The Minister of Works, Honsing and
Supply (Sardar Swaran Singh): (a) It
has been decided that the factory
should have a capacity to produce
about 200,000 tons of ammonium
r.itrate per annum, Technical and other
details regarding the factory will be
settled only alier examining the final
report of the Fertilizer Production
Committee and it is not possible at this
stage to make any reliable estimate of
the total cost of the project.

(b) Certair. preliminary steos to-
wards the implementation of the de-
cision to set up the factory have al-
ready been taken. Work on the pro-
ject is expected to be started as soon
os technidal and other details are set-
tled after examination of the final re
port ~f the Fertilizer Production Com-
mittee.

LoANs TO DISPLACED PERSONS

*2385. Shri Dasaratha Deb: Will the
Minister of Rehabilitation be pleased
te state:

(a) whether therg have been
demands from various organisations of
displaced persons of Tripura to intro-
duce West Bengal scale of loans in
the matter of rehabilitation of dis-
placed persons; and

(b) if so, the steps Government pro-
pose to take in the matter?
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The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) and (b).
The information is being collected and
will be laid on. the Table of the Lok
Sabha in due course.

FoRrResT DEVELOPMENT IN DAMODAR
VALLEY

*2391. Th. Lakshman Singh Charak:
Will the Minister of Irrigation and
Power be pleased to state the nature
of the plan for Forest Development
in the Upper Damodar Valley submit-
ted by Dr, R. Gorrie?

The Deputy Minister of Irrigation
and Power (Shri Hathi): Two copies
of Dr. Gorrie's report or. soil conserva-
tion and afforestation in the Upper
Demodar Valley have been placed in
the Parliament Library.

SURVEY OF SMALL-SCALE INDUSTRIES

*2394. Pandit D. N. Tiwary: Will
the Minister of Planning be pleased
to state:

(a) whether any directive has beern
issued to the State Governments for
making a thorough survey of the
small-scale industries; and

(b) if so, the naEure of the reports
received from the State Governments
in this connection?

The Deputy Minister of Plauning
(Shri 8. N. Mishra): (a) No.

(b) Does not arise.
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D1spPLACED PERSONS (COMPENSATION AND
REHABILITATION) Act, 1954

*2398. Th. Lakshman Singh Charak:
Will the Minister of Rehabilitation be
pleased to state:

(a) whether rules have been framed
by Government under Section 40 of
the Displaced Persons (Compensation
ard Rehabilitation) Act, 1954; and

(b) if so. whether a copy thereof
will be placed on the Table of the
House?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) The draft
rules under Section 40 of the Displac-
ed Persons (Compensation and Re-
habilitation) Act, 1954 have been pre-
pared. These were referred to the
Advisory Board constituted under Sec-
tion 31 of the said Act for advice. The
recommendations of the Board have
been received and are under considera-
tion of the Ministry.

(b) Yes: in due course as provided
in Section 40(3) of the Act.
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COTTAGE INDUSTRIES IN TRIPURA

887. Shri Dasaratha Deb: Will the
Minister of Commerce and Industiry
be pleased to state the number of
tribal people who applied 1n 1954-85
for aid or loan for the development of
cottage industry in T:ipura?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): Appli-
cations from individuals for develop-

ment of cottage industries are not
entertained by the Government of
India. No granis or loans were also

given to the co-operatives in the Tri-
pura State or to the Tripura Govern-
ment during the yecar 1954-55 for the
same  purpose. Sometimes special
prants-in-aicl are given by the Centre
to the State Governments for the wel-
fare of Scheduled Tribes in the Part C
States. No such grant was also given
to the Tripura Government during th-

| yeor 1954-55.

Corrace INDUSTRIES IN TRIPURA

888. Shri Dasaratha Deb: Wi!l the
Minister of Commerce and Industry
be pleased to state:

(a) whether any tribal people or
co-operatives formed by Tribal people
have received loan or aid from
Government in  1954-55  for the
developmert of cottage industry: and

(b) if so, the number of recipients”

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) and
(b). Applications from individuals
for development of cottage industries
are not entertained by the Govern-
ment of India. No grants or loans
were also given to the co-operatives
ir. the Tripura State or to the Tripura
overnment during the year 1954.55
for the same purpose. Sometimes
special grants-in-aid are given by the
Centre to the State Governments for
the welfare of Schedule Tribes in the
Part C States. No such grant was also
Gfiven to the Tripura Governmert
during the year 1954-55.

84 LSD.
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889. Shri N, B. Chowdhury: Will the
Minister of Commerce and Industiy be
pleased to lay a statement on the
Table of the House showing: o

(a) the names of the certified insti-
tutions in West Bengal which deal in
Khadi;

(b) the amounts of subsidy paid to
them during the years 1953 and 1954,
and

(¢) the manner in which the
selection of institutions for this pur-
pose is made?

The Deputy Minister of Commerce.
and Industry (Shri Kanungo): (a) to

(¢). A statement is attached. [See
Appendix XI, annexure No, 21.]
FILATURE LABORATORIES
890. Shri Keshavalengar: Will the

Minigter of Commerce and Industry
be pleased to state:

(a) whether there are any
laboratories and research institutions
maintained by filature companies in
India; and

(b) if 30, their ‘number and the
names of the places where they are
located?

The Deputy Minister of Commetce
and Industry (Shri Kasungo): (a) No,
Sir. Not to Government's knowledge.

(b) Dues not arise.

N.EF.A,

891, shri D. C. Sharma: Will the
Prime Minister be pleased to state
the nalure of the scheme for the
development of Education in the
North-East Frontier Agency?

The Parliamentary Secretary (o the
Minister of External Affairs (Stri
Sadath Ali Khan): The scheme for the
cducational development of NEFA is
essentially similar to that operating in
other parts of the country. Specinl

) SURTND N SR
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consideration has, however, to be given
to the conditions obtaining in the
North-East Frontier Agency. The
dearth of trained local teachers is the
greatest obstacle. The main features
of the scheme are:

(i) Training of tribals teachers.

(ii) Introduction of basic educa-
tion.

(iii) Use of the tribal language in
the lower classes and en-
couragement of Hindi and the
devnagrl script in the upper
classes.

There are at present 150 primary
schools, 12 middle schools and 4 high
schools. These are likely to be doubl-
ed during the next five years.

ADVISORY BOARD FOR REHABILITATION
oF DISPLACED PERSONS

892. Shri D. C. Sharma: Will the
Mirnister of Rehabilitation be pleased
to state:

(a) whether & meeting of the
Advisory Board constituted recently
in connection with the Administration
nf the Displaced Persons (Compensa-
tion and Rehabilitation) Act, 1954 took
place ir. the month of February, 1955;
and

(b) it so, the decisions arrived at?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle): (a) Yes.
seven meetings of the Advisory Board
took place in February, 1955.

(b) The Adviscry Board has sug-
gested some changes in the draft rules
to be framed under the Displaced Per-
sons (Compensation and Rehabilita-
tion) Act. 1954 which are under con-
sideration of the Government.

Rapio LicENCE FEE
23 f Shri D. C. Sharma:
"\ Th. Jugal Kishore Sinha:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether the radio licence fee
is proposed to be reduced; and
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(b) if so, from which date?

The Minister of Information and
Broadcasting (Dr. Keskar): (1) and
(b). The question of reduction in the
radio licence fee is under considera-
tion.

CERTIFICATION OF FiLms

894. Sardar Hukam Singh: Will the
Minister of Information and Rrosd-
casting be pleased to state:

(a) the number of films, including
shots and trailers certified by the
Central Board of Film Censors during
1954;

(b) the total footage of these tilms
examined; and

(¢) the average time taken by the
Board for the certification of a film?

The Minister of Information and
Broadcasting (Dr. Kepkar): (a) 2,405
films.

(b) (i) 62,20,869 feet in 35 mm. size,
(ii) 4,867,908 feet in 16 mm. size.
(iii) 641 feet in 8 mm. size.

(¢) It will be difficult to give a cor-
rect estimate of the average time for
all films. Films are examined in order
of priority according to the date of
application, If the application is com.
plete in all respects, ine averure ‘time
{aken is between one to three weeks
sccording to the priority of the date
of application, This average may be
exceeded in cases where further re-
presentations are made by producers
or there are proceedings by way cf
revision or appeal.

Newsreels are usually certified with-
in two days of the application and in
case of urgency on the same day on
which the application is made.

INDIAN IMPRISONED IN FOREIGN
COUNTRIES

895. Shri Tbrahim: Will the Primg
Minister be pleased to state the num-
ber of Indian natfonals imprisoned
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and detained at present in  foreign

countries?

The Parliamentary Secretary to the
Minister of External Affaxrs (Shri
Sadath Ali Khan): The required in-
formation is being collected and will
be placed on the Table of the House in
due cour.e.

INDIANS IN MAURITIUS

896. Shri Ibrahim: Will the
Minister be pleased to state;

Prime

(a) the approximsase number of
Indians at present residing in
Mauritius;

(b) the pcreentage that this bears
to the total population of the Island,
and

(¢) the number of Indians who are
members of the Mauritius Legislature?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) 3.63.405.

(b) 67 per cent.

(¢) feurt n,
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REsSEARCH ON PusLICITY

898. Shri S. C. Samanta: Will the
Minister of Information and Broad-
casting be pleased to state:
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(a) the nature of the basic re-
searches on matters of publicity under-
taken during the years 1953 and 1904,

(b) the number of persons,‘énéaged
on the work,; and

(¢) the results derived therefrom?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (¢).
The Research and Reference Division
is generally not meant for basic re-
search. The statf of the Division is
engaged in the work of providing guid-
ance and background material and in
preparing reference material for the
use of the media units of the Ministry.

DispLacEd HARWAN FaMILIES OF
GANGANAGAR DisTRICT

899. Shri Bheekha Bhai; Will the
Minister of Rehabilitation be pleased
{o state:

(a) whether it is a fact that over
two  thousand  displaced Harijan
families of Garnganagar  district,
Rajasthan, have not bcen registerea
as yet; and

(b) if so, the reasons therefor?

The Deputy Minister of Rehabilita-
tion (Shri J. K. Bhonsle)  (a) No.

(b) The question does not arisc.

CoaL (ProbuctrioN CosT)

900. Shri K. C. Sodhia: Will ke
Minister of Production he pleased to
state: '

(a) whether the cost of productiou
per ton of coal differs from colliery to
colliery under Government control;
and

(b) if so, the reasons therefor?
The Minister of Works, Housing and

Supply (Sardar Swaran Singh): (a)
Yes.

(h) The main reasong for variation
in  productior. cost from colliery to
colliery are:

(i) variation in mining conditions,
such as thicknesg of the seam
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depth of workings, length of
working tace from the shafts,
lead and lift etc.,

(ii) nature of working whether
undergrour.d or quarry work-
ing and whether the mine is in
a development stage or depil-
laring stage,

(ili) method of raising coal e.g.
mechanical or manual, and
the degree of mechanisation,

(iv) life of the colliery—the pro-

duction cost of a newly open-

ed mine will be economical as
compared to an old mine,
suspension of work due to un-
foreseen circumstances, strike
ete, resulting in dislocation ot
work,

(vi) short supply of wagons, und

(vii) existence of surplus labour.

(v

~

HAND-BAGS AND DBASKETS

901. Shri Balakrishnan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it 1, a fact that hana-
bags and baskets made of Palmyra
leaves are exported to  America; ana

(b) if so, the value of such goods
exported in the year 1951.557

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) and
(b). Handbags and baskets made of
Palmyra leaves arc not shown as a
Jistinet  item in the Export Trade
Statistics. The information desired by
the hon. Member is, therefore, not
available.
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GRANT T0 ORISsA

904. Shri Sanganna: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the Government of
Orissa have made use of the grant of .
Rs. 8,585 sanctioned for the establish-
ment of a blacksmithy-cum-tin-
smithy-cum.-welding shop; and

(b) if so, the ananual outturn of this
shop?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) and
(b). The State Government have stat-
ed that they propuse to utilise the
grant  during the current financial
year.

GRANT TO ORissa

905. Shri Sanganna: Will the Minis-
ter of Commerce ~.and Industry be
pleased to state:

(a) whether the grants sanctioned
to the Government of Orissa in con-
nection with six demonstration parties
for weaving arnd dyeing have been
fully expanded during the periods con-
cerned; and

(b) if so, the progress of work in
the direction of this industry in the
State?

The Dcputy Minister of Commerce
and Industry (Shri Kanungo): (a) and
(b). The grant 10 Orissa Government
was sanctioned on the 4th  January,
1955. It is, therefore, too early to as-
Sess results,

BROADCASTS IN PORTUGUESE

906. Shri Bhagwat Jha Azad: Will
the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government propose to
introduce broadcasts in Portuguese on
the A.LR.; and

(b) if so, when it will be intro-
duced?
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The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). The Portuguese Service started
with effect from the 16th April, 1955.

INpIAN IMMIGRATION LABOUR

907. Shrimati Ila  Palchoudhury:
Will the Prime Minister bc pleased to
state:

(a) the total number of Indian
Immigration Labour employed by
various industries in Burma, Malaya
and Java during the year 1954; and

(b) the general conditions of their
service?

The Pariiamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al Khan): (a) and (b). None.

THouBaL COMMUNITY. PROJECT
908. Shri Rishang Keishing: Will the
Minister of Planning be pleased to
state:
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(a) the progress of the Thoubal
Community Project during the year
1954-55;

(b) the comparative figures of the
contribution in. money and labour by
Government and the local people
during the aforesaid year; and

(c) the amount proposed to be spent
during the current flnancial year on
this project?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) A statement
is laid on the Table of the House, [See
Appendix XI, annexure No. 24.]

(b) (i) Government expenditure—-
Rs, 2'39 lakhs. (April t December
1954),

(ii) People's Contribution—Rs. 107
loakhs. (April to December 1954),

(c) Rs. 5'9 lakhs.
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LOK SABHA
Tuesday, 19th Aprii, 1955

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-42 AM,
FINANCE BILL

PRESENTATION OF PETITION

Sardar Hukam Singh (Kapurthala
—Bhatinda): I beg to present a peti-
tion signed by five petitioners in res-
pect of the Finance Bill, 1955.

FINANCE BILL

Mr. Speaker: The House will now
resume further consideration of the
Finance Bill, 1955. Out of the ten
hours allotted for the general dis-
cussion of this Bill, about four hours
have been availed of yesterday. This
would mean that the general discus-
sion will continue practically
the whole of today, and hon. Mem-
bers will get 15 minutes more, if we
can do that,

Shri Ramachandra Reddi (Nellore):
Yesterday when the House rose for
the day, I was called upon to speak.

1 admire the readiness of the Fi-
nance Minister in coming forward to
reduce some of the tax proposals that
have been made in the Finance Bill.

Shri D. C. Sharma (Hoshiarpur): 1
do not find the Finance Minister here,
or for that matter any Minister in
charge.

981 LSD—1

5662
Mr. Speaker: He is just coming.
He is sent for.

Shri Ramachandra Reddi: In the
Finance Bill, he had asked for taxa-
tion revenue to the extent of Rs.
177 crores, but in his speech yester-
day he has reduced it to Rs. 8-8 crores
ie. a reduction of 50 per cent. I
am reminded of Telugu saying that
the master goes on committing mis-
takes only to correct them. If it had
been possible for the Ministry to cor-
rectly study the situation and assess
the commodities which they are going
to tax, we would have had a less dis-
heartening picture in the very begin-
ning. It looks as if it is the policy
of the Finance Minister or Government
that they ask for one rupee while
they require only four annas, and
later on reduce it to eight annas and
ask us to be satisfied with that,
whereas again only four annas is the
money reguired for the final transac-
tion,

I am afraid this policy could not
help proper budgeting. Year after
year I have been finding that such
proposals are made in the beginning,
and in the end they go on reducing
the tax proposals to a large extent.
I am afraid this contagion is spread-
ing to the other departments also, be-
cause we found this year that the
Railway Ministry also started giv-
ing us a little bit of dishearting pic-
ture of their rates structure and later
reduced it on the advice of this
House. But I would suggest that
they would be able to mitigate all
this trouble if they understand the
situation properly and assess the
commodities in the due manner.
Otherwise unnecessary worry s
created both in the country as wed
as in Parliament, and perhaps to
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Government themselves, if they are
unprepared for a reduction,

Before dealing with this tax col-
lection or tax assessment, it is always
good that Government look into the
administrative structure of the coun-
try and try to effect economies. They
should also have an eye on the Audit
Reports to make necessary attempts
to explore the possibility of savings
and also to reduce unnecessary ex-
penditure. The latest Audit Report
(Civil) gives several items where
greater attention of the Finance
Ministry seems to be very necessary.
Remarks have been made in that Re-
port aBout the extravagant expendi-
ture on rentals in the External Affairs
Ministry, extravagant expenditure on
residential accommodation, non-
recovery of full dues, and so
many other matters in several other
Ministries. I wish that Government
are benefited by the reports of the
Audit Department as well as by the
Public Accounts Committee reports,
and see that they have an eye upon
effecting proper savings, proper con-
trol over the expenditure and as such
over the necessity for assessing the
country to a larger extent.

Unfortunately I see that the Finance
Minister has introduced a new clause
30 not to give effect to the new tax
proposals until today or rather not
to give refund of the amounts already
collected up to date from the 1st of
April, after the Finance proposals
has been given effect to. It will be an
unfortunate thing if those that have
paid are not benefited by this reduc-
tion, while those that have evaded
are benefited by it. I wish that the
matter would be gone into in greater
detail, and the necessary amends
made, and that finally the new clause
30 would not be pressed for adoption
in this House.

The final announcement of the tax
rates has not been very satisfactory.
We have, on the one hand, the fixa-
tion of targets for production, and
on the other hand, we place a restric-
tion on the power of purchase and
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consumption. That only creates les-
ser employment on the manufactur-
ing side, more removal of people
from the manufacturing section, cre-
ating more unemployment. This is a
policy that has to be properly kept
in mind before any tax proposals are
made that would involve a restric-
tion on the power of consumption by
the publicc. One would notice the
actual working of the Community
Projects and the National Extension
Service in the country and find that
there is a lot of wastage in these pro-
jects. I may not be able to lay my
finger on the exact spot of wastage,
but I would only suggest that the Gov-
ernment should be more careful in
spending more money on these Com-
munity Projects and National Exten-
sion Service, and try as much as
possible to avoid wastage. The Plan-
ning Commission have been there
working for the last three or four
years and the Government have been
accustomed to the work of planning
and 1, therefore, do not see any
reason why the Planning Commission
should continue to exist as a separate
unit of the Government. It would
rather be useful if all the offices of
the Planning Commission are integrat-
ed with the several departments of
the Governments; the departments of
the Government also have now be-
come accustomed to the way of think-
ing and planning. As a matter of
fact, the entire country is plan-mind-
ed and I see no reason why a special
department should be continued and
a lot of money spent over that. Pro-
bably integration will bring about
some savings, and I hope the matter
will be seriously considered.

During the discussion on the Bud-
get this year, much stress has been
laid on, and shelter has been taken
under, the Taxation Enquiry Com-
mission’s Report. Unfortunately, the
Report has not been discussed in this
House and the Government have
not been able to formulate and dis-
close their own plans and to what ex-
tent they have been agreeable to the
several measures that have been sug-



5665 Finance Biil

gested by the Taxation Enquiry Com-
mision. Even before such a disclo-
sure, they begin to take shelter under
the Taxation Inquiry Commission’s
Report. I wish they had postponed a
reference to that until they were in
a position to understand the full im-
plications of it and also until the
House had been given an opportunity
to think over it and express
their opinion on it.

The idea contained in clause 29 of
the Finance Bill has become a matter
of annual omission; I mean to say
that salt duty, which has been in
existence till the year 1944-45, has
neither been revived till now nor
completely given up. Sub-rlause (1)
tells the House that they postpone
consideration, rather the levy, of this
salt duty for sometime longer. If
there had been a possibility of reviv-
ing the salt duty without any politi-
cal sentiments about it, it would have
been possible for covering up the
deficit or the tax enhancement this
year by that one item only. The
accounts for 1938-39 showed that
there was a collection of Rs. 8.12
crores by way of salt duty; in 1944-
45, the figure of collection was Rs.
9.29 crores. The amount of tax that
has been sought to be levied this
year is about Rs. 9 crores, So it is
high time that political sentiments
were given up and the economic con-
ditions of the country taken into con-
sideration. It was no doubt a political
weapon some years back, but to meet
the economic situation, political sen-
timents should not be taken into con-
sideration or remembered; economic
adjustments will have to be taken
notice of. We have today an expor-
table surplus of salt; there are heavy
stocks and there is a slump in the
salt trade. On top of this, there is
the continuing system of manufactur-
ing unlicensed salt which is sub-
standard. The standard that has been
set up by the Government for human
consumption is 94 per cent. Sodium
Chloride. It has not been possible
for the licensed manufacturers them-
selves to reach the standard effect-
ively, and those who have been manu-
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facturing salt without any licence have
not been able to come anywhere near
that standard. This only indicates
that the Government are indirectly
allowing sub-standard or inedible
salt to be put into the market and
sold for human consumption. This
is a matter which requires a good deal
of attention, especially when you
are thinking of a Welfare State and
a socialistic pattern of society, of
which so much has been made by the
Government, If you want that good,
edible salt should be manufactured
and sold for human consumption, it
is high time that wunlicensed salt
manufacture is stopped and every
encouragement given to the manufac-
ture of standard salt, and over and
above all these things, as much money
as possible is given to encourage the
manufacture of salt in good condition
for export to other countries also.

One more point that I would like
to touch upon is this. Our transac-
tions with foreign countries and the
loan amounts that have to be paid
back to us have been dealt with
very unsatisfactorily. @ You would
remember that Burma was indebted
to India to the extent of several
crores of rupees, and now Burma
rice, which is not so much liked in
India today when there is a surplus
production of rice, has been dumped
into India and is being distributed,
probably forced upon people here.
This Burma loan could have been
allowed to continue for sometime
longer and paid to India in instal-
ments. Instead of that, the entire
loan has been liquidated by supply-
ing to us very bad quality rice, the
loss on account of which goes to seve-
ral crores of rupees. As a matter of
fact, when we were importing
Burma rice at a cost of £48 per ton,
we were in a position to export Indian
rice to other countries at a cost of
£35 per ton. All this shows that the
transactions with Burma in the mat-
ter of taking back their loans in the
form of rice has not been satisfactory
and, on the other hand, it is provo-
kingly bad.
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Nothing has been shown in the pre-
sent Budget as regards the recovery
of loan from Pakistan. Last year we
had a great expectation that we
would be able to recover it and on
that expectation the Budget was
framed. I wish that attempts are
made with the Pakistan Government
to see that that amount is paid back
to us, if not all at once, at least by
vearly instalments,

12 NooN.

I have to point out again to the
Government that there has been an
inadequate thought on our export
policy of agricultural produce. Most
of our agricultural produce is going
down in prices and, probably, to
some extent, the export policy would
have to step up agricultural produc-
tion in prices. As the oprices go
down, there is every possibility of the
produce also going down. Recently,
we had certain resolutions passed in
this House about the export of
groundnut oil and groundnut and so
many other things. On the other
hand, we have been seeing in this
country a steady growth in the pro-
duction of some of these commodities
and a steady fall in the prices of
those commodities. One of the seve-
ral methods by which prices can be
improved is by exporting those com-
modities to other countries which
have a demand and a market for
them. TUnfortunately, the co-ordina-
tion between the Food and Agricul-
ture Ministry and the Commerce
Ministry still seems to be lacking. It
is much better that these two Minist-
ries put their heads together and
come to conclusions which are most
beneficial to the country and espe-
cially to the producers who mostly
live in the rural areas. Urban areas
are being catered to more than the
rural areas and the question of urban
unemployment is being looked into
with greater care than unemploy-
ment in the rural areas which seems
to be neglected. In that view, I only
wish that the Government should
take up the question of prices more
carefully and more Speedily and see
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that the rural unemployment is not
increased. hereafter.

Shri Bimalaprosad Chaliha (Sibsa-
gar-North Lakhimpur): Mr, Speaker,
Sir, I thank you for giving me this
opportunity to participate in these
discussions. 1 propose to confine my
speech in making certain general
observations,

We feel that the horizon of India
is getting clearer and clearer in many
respects. In the international sphere,
I think, we have proved to the world
by our deeds that we are lovers of
peace. In our domestic sphere also,
thanks to the resolution of the Cong-
ress at its Avadi session and the re-
cent amendment to the Constitution,
we have made it clear that we want
to build a socialistic pattern of so-
ciety, In the matter of food and
cloth and also in agricultural and
industrial production, we are main-
taining our progress. We are about
to eomplete our First Five Year Plan
and to launch on a more ambitious
Plan for the Second Five Years. But,
yet, there is hardly any room for
complacency because our goal is still

_far off. Even today, when we see

beggars roaming about in our coun-
try, we feel very sad. There is, of
course, the demon of unemployment
which remains still unconquered. To
what extent the manifestations of
these social and economic evils have
disappeared as a result of our work
should actually be the yard-stick
for measuring the success of our
Plan, Surely, many hurdles remain
to be overcome for which much more
efforts will be necessary on the part
of Government and also on the part
of the people. I am sure the Gov-
ernment and the people are rising
to the occasion.

It is only recently that some dis-
turbing news came from my State
of Assam about anti-Bengali agita-
tion in one district. These happen-
ings are indeed very unfortunate and
no well-wisher of the country can
look at these happenings without con-
cern. Existence of provincial feel-
ings, feelings about caste is a reality
in India at present. On the other
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hand, in order to maintain the inte-
grity of India, we have to get rid of
these feelings for which ways must
be found out.

[Mg. DEPUTY-SPEAKER in the Chair]

Mutual respect of sentiments have
much to do in this matter. Disres-
pectful remarks and serious insinua-
tions, lashing remarks against the
Government and the people by res-
ponsible persons do no good but
harm. So far as the Dhubri incidents
are concerned, I wonder how can that
very responsible organisation of
Bengal which made serious and un-
warranted insinuations against the
people and the Government of Assam
in their memorandum to the States
Reorganisation Commission and gave
publicity to it escape responsibility
for inciting the people? I also won-
der how can that section of the Press
which has been making a systematic
anti-Assam propaganda escape res-
ponsibility in this matter. For rea-
sons of peace I do not want to go into
these details. I only hope that every-
body will co-operate for creating
favourable conditions. We have
heard that the situation is now under
control. Let us hope that all will be
well and we will have no vccasion in
the future to hear about such unplea-
sant happenings from any part of
India. We have every sympathy for
these who have suffered.

India is lucky to have great per-
sonalities like Mahatma Gandhi and
Jawaharlal Nehru who are working
as a cementing force in this vast
country. Along with it, it has be-
come necessary to have a plan for
real integration of the people of
India. For that purpose, I am one of
those who believe in inter-provincial
and inter-caste marriages—for bring-
ing about integration in the true sense
of the term. I would, therefore, sug-
gest that the States do adopt a policy
to encourage inter-provincial and
inter-caste marriages. We have also
to think about the concrete steps that
are necessary for implementation of
the Avadi resolution of the Congress.

Mr. Deputy-Speaker: Has the hom.
Member got any special scheme for
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inter-provincial and inter-caste marri-
ages?

Shri Bimalaprosad Chaliha: That
has to be worked out.

The Minister of Revenue and De-
fence Expenditure (Shri A. C, Guha):
He will just begin by setting the
example himself.

Shri Bimalaprosad Chaliha: Consi-
stent with the socialistic pattern of
society, we have to reduce the gulf
of difference between the low and
high income groups. So far as ser-
vices are concerned, both in the pub-
lic and in the private sectors, I would
suggest that a Pay Commission be
constituted forthwith to examine this
question and make its recommenda-
tions. In view of the matured pub-
lic opinion for reducing the gulf of
difference in income, I am sure the
Government will find the least resis-
tence in implementing any recom-
mendations that may be made for
reducing the differences. For the
private sector besides pursuing a
taxation policy conducive to equali-
sation of wealth and incomes,
I would suggest for creation of a
National Trust and those who have
surplus wealth and income could be
asked to make their contribution, We
believe in doing things through
maximum amount of agreement and
through persuasion. Creation of &
Trust as proposed and asking people
to contribute to it, therefore, will ke
consistent with such a policy. Such
a step will help in creating favoura-
ble public opinion and the task of the
Government will be made easy. 1
would hope that the Government will
be pleased to give due consideration
to this proposal.

Contentment of the people is the
real security of a country. It is
gratifying to note how in many parts
of India there is a sense of fulfilment
on account of the various great achi-
evements, At the same time we can-
not lose sight of those areas where
there is a sense of frustration for ab-
sence of any tangible achievement
for this or that reason. I would plead
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for greater attention of the Govern-
ment to these areas for the best in-
terests of the country as a whole.

Even if I annoy the Railway Minis-
ter, I cannot but repeat with all
the emphasis at my command that
bad communications in the North
Eastern Zone of the country is res-
ponsible for the non-development of
that area. The Assam rail link is a
thing more to be pitied than to be
useful. The whole of the north bank
of the Brahmaputra, starting from
Tezpur to North Lakhimpur, has no
railways. Mineral resources are
lying unexplored in the Garo Hills
for want of railways. The States of
Manipur and Tripura have no rail-
ways at all. Unless the Assam rail
link is improved, and improved con-
siderably, to increase its capacity
manifold, and railway lines are ex-
tended to the areas I have mentioned
before, the fate of the North Eastern
Zone, so far any development is con-
cerned, is sealed. I do not think
that this serious question is receiving
due attention of the Government. My
information is that the Assam Oil
Company has not been able to work
to its full capacity on account of in-
adequacy of transport facilities.
While on one hand very promising
oilfields are being discovered, these
cannot be explored for want of suita-
ble transport facilities. I would,
therefore, sincerely request the Rail-
way Minister to take up some tangi-
ble works for improvement and for
extension of the railways in the North
Eastern Zone of the country,

I would also request for a kind
visit of our able and resourceful
Commerce and Industries Minister to
tnhe various parts of the North East-
ern Zone and help the Governments
and the people with his helpful ad-
vice for the development of indust-
ries in those areas. I am sure that
the Government and the people of
those areas will be greatly benefited
from his vast knowledge and ideas in
industry.

Here I should say that it would be
an act of ingratitude if I do not say
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a word about the promptness and
seriousness with which the Govern-
ment of India is trying to control the
turbulent rivers in Assam.

Shri Gadgil (Poona Central): Tur-
bulent people also.

Shri Bimalaprosad Chaliha: We
wish success to the undertakings
and we hope that the sufferings of
the people from floods will be mno
more.

I would like to point out an ano-
maly in the President’s Order deter-
mining Scheduled Tribes in Assam.
According to the present Order, if a
tribal of the hills settles down in the
plains district, he does not get the
privileges of the Scheduled Tribes al-
though he needs the special attention.
This is for the reason that a tribal
of the hills is not recognised as a tri-
bal when he settles down in the
plains. I am sure it was not the in-
tention of the Government to deprive
the tribal people of the special privi-
leges and I hope that this anomaly
will be removed.

Incidentally, in yesterday's discus-
sions, our revered Member, Pandit
Thakur Das Bhargava, was pleased
to make certain remarks about re-
fugee rehabilitation in Assam. May
I for his information quote an obser-
vation made by the Union Relief and
Rehabilitation Minister in the Sec-
retaries’ Conference of the Eastern
Zone held in Calcutta on the 15th
November 1954?

“I have been keeping myself
in touch with the progress of re-
habilitation in Assam and I have
no reason to be dissatisfied. You
will remember that at one time
the Government of India was
handling rehabilitation in Cachar
(Assam) directly. I do not think
that it was a good experiment,
because nearly everything that
concerns rehabilitation is a State
subject; amd direct administration
on the part of the Government
of India, instead of smoothening
matters, created difficulties. About
a couple of years ago when I
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went to Assam, I succeeded in
persuading the State Government
to take over the administration
of Cachar and I am glad that
since then a considerable impro-
vement has taken place in
Cachar.”

Lastely, I must express my great
appreciation of our hon, Finance
Minister who has been managing the
finances of our country in such an
able manner. I liked the firm way
he tackled the inflationary conditions
in our country. All that I want to
tell him is that the same amount of
firmness without fear or favour will
be necessary for bringing about the
socialistic pattern of society. I have
no doubt that he will succeed, and
succeed to the satisfaction of the
common man.

Mr. Deputy-Speaker: I will make
this a back-benchers’ day. Then 1
will come to the front benches, Shri
Basappa may now speak,

Shri Basappa (Tumkur): Although
[ am not an expert on financial mat-
ters, still I am one of those who be
lreve that the economy of the coun-
try is safe in the hands of the Finance
Minister and his deputies. I feel that
in echoing the feelings of the spea-
kers before, I should also say that
our achievements, both in the inter-
national field and in domestic affairs
are great. At the same time, I can-
not forget the fact, as our revered
Member, Pandit Thakur Das Bhar-
gava, said that the confidence of the
people in the village parts is shaken
a little. Therefore, I want to draw
the attention of the House to the
fact that while we think of the
achievements, we must not forget
the conditions of our rural people.
What do I see when I go to the
villages? Except one or two houses,
all houses in the village are entirely
dependent; they have not much
food to eat. We see their clothing;
we see their health conditions. I feel
that when the Finance Minister is
framing his Budget, the picture of
the villages and the people who live
there must be before his mind. It
is not the few rich people that count,
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but it is the 360 million people that
really count. Therefore, I say that
their attention must be primary in
the mind of the Finance Minister, In
these financial proposals, I see that

certain concessions are given, We
say that, when concessions are
given, why more conces-

sions are not given. When more
concessions are given, we also say
why more concessions are given, and
in that way, the position of the
Finance Minister is a little difficult. I
do really see that point, But at the
same time, when concessions are
given, we must see to whom they are
given. That is most important. The
rich people know how to take care
of themselves. It is only the poor
people the Finance Minister must
think of and what relief must neces-
sarily be given to them. Also I do say
that the Finance Minister has to take
note of the Taxation Enquiry Commis-
sion’s report and also the resolutions
passed at the Avadi Session
of the Congress about the socialist
pattern of society. His framing of
the proposals are conditioned by
those two factors. Our financial pro-
posals are conditioned by these two
factors. We must necessarily see
that attention is paid to both these
things. The Constitutional amend-
ment is there. The Bill hag been
passed. But according to the Consti-
tution (Fourth Amendment) Bill, we
cannot give market value compensa-
tion, It is neither desirable to give
full compensation nor is # possible.
But anyhow, it goes a long way in the
shaping of the pattern of society
which we have in mind. In that direc-
tion, the nationalisation of the Im.
perial Bank is a good gesture, I wish
the Government would follow on in
the case of insurance also,

There are other matters also. While
of course in the collecting of taxes,
excise tax or it may be income-tax,
it is necessary that we should collect
all these taxes, but while collecting,
the collecting machinery should see
that there is not much harassment
There must be honesty in the people
who collect these taxes. We see lack
of it, and therefore, the Government
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should see that greater attention to-
wards rectifying these matters is
paid. When I see the Audit Reports,
I do realise that there is scope for
improvement in the budgeting of our
finances and also that a lot of extra-
vagent expenditure has to be avoided,
The losses incurred are mentioned
in that report. The irregularities that
have occurred are also shown there.
Therefore, there must be a good con-
trol over the expenditure.

With regard to the Community Pro-
jects, I see that the establishments
take away more of the amount ra-
ther than the amount spent on the
development side of the projects.
That should be carefully noted and
it must be realised that after all the
establishment is only a machinery to
achieve certain objectives and on
these projects more amount must ne-
cessarily be spent on the develop-
ment side.

I was speaking about the Commu-
nity Projects. I also notice that there
is not much co-ordination among the
various officers. After all, the Com-
munity Projects require development
in all parts and they are functioning
in all parts of the country. Various
heads of departments are there and
all of them should put their heads
together and go on with the work and
see that there is co-ordination. Now,
there is lack of co-ordination among
the various officers. Again, there is
too much of control from the Centre
so much so that the man at the spot
is not able to do things and have
more initiative. Again, the project
officer is burdened with various other
kinds of activities so much so that
the block officer looks always to him.
I say that the block officers should
be entrusted with greater powers so
that they may take the initiative in
all directions. Trained men should
be put into those projects and a num-
ber of men should be trained for that
purpose.

1 want to say a few words about
unemployment and about agricultu-
ral prices. About unemployment, I
say that it is assuming alarming pro-
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portions, as is aamitted, and I see the
approach of the Finance Minister is
aonly more statistical rather than rea-
listic. We see enormous unemploy-
ment. If you try to find out a solu-
tion from the available statistics, it
would not be enough. Larger invest-
ments are necessary. Anyhow, a good
gesture has been made so far as the
cottage industries are concerned and
I think they go a long way in rais-
ing the standard of living of the peo-
ple and also in giving employment.
After all, looking on a large scale,
if the standard of living is raised even
to a little extent, that will count very
much. From that point of view, these
cottage industries are very good. All
kinds of unemployment are there:
educated unemployment, uneducat-
ed unemployment, urban and rural
unemployment and so on. So, the
Government should give more atten-
tion towards the solution of this en-
ormous problem,

With regard to the fall in agricul-
tural prices and goods, there also the
Government have realised the impor-
tance of it and has done something.
The State Bank that is going to be
established, the nationalisation of the
Imperial Bank—all this will go a
long way in the direction of improve-
ment and the starting of the ware-
houses is also a good thing. But
other steps must also be taken by the
Government if they really mean to
see that the agricultural prices do
not fall far below. Therefore, the
importing of grains from abroad
must be lessened and wherever ne-
cessary some of the foodgrains which
are grown in plenty can also be sent
outside. In that way, we will be
giving a little protection to the agri-
culturists.

Then I wish to say a few words
about one or two <hings relating to
my own State. They have a relation
to this subject. Of course the State
from which I come has a deficit
finance to the extent of nearly Rs. 4
crores,

An Hen, Member: All States have
got deflcit budgets.
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Shri Basappa: Yes; it is so, Now
that the financial integration has
taken place, a great responsibility
has fallen on the shoulders of the
Central Government and they should
therefore see that the finances are
kept well,

We have got our gold mines in
Mysore. If you ask what benefits we
are having, I have to say we have
very little benefits from them. The
agreements that we have entered inte
with these companies are such that
they require revision. The Mysore
Legislative Assembly, the other day,
has passed a unanimous resolution
that it is no use keeping these old
agreements and that they should be
revised,. They have abolished the
gold duty, and our agreement has
not given anything at all by way of
benefit. But the gold mines are there
and some people may say that these
are foreign concerns, but we have to
be very careful. We have given all
sorts of concessions. Of course
foreign capital should be taken care
of, but they should not be at our cost.
If you only see to the benefit that
we are getting from the gold mines,
I can say it is very little. Our Chief
Minisger is also coming over here to
meet the Finance Minister of the
Union Government very soon, and I
hope the Central Government will
give him all assistance to see that our
finances are not affected.

In Bangalore, there is the Dairy
Research Institute. It has been in
existence there for a very long time
and I know that all persons who had
come to visit that institute have sup-
ported the idea and said that it
should be retained there. I do not
know what made the Central Gov-
ernment take away that institute and
transfer it to some place outside. It
is one thing to establish an institute
but to take away a thing which has
been given, hurts the feelings of large
numbers of people, especially in the
South where this institute is located.
The Mysore Government is prepared
to give the land. We are given to
understand that in spite of the best
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efforts, the Mysore Government is not
co-operating. It is not true. I un-
derstand that the Minister of Agri-
culture in Mysore has come over here
and has had a talk with the Union
Government Ministers and he is pre-
pared to give land free. 1 say that
efforts must be taken to retain the in-
stitute in Bangalore so that all parts
of the South may be benefited by the
researches of the Dairy Research
Institute.

I now refer to the electric power
in my State. We have a lot of power
projects yet to be tackled in Mysore.
It is necessary to take up more pro-
Jects. So far as the electric power is
concerned, if the Honnemarudu pro-
ject is taken up, it will give large
scope for industrial development.

I have one or two points more to
be dealt with but since the Chairman
is looking at me, I do not propose to
continue and take more time of the
House except to say that I am glad
that our Five Year Plan is taken up
well but it is very, very inadequate
and therefore more efforts should be
put in and more investment should
be made, and also that development
on the side of education, health, etc.,
should proceed along with develop-
ment of agriculture and industry.
With these words, I resume my seat.

Mr. Deputy-Speaker: I am very
fond of Mysore!

Shri N, B, Chowdhury (Ghatal):
Mr. Deputy-Speaker, the Finance
Bill in spite of the changes now in-
troduced in it has continued to be a
measure to impose new burdens on
the common people of our country.
The Taxation Enquiry Commission
was appointed two years back when
the objective of the Congress as pro-
fessed was not the socialistic pattern
of society. So, we wonder now how
it is that the same Commission’s re-
port can be utilised for many years
to come. With regard to the compo-
sition of this body, the hon. Mr.
Gadgil had to say something and the
terms of reference continued to be
the same,
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I shall refer only to two articles—
paper and cloth. They have made a
provision here to impose tax on or-
dinary paper, This paper is to be
used in the production of primary
books. If this tax is imposed on
paper, then the primary books also
will become costly. Government has
made some device by which they will
exempt newsprint when it is used
for newspaper purposes only from
this tax. Why cannot they have such
a provision which will enable Gov-
ernment to exempt such books as the
primary books from this duty? I
think this duty will prove burden-
some so far as the acquisition of
knowledge is concerned.

In regard to cloth, we want that
there should be exemption so far as
coarse and medium cloth is concerned.
The conversion of linear yard into
square yard will certainly lead to
some increase so far as the incidence
of the duty is concerned. ’

With regard to certain other things,
other Members have already refer-
red to them. Now I shall refer to
the most important thing, wviz., rural
credit. Although we are in the last
year of the First Five Year Plan, we
find that the Government has just
started to do something definite about
it. How is it that the Government
were so long doing practically noth-
ing in regard to rural credit in spite
of the provision of so many crores of
rupees in the Five Year Plan?
Kisans have continued to be in the
grip of the village Shylocks so long.
It is only in the final year that they
are going to have some positive pro-
posal for these people. As regards
the condition of the agricultural wor-
kers, some 18 million families of agri-
cultural workers and also many
millions of poor peasants are living
in subb-human conditions,  Although
there has been some increase in the
total national income, their income
has not at all increased in the real
terms. So, when Government makes
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any sort of planning, the interests of
such people should be kept upper-
most in their minds, but it has not
been done. As far as the First Five
Year Plan is concerned, whatever suc-
cess it has achieved or whatever in-
crease in production has taken place,
it has not led to the increase in the
income of these poor people.

Then I come to another point which
is about scarcity areas. For the last
three or four years, I have found that
in spite of some increase in produc-
tion, a large number of States report
scarcity areas. This year we have
got reports of scarcity areas from
West Bengal, Orissa and Bihar.
Although some relief is being given
by the Central Government in the
form of a certain percentage, that is
by no means adequate and there is
a very large measure of unemploy-
ment so far as the agricultural wor-
kers are concerned in such areas, The
Government must give more help to
relieve the unemployment among
the rural people.

Coming to the employment ques-
tion, I shall only refer to one part in
the Finance Minister’s speech.
According to him, the figure for
December 1953 was 5,22,000 and it
rose up to 5,81,000 in November, 1954.
It has been reported to be a thing
which is causing some anxiety to the
hon. Finance Minister. He has a
chapter in his speech which describes
the ways and means. Now, if the
Government is really serious about
solving unemployment problem, then
it can collect statistics. He says that
there is no precise data about wun-
employment, but when he wants to col-
lect something else, he uses the sér-
vices of the panchayats, union boards
and other agencies. These agencies or
the local sub-divisional officers can
be asked to register the names of the
unemployed. If the Government was
really serious about ascertaining the
extent of unemployment in this coun-
try, then they would have been able
to employ such agencies for the pur-



5681 Finance Eiil

pose of registering the names
of the unemployed persons. So,
it is not a question of not know-
ing or having no means of as-
certaining ‘the extent of unemploy-
ment in our country. In this connec-
tion I shall refer to one thing. It is
a peculiar method which is being
adopted by some foreign concerns
in this country as a sort of prepara-
tion for retrenchment. It has been
reported that certain branches of the
1. C. 1. are withholding work from
some of the employees, so that after
sometime they can say that they are
surplus staff and thus pave the way
for retrenchment of these people.
Such things should be stopped forth-
with if the Government is really
serious about the unemployment posi-
tion and if they do not want it to be
aggravated still,

Coming to the question of educa-
tion, the other day there was a report
about some conference in which the
Education Secretary is reported to
have said that in India there is no
necessity for introducing compulsory
education. This is a very serious
matter, because it practically throws
overboard the provisions of article 45
of the Constitution, wherein it has
been stated that within ten years
they will try to introduce free and
compulsory education. So, if the Gov-
ernment think that they are not
going to introduce this compulsory
education, that means article 45 of
the Constitution would not
be respected. We are demand-
ing for a long time that a
Primary Education Commission should
be set up to look into the question
of the living conditions of primary
school teachers, their wages and other
related matters. There had been a
University Grants Commission and
there had been a Secondary Educa-
tion Commission. How is it that the
Government is not coming forward to
set up a Primary Education Commis-
sion to look into this question which
is affecting millions of people in our
country? It is high time that such
a Commission was set up.
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I find that in the Delhi University,
which is a centrally administered
university, the chaprasis and others
are not getting their salaries for the
last two months. Clerks also have
joined them this month. Since it is
a centrally administered university,
Government should bear the responsi-
bility. But when these people go to
the Vice-Chancellor, they are referred
to the University Grants Commission.
They say, “we have nothing to do
with this; go to the Ministry”; and
the Ministry say they have nothing to
do with it. So this matter should be
looked into.

With regard to the state of educa-
tion in my constituency there was one
college in memory of Iswar Chandra
Vidyasagar and that college has gone
out of existence now for non-recogni-
tion. There is a growing demand for
a college by the people in that area.
There are colleges in all the other
sub-divisional towns except that sub-
division and that college should be
established at an early date,

1 should like to refer to another
important matter about the local
Kansabati-Silabati scheme which is
now under the examination of the
Technical Committee of the Govern-
ment of India. This scheme has to
be included in the Second Five Year
Plan because it concerns three dis-
tricts. There are vast areas of agri-
cultural land which are also fertile
and if these schemes are adopted, the
people will be highly benefited. That
will increade production and some
rural industries can also be set up.
That brings me to the question of
cottage industries in these areas.
There are bell—metal industries in
Ghatal and Daspur, and comb-mak-
ing is also an important industry in
that area in the jurisdiction of Das-
pur and Panskura Police Stations,
We find that they are in a state of
crisis. Since the Government of
India gives certain grants to the
States for helping these industries, we
utge upon the Government to provide
cheap raw materials, and yarn at
cheap rate so far as handlooms are
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concerned and at the same time to
see if there are some ways and
means so that they can get a ready
market. It is a problem which con-
cerns the whole of India. 'There is
one thing which Government is not
looking into and that is to ensure
the supply of yarn at cheap rates.
Whatever little help you give them,
I refer to the rebate, that does not
help them much because the mill-
owners are also the owmners of spin-
ning mills and yarn is not supplied
at cheap rates to these people. That
creates a lot of difficulties.

Then I come to the question which
was refrred to by an hon. Member
from Assam. There is trouble going
on there. There is Congress Minis-
try in Assam, in Bengal and here also
the Congress Ministry is functioning.
How is it that in spite of these Gov-
ernments run by the same party,
they are not in a position to avoid
these conflicts. There has been no
allegations up till now that some other
parties interested in creating troubles
are doing it. This must be taken
note of seriously and Government
must do something so that these things
do not take place.

With regard to the general taxa-
tion proposals, I shall say a few
words. According to the Taxation
Enquiry Commission’s report, the ex-
penditure of both the State and
Centre so far as the economic deve-
lopment of the country is concerned
is Re. 0-3-4 and they spend Re. 0-3-2
on social service—that is per rupee.
The non-developmental expenditure
is Re. 0-9-6 in the rupee. That is
too much. We are not investing suffi-
cient amount for the development of
the country. If we want rapid deve-
lopment of the coumtry we must make
our planning in such a way that we
can invest sufficient amount so far as
the total expenditure is concerned so
that the pace of development may be
quickened. We have heard about the
socialistic pattern of society to which
we are supposed to be moving, If
we are really serious about it, how
is it that there is no effort yet to fix
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a ceiling on income from profits?
How is it that millions of people are
still living in scarcity areas? How is
it that the millions of agricultural
workers and poor people and thou-
sands of certain sections of low paid
employees are not yet provided with
housing accommodation and are not
getting wages which would be
enough to make both ends meet?
How is it that so many middle-class
people are still unemployed? Gov-
ernment has not thought it necessary
to take some sort of ceiling or to
check this disparity in income so that
there may be greater rcsources for
investment for the quicker develop-
ment of our country.

If we are really serious about the
rapid development of our country,
we have to see that the people who
are suffering most are taken care of
first of all and their interests are
kept uppasgnost in our minds. With
such an attitude alone we can have
really a people’s Plan. If they want
to give some semblance of it to the
Second Five Year Plan, they have to
change their attitude and adjust their
planning in such a way that these
people’s interests are looked after
and are kept uppermost in their
minds.

Shri Tulsidas (Mehsana West): Mr.
Deputy-Speaker, I thank you for
giving me an opportunity to make a
few observations ©n this important
Bill.

Shri Gadgil: You got all you want-
ed yesterday.

Shri Tulsidas: Let me say at the
outset as I have said several times be-
fore that the country’s stability,
particularly on the financial side, is
in my opinion largely due to the ap-
proach which the Finance Minister
has made. Whatever stability that
we find in the country today is consi-
derably due to his policy. Let me
also say that the agricultural produc-
tion in our country is much larger
during the last two years. Of course,
that is mainly due to nature’s bounty.
Industrial production is also good
during the last year as the index
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shows. It has reached the highest
peak—thanks to private enterprise. I
am saying this because I fully realise
and appreciate that the public sector
is going to become more and more
important and grow larger and lar-
ger....

Dr. Lanka Sundaram (Visakhapat-
nam): Making hay while the sun
shines.

Shri Tulsidas: My hon. friend, Dr.
Lanka Sundaram is an economist and
it is not necessary for me to point out
that the industrial production which
is gone up is mainly in the private
sector and with the efforts of the pri-
vate sector, I am sure he will agree
with me. Therefore, when I say that
the industrial production has gone
up, it is giving stability to our econo-
mic side. As I said the Finance
Minister has been responsible to a
considerable extent for this stability
but these factors have come in his
favour. (An Hon. Member: Wind-
fall).

I would like to point out again that
the concessions which had now been
made during the debate yesterday
have been mainly with regard to the
small scale industries. I must congra-
tulate him for that  because
the small scale industries did find it
very hard with these excise duties. A
number of small industries owners
had written to me and had told me
also about the number of hardships
that they had to bear. In some shops
and some small factories, not more
than ten or fifteen people were em-
ployed and they were subjected to
these difficulties. I am very glad
that the Finance Minister had remov-
ed these difficulties. We have had a
discussion in this House on the eco-
nomic policy and we had a resolu-
tion on that. While speaking on that
resolution, the Finance Minister and
some of the other Ministers have said
that the approach of the Government
towards the problem of planning was
a practical approach and not a doct-
rinaire approach. They have reite-
rated that their industrial policy and
their economic policy remain the
same, and that the socialistic shift
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indicates merely a shift in the respon-
sibilities and the functions of the
Government occasioned by the exi-
gencies of the task of development
and a corresponding shift in the al-
location of resources at the command
of the Government.

Kumari Annie Mascarene (Trivan-
drum): In other words, camouflage.

Shri Tulsidas: The resources and
attention of the Government have so
far been concentrated on the solu-
tion of the food problem and to res-
toring of stability to an economy dis-
rupted by the war and by the Parti-
tion, with the easing of the food pro-
blem, as I said, and the restoration of
economic stability, Government’s
attention and resources can now be
concentrated on schemes of social
development, including investment in
public works as well as in education,
medical relief, sanitation and other
beneficial schemes. Although Gov-
ernment have made it clear that their
policy is to foster private enterprise
which is expected to play an impor-
tant role in the future industrialisa-
tion under the Second Five Year
Plan, and the emphasis will be more
and more industrialisation, I may
say, that the financial proposals be-
fore the House, will, in my opinion,
undermine the capacity of the pri-
vate sector to raise the finances and
I am afraid they will affect indust-
rial development in any sector, whe-
ther it is public sector or private sec-
tor. Finances are the blood of the
whole body politic and if these pro-
posals are going to undermine the
confidence and the resources which
would be necessary to increase the
industrial potential in the whole
country, particularly in the private
enterprises, it will be very difficult
for that sector to play its important
part. My hon, friend the Minister
of Commerce and Industry is here
and I am sure he fully realises how
difficult it will be if the sector is not
getting its required finances. I would
like to point out how the financial
proposals this year will undermine
this confidence. I shall come to it
a little later. I would only confine
myself now to the general aspect.
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The Prime Minister has often de-
clared that the private sector, far
from being discouraged, was to be
encouraged in playing its role. It
was not to be thwarted or bound
hand and foot, but it was to be en-
couraged and allowed a reasonable
freedom of operation and enterprise.
This Finance Bill contains some pro-
visions which are against this decla-
ration. I would like to say at first
that somehow, the whole approach
of the Finance Bill and the approach
of the Income-tax Investigation Com-
mission is that in order to stop the
malpractices which have been prac-
tised by a few, the whole community
must be penalised. That has been
the approach, whether it is in the
proposals of the Finance Bill or the
Income-tax Investigation Commis-
sion. The skill of the legislators lies
in framing laws in such a way as to
prevent abuses without hurting gen-
uine cases. This is what I feel has
been told several times and I am af-
raid, so far, we have not yet perfected
our laws to take care of this posi-
tion. As long as we do not take care
of this particular aspect, I am afraid,
whether it is from the administrative
point of view or from the point of
view of making laws, this is bound to
create more and more hardship.

I also find that there has been a
certain amount of prejudice against
private enterprise and sometimes, it
does create a feeling that it exists on
sufferance. I do not think that that
is what the Government or the Fi-
nance Minister or the Prime Minister
wanted to be done. If you want every
one to play his part, the feeling that
one exists only on sufferance should
not remain and should not be encou-
raged. If they do good work, let
therr be encouraged. I do not see
why you should all the time
create this sort of feeling. We have
raised the maximum rate of tax from
82 to 88 per cent. according to these
financial proposals. I know that 88
per cent comes up at a very high
slab. The whole approach has been
to see that as far as possible, all the
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theoritical ways of seeing that large
accumulations of wealth do not exist
in a few hands, are adopted. I fully
agree with that point of view that
accumulation or concentration of eco-
nomic power should not be in the
hands of a few. I also fully agree
with the approach that concentration
of power should not remain in the
hands of a few.

Shri Gadgil: It is a subject tor the
electorate’s attention, in a democracy.

Shri Tulsidas: I refer to this ques-
tion of power because we try to con-
centrate all political power in the
Central Government, in as little a com-
pass as possible. I feel that this ap-
proach is not going to create less ine-
quality. It is going to create more
inequality because, as I see, the peo-
ple who have power will always re-
main with all the concentration of
power. So you can say with economic
power. I am afraid, inequality is not
going to be removed.

Some people might contend that
confiscatory rates of taxation will
have the effect of transferring savings
from the private to the public sec-
tor. But, they forget that what could
be saved must first be produced, and
confiscatory taxation discourages pro-
duction efforts that make such saving
possible.

I shall now come to one of the main
proposals,— one of the proposals be-
cause I do not intend to take up all
the proposals,—which I feel is ine-
quitous and I would like to show that
as an example. I have moved a num-
ber of amendments to this Bill and
in the discussion on the clauses, 1
will deal with some of the proposals.
The Bill proposes to treat as dividend
all loans to directors and shareholders
made by non-banking companies in
which public holding is less than 40
per cent in the case of industrial and
mining companies and 50 per cent
in the case of other companjes. I
would like here to point that this
measure will have retrospective effect.
T would also like to point out that up
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till now the law was such that there
was no bar on the companies giving
loans to directors or shareholders. It
was permissible. If it was permissi-
ble why should the effect of this
measure be made applicable not to one
year, but to any number of years
previously? Because, it is said that if
any amount is outstanding in the beg-
inning of the year, the entire amount
will be considered as a dividend and
taxed this year. If this is going to
be the effect, it will have retrospec-
tive effect, naturally, for all those
years previously even though under
the law it was permissible that a loan
can be given to a shareholder or
director. I do not understand why
this retrospective effect should be
given to such a measure.

Most of these suggestions in this
Bill are amendments of the Income-
tax Act. Normally, you know very
well, that such measures are brought
in the form of an Amending Bill to
the Income-tax Act. Here, this time,
particularly because the Taxation
Investigation Commission has made
certain recommendations, the Finance
Minister has thought it fit to bring
them in the Finance Bill. May
I point out that the entire
definition of dividend, the entire de-
finition of salaries, and the entire
sections 7 and 23A of the Income-
tax Act have been remodelled? And
yet we are not to send this Bill to a
Select Committee; the implications of
this are not to be understood, and it
has to be passed as the Finance Bill.
Normally the Finance Bill consists
of taxation proposals and they are
discussed and carried in the House.
But here a number of changes have
been made in the Income-tax Act.

1 epMm

Mr. Deputy-Speaker: There is no
legal objection to sending this Bill to
a Select Committee,

Shri Tulsidas: They are not send-
ing this to a Select Committee.
It has been decided that this Bill is
not to be sent to a Select Committee,
and that we have to pass it here.
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I would also like to point out that
we in this country have still only a
very few number of private compa-
nies. But in England the number of
private companies is much more than
what we have in this country, but
there is no such law of this nature
according to which any loan given to
the shareholders and directors is
treated as dividend. I would say that
this measure is going to operate in
such a way that it will result in great
hardship. We might as well pass laws
declaring acts of individuals done two
years ago, as perfectly illegal, crimi-
nal and liable to punishment with fine
today. As I pointed out earlier,
loans made two years ago or even
earlier will be now taxed as dividends
in the hands of those who had taken
the loans a few years back. Bv¢
under the normal law it was permis-
sible....

Dr. Lanka Sundaram: Where is the
criminality in this?

Shri Tulsidas: Because the whole
loan will be considered as a dividend,
and nearly 85 per cent or 55 per cent
will go.

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
It is a civil liability. There is nothing
criminal about it.

Shri Tulsidas: It is penalising now
because today you are penalising
what you coula not penalise under
any law before.

Mr. Deputy-Speaker: The hon.
Member’s plea is that civil or crimi-
nal he loses the money.

Shri Tulsidas: I would also like to
point out that even the Taxation
Enquiry Commission have not gone to
this length. I have read the whole
of the Taxation Enquiry Commission’s
Report, and I can say that even they
have not gone to the extent of saying
that this should have retrospective
effect. In 1951 on the recommenda-
tion of the Income-tax Investigation
Commission, a Bill was framed and
it was introduced in this House, but
later on it was withdrawn. Even in
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the laws that were made later on,
the provisions did not go to the ex-
tent of making it so much restrospec-
tive as this Bill seeks to do. I per-
sonally believe that it amounts to a
confidence trick on the citizens, and
a mockery of the rule of law. I am
sorry to use these words, but that is
the position.

Mr, Deputy-Speaker: All the same
they appear to be very good phrases.

Shri Tulsidas: I shall now deal
with the policy with respect to two
particular industries. In the course
of my speech at the time of the
Budget I had particularly made cer-
tain observations with regard to
industrial prices and the prices of
manufactured goods. I also made
certain observations in that regard
while the Demands for Grants in res-
pect of the Ministry of Commerce and
Industry were under discussion. But
I am afraid I have not yet been en-
lightened on either of those points, I
would like to know what the policy
is in this regard.

Let me just point out that in the
case of cotton textiles the ban on the
export of raw cotton, and the encou-
ragement of cloth exports have led to
reduction in the price of raw cotton
considerably below the international
level and the maintenance of cloth
prices at near international levels.
Thus the parity between the prices
of raw material and its manufactured
end product is not maintained. My
complaint was that while agricul-
tural prices have been dropping, the
manufactured goods prices have not
come down relatively. I am just
trying to show what the effect of this
is. 'The cotton cultivators are at a
disadvantage. And the prices of cloth
also do not go down relatively.

In the case of the sugar industry,
it is just the contrary. The sugar-
cane prices paid to the cultivators are
the highest. They are paid a mini-
mum price which is higher than any-
where else in the world. And sugar
prices also have been maintained at
a level much higher than that of
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international prices. If the price of
the end product goes up the advan-
tage should go to the cultivator, but
in this case the advantage does not
go to the cultivator. The price of
the manufactured articles remains
high.

Shri T. T. Krishnamachari: Never-
theless, they are going away from
sugarcane to cotton.

Shri Tulsidas: I do not know. It
may be that they may go away to
cotton. But in the next year you may
find that more sugarcane is grown
and the problem will arise that the
sugarcane will not be consumed to
that extent by the factories, Any-
way I am only trying to point out
what the effect of this is.

Even in the case of the excise
duties what has happened? The
cloth excise duty is reduced by half,
and the cotton excise duty is also
reduced by half. That shows that the
cultivator is not going to get the
same advantage. While he has been
forced to sell his product at a lower
price, he has to pay a higher price
for the end product.

Dr, Lanka Sundaram: That is the
equaliser.

Shri Tulsidas: I would like to say
a word about the sugar industry also.
Some hon. Member spoke about the
history of the sugar industry yester-
day. The history of the sugar indus-
try has been so varying that in one or
two years, the production goes up,
the prices begin to fall, then again
the production goes down conside-
rably, then we continue the import of
Rs, 50 crores worth of sugar as was
done last year.

Shri D. C. Sharma: It is the wheel
of fate.

Shri Tulsidas: Again, the produc-
tion goes up, then we shall have a
glut of sugar in this country, and
again we start thinking about what
is to be done, and after a year or two
we shall again find ourselves in scar-
city of sugar., 1 have been pointing
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this out for the last two or three
years. But I am sorry to say that
the policy with regard to sugar has
been such that it has never tried to
stabilise the industry either in regard
to production, consumption or the
other aspects of it. This sort of thing
is not going to help.

There is one other point which I
would like to bring to the notice of
the hon. Minister. I know that this
is not the.occasion for referring to
that, and I know also that the Finance
Minister is not in charge of this parti-
cular question. Some time back I
had tabled a question in regard to the
recommendations of the Import Con-
trol Enquiry Committee, in reply to
which my hon, friend the Minister of
Commerce and Industry stated, I
know fully well how it is impossible
for the shipping industry of this coun-
try to carry 50 per cent of our exter-
nal trade. Now that a committee
has been appointed to go into the
question of co-ordination of shipping
as well as rail transport, I would like
him also to see whether that commit-
tee cannot do something in this mat-
ter such as has been done particu-
larly in a country like Germany,
where shipping was encouraged by
giving special rates for rail transport
for export of goods in the country’s
bottoms,

Now, that was done in Germany in
order to encourage shipping. There-
fore, I do not know whether it would
be possible in this country to encou-
rage our shipping and to see that our
trade goes to Indian shipping. There-
by we conserve our foreign resources
as much as we can. I do not know
whether it will be possible to refer
this question to the same Committee.
I would like this question to be exa-
mined. This is also a very impor-
tant matter.

Dr. Krishnaswami (Kancheepuram):
As I was listening to the Finance
Minister yesterday making substan-
tial amendments to the Finance Bill,
I was reminded of a poem by Hilaire
Belloc; what has been expressed in
it typifies my feelings as well as
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those of many other hon,
of this House......

Shri T. T. Krishnamachari: Even
though they are ignorant of Hilaire
Belloc.

Dr. Krishnaswami: I think my hon.
friend, the Commerce and Industry
Minister has a humorous cast of
mind which is diverting and at times
amusing.

“I intended an Ode,

But it turned into a Sonnet,
For Rose crossed the road,
In her latest new bonnet;

I intended an Ode,

But it turned into a Sonnet.”

The Finance Minister has modified
the original Bill so much that it is
difficult for me to think that the pre-
sent amended Bill is the same as
it was in the past. We had thought,
when excise duties were originally
levied, that the basis should not be
one of whether industries were run
by power or not, but the annual value
of the output produced. Clearly, if the
Government desired to benefit small-
scale industries, the test should not
have been whether they are run by
power or not, but the number of
people employed and the volume of
output that emerges from factories.
In fact, it is this basis that was adopt-
ed in our fixation of excise duties on
soap. I am glad to find that the Fi-
nance Minister has reverted to
the old idea of having the volume of
the output taken into account for the
purpose of levying. excise duties.
There is one change effected which
I am not quite able to appreciate.
why has a change been effected from
ad wvalorem to specific duties? The
Finance Minister hinted ominously of
administrative difficulties that face
his department. There may be diffi-
culties, but we should like to have
some light thrown on them. Here let
me point out that specific duties tend
to affect harshly those who produce
cheaper goods. On the whole, the
duties levied are fair, but there is a
case for examining how far some of
these specific duties hit those who
produce cheaper goods. I hope that
the department will have instructions

Members



5695 Finance Bill

[Dr. Krishnaswami]

issued to its subordinates to investi-
gate this matter more carefully. Let
us remember that for the first time
in the history of our country, con-
sequent on the recommendations of
the Taxation Enquiry Commission,
we have decided to levy excise duties
on a large scale for the purpose of
defraying developmental expendi-
ture. We have to proceed by a me-
thod of trial and error, as it were,
and I do hope that when we are levy-
ing these specific duties, we will take
account of the cheap products that
are being produced by several peo-
ple.

On section 23A, I have a few re-
marks to offer. They may not be pro-
found; they may be obvious. But it
is best that we understand the basic
issues in a proper perspective. The
main purpose of having section
23A, is to prevent super tax evasion.
Now, that is a legitimate object. The
other, consideration which has to be
taken into account by the Government
is the aspect of capital formation, Now
if we have a market where free in-
vestible resources are available, it
would not make any difference from
the point of view of economic deve-
lopment, if we had a clause of this
type operating in all its rigour. Since
we do not have a market with free
investible resources, there is a strong
case for attempting to reconcile the
two objectives, namely, that of allow-
ing enough funds for capital forma-
tion, and that of preventing super
tax evasion. But looking at the latest
amendments, I think that the Finance
Minister has taken account of this
factor, and that is a thing for which
many of my friends should really ex-
press their thanks.

I do feel that when we are taking
up this question of perquisites, it is
best that we see why this taxation on
perquisites has been launched. Hon.
Members at an early stage of the
debate on the General Budget point-
ed out that they were opposed to taxa-
tion on perquisites because they
feared a discriminatory attitude
might be adopted against the private
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sector and that the hidden perquisites
in our public sector would go un-
taxed. The latest concessions made
by my hon. friend are of such a
character as to give the impression
that the public and the private sec-
tor are to be placed on nearly the
same footing. What is the basis for
taxation of perquisites? With the
high rate of taxation on personal in-
comes, a' tendency has crept in on
the part of individuals to save on
expenditure. This tendency was pro-
nounced from about 1915 onwards
even in the United Kingdom where
taxation on incomes rose steeply
from that year onwards. And this
has led in many cases to what I would
call a saving on expenditure, and that
itself has made for a great deal of
heart-burning in many sections. One
has only to refer to Veblen’s criti-
cisms of conspicuous consumption.
The great danger to a free society,
Veblen points out, is not from in-
equalities of earned incomes but
from the inequalities that arise from
property and allowable expenditures
granted to several classes and groups,
by the Taxing authority. My hon.
friend is right in suggesting that there
ought to be a stricter supervision ex-
ercised over allowable expenditure.
I believe that we ought to have a stric-
ter supervision over this because
what we are seeking to do is to see
that this sort of allowable expendi-
ture is not allowed and there is not
that evasion of tax, Such supervi-
sion should apply to all classes in our
society, to trade union leaders, who
enjoy perquisites, to managing agents,
and to other groups,

Dr. Lanka Sﬁnda.ram: ‘What about
lawyers?

Dr. Krishnaswami: I think Dr.
Lanka Sundaram must understand
something before he intervenes and
not attempt to be flippant, as usual.
I think when I am dealing with a
serious argument, he should attempt
at least to know what I am talking
about.

I believe that the basis of the con-
cessions made by the Finance Minis-
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ter is sound. What the Finance Bill
is now seeking to achieve is to sift
the reasonable perquisites from those
which were utilised previously as an
alibi for increasing incomes. But the
logical corollary to what my friend
has done would be to evolve methods
whereby allowable expenditures are
scrutinised more carefully in future.
The Taxation Enquiry Commission
have not gone into this matter as
thoroughly as we should have ex-
pected them to do, but this is really
a matter which has to be gone into
more carefully and I do hope that the
House will have an opportunity for
reviewing this question at considera-
ble length in the future.

There is one question on which I
feel strongly, and on which some of
my hon, friends here and in another
place have expressed their views cate-
gorically—I refer to the high taxa-
tion of personal incomes. What has
struck me as extraordinary about our
Government is the schizophrenic at-
titude to the individual adopted. On
the one hand, we are content to sug-
gest: let us tax to the utmost to pro-
mote equality of incomes; on the
other hand, we affirm: let us give in-
dividuals inducements to invest, We
seem to forget that the individual is
a composite being, that we cannot
separate the individual, who is the
earner of high incomes, from the in-
dividual who wants to invest. What
are the calculations of an individual
when he wants to invest in securi-
ties, The high rate of taxation on in-
comes—] am referring to the Rs.
20,000 to Rs. 45,000 groups—tends
to bring about a diversion of reso-
urces—if there are any,—into low
income yielding securities; in other
words, we are providing just the
securities in which the individual can
invest.

Taking into account this year’s taxa-
tion, I feel that the marginal rates
have been very steep, particularly,
in the case of those who earn from
Rs. 20,000 to Rs. 45,000. You may say
that the increase, as it were, is some-
thing in the region of two crores; you
may say that these two crores are
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transfered to the public sector. But,
if they had been available to the pn-
vate sector and there is a mere trans-
ference to the public sector, it makes
very little difference from the point
of view of development of our eco-
nomy. What I suggest is that when
we are thinking of investing on a
large scale we have to adopt a very
different approach to this whole
question. Two crores of rupees is
not an inconsiderable amount. You
have to compound it, say, for about
10 or 15 years and then you will rea-
lise the magnitude of the amount
which is really being derived. I
suggest that in our desire for pro-
moting equality of incomes, we should
also bear in mind the investment
situation which is as important  to-
day, if not more important than it
was in the past. Hon. Members are
pointing out that the scope of the
public sector wil increase. I am all
in favour of the scope of the public
sector increasing but we must under-
stand that in the present scheme there
is room for a private sector and that
the public and the private sectors are
complementary to one another and
that the public sector is not and can-
not supplant the private sector. Only
the other day, when I was perusing
the Planning Commission’s review
of economic development, I came
across certain statistics which were
most illuminating. It will be found
that the public sector had invested in
industrial undertakings to the tune of
Rs. 30 crores in three years, whereas
the investment into industrial under-
takings by the private sector was
about Rs. 100 crores for the same
period. The public sector had on the
average invested at the rate of Rs. 10
crores a year.

Assuming, however, that we are
to increase the scope of the public
sector in the next Five Year Plan
the time horizon is five years,—I
think there is a factor, which prevents
our increasing investments into these
undertakings beyond a certain amount,
One cannot expect to jump from a
level of rupees ten crores to two
hundred crores suddenly. Surely,
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administrative difficulties have to be
taken into account. Therefore, what
we are seeking to achieve by this
policy is to have the worst of both
worlds. On the one hand, we are
crippling the private sector, prevent-
ing enough savings from flowing into
those industrial undertakings which
are useful from the point of view of
our country; on the other hand, the
public sector being a huge leviathan
will find it difficult, if not impossi-
ble to move, and thus the speed of
development might be considerably
retarded. I am all in favour of equa-
lisation of incomes but I do suggest
that we must tackle the question not
from a doctrinaire angle. It may be
that it is too late this year for the
Finance Minister to make further
concessions. I am sorry that he is
not present here today but I do hope
that these ideas will be considered
by him and his colleagues in the Cabi-
net so that they may realise where
we are drifting to, what our policy is
to be and what exactly we intend
achieving by raising taxes on incomes
merely for the purpose of promoting
equality of incomes,

I now consider the old argument
but in new clothes for having res-
traints on consumptions. High
authorities like the Taxation Enquiry
Commission seem to have given an
uncritical acceptance to the view that
in a developing economy there ought
to be great restraints on consumption.
I do not agree. What is the logic be-
hind this argument for having res-
traints on consumption? By restrain-
ing consumption, we would release
the resources, financial and physical,
which cannot be otherwise released
for producing something else. This
holds good in advanced countries en-
joying full employment. But, in a coun-
try like India, this general principle
cannot be and should not be applied in-
discriminately. Because, here it is
not only a question of allocating
scarce resources as between alterna-
tive needs; there is also a problem of
augmenting our resources. If con-
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sumption can be used as a lever for
augmenting our resources, surely
there is an excellent case against res-
tricting certain kinds of consumption.
In the present circumstances, there
is, a very good case for using con-
sumption as a lever for increasing
production. In an economy like ours,
the implicit assumption that is made
by theorticians and the new prophits
of the Indian Statistical Institute is
that if restrictions are imposed on
consumption, resources would be uti-
lised for investment. It need not
happen. And, I shall give you the
reason. It may very well be that in-
stead of being utilised for investment
of the desired kind, they may either
become dormant or they may be
spent on other articles of consump-
tion. When we are thinking of res-
traints on consumption, it is surely
nobody’s case that we can have a
universal restraint on all the types of
consumption. You can have restraints
imposed on a few items of consump-
tion. I, therefore, think that the
Finance Minister, the Cabinet and
others in authority should give
thought to this question and think of
increasing consumption at least in
the next three or four years when
deficit financing would not have got
under way. It does seem to me that
quite of late Parliament does not re-
ceive that amount of attention which
it should. We have, for instance,
Planning experts galore gallivanting
from one place to the other, writing
out their plans, lecturing to various
conferences, calling for Press Confe-
rences and telling them that they are
doing this and doing that and we
have also these schemes discussed by
the Planning Commission. We have
been told that we have received a
People’s Plan but it does seem
to me to be most illogical and
contradictory that the representa-
tives of the people—I say the
Members of Parliament—should not
have a copy of the draft plan be-
fore the Ministers have made up their
minds so that we might be in a posi-
tion to throw some light on these
important questions of planning, What
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should be the nature of taxation in
future, what are our views on the
Taxation Enquiry Commission’s re-
commendations? All these will have
to be considered. The people’s rep-
resentatives cannot and should not
be ignored. Certainly, it is not the
contention I hope, of my hon. friends
on the Treasury Benches that all
wisdom is concentrated on the Trea-
sury Benches. There are people with
brains outside the Treasury Benches.
According to the Minister of Com-
merce and Industry who, the other
day, in one of his rillicking rollick-
ing roistering speeches remarked, that
some of these problems of planning
are baffling the best minds of the
country. Who are the best minds of
our country? The best brains are
not surely concentrated on the Trea-
sury Benches or in the Planning
Commission or in the Secretariat.
We too have our share to contri-
bute, and I hope that opportunities
will be given to us to give out our
views as to what the features of the
next plan should be and what should
be done to promote regional indus-
trial development for instance which
is basic from the point of view of
improving the prosperity of our
country and how we should attempt
to reconcile the twin criteria of pro-
moting greater equality of incomes
and greater equalities of economic
opportunity among our people.
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IR W@ F qEEdw w7 g 7O
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N e foemads @ € 1
fepmada # 3o,4o,000 T AT
m?‘tﬁi’ml?o,Qo,ceoﬁ
forrse ww sENl & a fegE
Y qET AT ST | R T AT
ferd #Y Sier w9 ar g\ IET fF
aﬁ:‘(o,\so,oooﬁmm%
g0 REE AT TR FET G |
@ & 98 w0 & qw ffeq T E 7
‘Not a singal tanker you have got’
ST Yo W@ e W@ B farfowr
Fwfar fege™ & e ¥ sFEn
a7 fagea™ F A= ¥ TN 99 #
AT F TR R ARG F} o -
T ¥ TEL I | F W ¥ g
e g F oo F W Fwf @
FIH FX T AfFT Yo AT o AW
Sifs fegm & smam ar fegeam
¥ qE AT I F TE FT AT g
A R WG A T a=iEed e
A g WA AR T gy N
T g E | & WO A QX T fgrgeaa
FaTaTE Tt 1 T B ol w0
TR AT AT F gw I W ferg
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7 I @ Wy 9o fF ogher #
3,580,000 T F g fad T §
A e g EFE w9 v gfar |
R f 1 W@ F faade fegwm
faoar v faw @ 9 F ek fea
T SEF ¥o AT = AW fggE™
| @ 9T § A fegew & A}
FIATY | A § Yy Tde Y faferr
N & ag fad s 359 ¥ &
g1 W gl § 7w Y a@ew
FT g ?

I want to ask the Finance Minister,

“What is your percentage?” Our
percentage is nil.

T T FHAFT A A AT )
G FHAST A9 FT AT HT & av
39 d uw frw s g & o3
foar ame T & = fads
¥, 3w ¥, &9 T qr wAfqwr ¥ 99
F Yo wfaw@ WA SRS ¥
=AW | F TG ATear § fF oo wm
d T Tt ¥ wive fFar ar @
T AT A I¥ TNHE § F g [
@ @ 5 9 Ea fegeam & R
I T § AT A AT AT A AT 7
FF S AT QY SHT AT IR THFT AT
:3F T | AR & EFE ¥ 9
T FAA A AT AET AEHFRL F
fam & g ¥ A faega v

- WY FY FTEEHC Y ER a8 faege
=39 g St | & ag WY S9r argar
g & 5@ o gfvar & fow ¥ facw
T A I A W I |
fow qow QW™ § 1 Y
Qo T¥e fT FE ¥ SO K, 283%
| ¥Y 9T &z, 2843 ¥ 23 W HT A}
A {1 ) de f v s ¥ T
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g 1 gfem & fred faa & o9 4 & faw
2% 9T §e fau o § ofF s X
T € | W AT AR WA ¥ 9o
g1 oA ¥ aw fegwm ¥ 9
X WIfqq FW@ A7 aoT & 7 W
(EE IR A A - d )
TR & W R e ogw safw e e
T ¥ FAT AT § A IT EA
fare & foF oo & @7 ¥ A9 [
FYE T AL | T T Arew g &
@7 & fF AT Y g% FET € @
? | wfed ¥ fdew @ 7 fegea
F fad oot § oYy I Wil FEA
fFar s | & ST FT @ AN@__T g
fF ag a fegeam fawae FvEr §
T FFOAT TR & THT § | WA WA
¥ FY AT FY g9 TG AT g
T T A oA A I 98
tfegm fafor swafmi @, = s®
T w1 AR fa@T 41 | qg ;Y
FE @ 7 SO wWE #4AT|
Tg R @M FAT T FAd @
T I AMaE e ™ fF s s
Tg Figae fear mm av | W} 7R ST
2eUY ¥ I IF IS T IEq )
fefaadt &1 awg ¢ T TIET TAT
® | W A9 q TF T FT AEH AR
faar | so A "W e =ifgd fF
qaT F & | T T FOr A ¢ 6 gw
T TRES F @Y aga qws
g oW € 1 fegwm fawars sy
# gw 7 w9 dAEEn & @t
iRy
@l ¥ &8 7w feurdde 7\ [E T
FEITMNIRTE FE | &
HIEHT AT | 9 7 FeT F @ q wAl
w1fed, g TYAde e AR | TR
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THAHE T &F =@ mr | fR oAy
fegmm a0 e g A
waT | 99 A F 5 7 weEEe g
afgd | g 99 TEHE F I F
AT T | A Q9 qo9dT "1 & |
T o ¥ uw 9 feggaw fafew
FIAIS T A1 A FUS &9 fggear
famae ot § St feur &
w9 7 fagges o R SRS A
fear | w= ¥ w9 WA A, A, T
g fr ot s fegea famars sy
T T E I E ST F AT Jo Fo
A W E | I AW RN
e & fF Lo Fo F Y SEW a9
g ST # W@ S RNl ¥ Sfs
JT@EAT #, I A, FHAST |/, AA
/a1 ©ieT # a9q § I9 & s, saner
& a1 FQ9 o e SwET & | QT
AT | A BT QAT ATZATE A
| WY ¥ S 1 TG A A
T[T | O ¥ AT | A §
A | @ied ¥ Q7 | FwIAE
¥ T/ | F o T TET a9 g |
e an B fegmm Rmae s
§ W "l & fad  #Hw e
ST g\ e fggew fagard
FTHREAY FATY ATIRIFAE 1 QT AG
FT FHAT WX g7 HT O ][ F qW
T I BN X EW AR 3 g,
A W 1T ¥ FeAT wTean § £F 9g FEr
o« TG aFAT | 9y J[afw A giee
¥ 78 s g afew wifes gfee &
g FFAET AGHA gRI |

T TR F I A AT ¥ A FgAT
O wTm A aw ¥ TS
MaEFA 9T a8 § 5 s &
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S R AR H FT FEE 2 9 F1 a0Q
arew 2z fad fegmrt sEEY &
Ta A gt wifed fay el sw
F g § 7 Y AR | AT FHL,
g, ST wife fRY 2 #T IETE
&, "T 99 g Jg @I 5 5T F
T TG FEA ST FLRE |
a9 ¥ g g a3 & e
[ Taered 5 o A few 3=
O [ F g F g q &)\ AT
™ 7 fegam 7 ww &= #1 fafemi
& gl @ faar g g | 9R 3@ W
fegea™ &1 =0 e AT wfa aw
qEL q@T AT § | T T ¥ A
F A T {80 T I] FHA 8 |
™ 9 fege@ § wod S|l
AR {35 & | TET WG aHT AT
# & | IfeT T A 39 so FUS T
B FAT F ZH FH K 0 gH Al §
T Ty ffgmm R ¥
qQY ATH FRM W FATQ ST qEH
g AAY T § I F1 g9 gEAHA F
] F BT 79w I 7 @1 @ |

Shri Viswanatha Reddy (Chittoor):
Not being a person who has got even
an elementary knowledge regarding
financial matters and assuming that
the scope of discussion on the Finance
Bill gives room for bringing to the
notice of the House certain specific
grievances, I propose to rush through
certain matters, some of them regard-

ing my constituency and some of them
of general interest.

In the very first place I would
like to refer to the way in which the
income-tax law is being administer-
ed in so far as it concerns the middl-
ing income-groups. I do not pro-
pose to hold a brief here for the in-
come-tax assessees but I do believe
that the Act must be administered in
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such a way that these assessees are
not unnecessarily harassed. I find in
certain respects that very arbitrary
assessments in income-tax are being
made. I would like to illustrate my
point with two concrete instances.
You know very well that in our own
district, namely, Chittoor district, in
the Andhra State, groundnut business
is the main trade.

Shri V. P, Nayar (Chirayinkil):
‘Our’ means yours as well as the
Deputy-Speaker’s. Is it not?

Mr, Deputy-Speaker: The
Parliament, generally.

Shri Viswanatha Reddy: That is
what I meant. In this trade, as you
know very well, there is what is call-
ed the turnover. The term turnover
has got a specific connotation. The
turnover varies from place to place,
sometimes from village to village and
from taluk to taluk. These groundnut
factories are situated in various places
and it is well known that the turn-
over in one place is quite
different from that of ano-
ther place. But what do we
find in the matter of assessment of
income-tax with regard to this crop?
We find that the turnover is fixed
for the whole district. Some sort of
an average turnover is fixed. I think
it is fixed for Chittoor district at 25
maunds to a candy. This leads to
unnecessary harassment of the small
assessees. I find that in several mills,
the turnover is as high as 29 maunds
to a candy but the income-tax officer
fixes it at 25 maunds result-
ing in complete ruination of
some of these assessees. This is
clearly an arbitrary method of assess-
ment of income-tax of these middle-
class income groups.

Again, with regard to the assess-
ment of income-tax in respect of trans-
port operators, in several parts I
understand that some circulars are
sent by the Commissioner of Income-
tax to the income-tax officers that
certain amounts should be fixed for
each state carriage. You know very
well that the income from stage car-
riages depends upon the route and
also the timings that the operators are

whole
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able to secure, Therefore, to fix a
particular income on each operator
works as a great deal of hardship and
harassment ‘to the operators. This
results sometimes in great burden on
certain operators and ultimately leads
to the complete closure of this busi-
ness. I am just illustrating these two
instances to show how arbitrarily the
income-tax is fixed by some of the
officers and, as I said, I understand
that certain circulars are also sent by
the Commissioner of Income-tax to
the income-tax officers to fix such an
arbitrary rate which does not cer-
tainly stand to reason,

Again, there is some discretionary
power vested in the income-tax offi-
cer. After an assessment is made, it
is in his discretion to allow certain
time for payment. But in practice,
this discretionary power is not at all
used by the income-tax officers so
that these small income-groups can-
not go in appeal to higher authorities
unless they pay up all the income-
tax first. Therefore, this discre-
tionary power is just a farce and cer-
tainly a fraud on the Income-tax Act
itself. I would certainly wish that
the hon. Minister looks into this posi-
tion and see what relief can be given
to the middling income-tax groups.

Secondly, with regard to the motor
vehicles taxation, several discussions
have taken place on the floor of this
House, and on the occasion of each
discussion, the Ministers have assur-
ed us that as soon as the report of
the Taxation Enquiry Commission is
submitted to the Government, cer-
tainly reliefs will be given regarding
taxation on motor vehicles. You know
very well that in this country travel
by car is still a luxury, but travel by
buses and the transport of goods by
lorries is certainly not a luxury. It is,
on the other hand, an absolute neces-
sity and it is a great necessity for the
development of trade and commerce
and industry in this country. Nowadays
it is well-known that heavy taxation
on motor vehicles is certainly a deter-
rent factor on the fuller development
of transport industry in this country.
I should certainly wish that this Gov-
ernment takes early decisions with
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regard to uniform taxation on motor
vehicles, particularly commercial
transport vehicles in this country and
some relief is given in that direction.

We have noticed a great deal of
agitation throughout the country with
regard to inter-State sales-tax. So
far no decision seems to have been
taken in this respect. An early deci-
sion is certainly called for with regard
to inter-State sales-tax also.

I would like to draw the attention
of the Treasury Benches to the policy
pursued by the Government in the
matter of export of certain agricul-
tural commodities. As regards pri-
mary agricultural commodities, cer-
tainly some caution ought to be ob-
served, because if it is a primary food
stuff, the needs of our country are
paramount. But if it is a secondary
food stuff, certainly some consideration
must be given to the grower to get
some reasonable price for his pro-
duce. Today we find that the export
policy with regard to  groundnuts,
chillies, gur or onions is very ill-de-
fined, Very very nebulous ideas seem
to be entertained by the Commerce
and Industry Ministry as well as the
Agriculture Ministry with regard to
the export policy pertaining to these
commodities. It has been said by
certain people that a price support
policy must be pursued by the Gov-
ernment if the agriculturists are to
be given some benefit. Obviously, for
an agricultural country like ours, it
is impossible to follow a price sup-
port policy in the same sense as it
is followed in certain industrial coun-
tries like America and others. The
next best thing that the Government
can do will be to allow the agricul-
tural commodities to fetch their na-
tural price as given out in the world
markets. Any impediment placed in
getting this natural price to certain
subsidiary agricultural commodities
certainly is a great hardship to the
grower. I should think that the Gov-
ernment should pursue the policy of
allowing the agriculturists to get the
full benefit of the world prices with
regard to these subsidiary agricul-
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tural commodities. Only  three
months back a debate took place in
this House regarding the export of
groundnut oil. At that time several
Members including myself submitted
for the consideration of the Com-
merce Minister that there was a glut
in this country in regard to ground-
nut oil and at least 50,000 tons of oil
should be exported. At that time in
his reply the Minister said that he
would not admit the necessity for ex-
port and that the price level in this
country did not warrant such export.
On the whole, he said he was not in
any case favourable to allowing more
tonnage for export of groundnut oil.
Now, within two months, a complete
reversal of this policy has taken
place. At that time several Members
warned the Minister that if he pursued
that particular policy, the prices
of groundnut oil would tumble down
and then he would be called upon
to do something very drastic which
it would be very difficult for him to
do. He did no heed to the warning
given by several Members and with-
in a period of two months a complete
reversal of policy took place and
today he is prepared to allow for ex-
port of two lakhs tons of oil. Even then
the price level did not come up to his
expectations and I understand he is
thinking in terms of exporting more
oil. Therefore I find that the export
policy....

Mr. Deputy-Speaker: I would like
this convention to be adopted. So
far as the general discussion of the
Finance Bill is concerned, on the first
two days all Ministries should be
represented here. Otherwise it is fall-
ing flat. Mr. Raghunath Singh was
speaking at enormous length on a
number of points regarding coastal
shipping, overseas shipping and
so  on. There is not a single
Minister here to take note of
that. The Finance Ministry is re-
presented by the Deputy Minister—
now the assistant of the Finance
Minister—but he cannot know every-
thing on every subject in the manner
in which the Ministers in-Charge
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can appreciate the position and ans-
wer the points raised. Are the hon.
Members speaking for themselves
or for the Government to reply? I
am really surprised that even during
the general discussion of the Finance
Bill, the hon, Ministers are not here.
I would expect them at least in an
hour to come here and take note of
what happens in the House and every
one of them must have the opportu-
nity to speak. Otherwise it is as good
as closing this chapter of general
discussion.

Pandit Thakur Das Bhargava
(Gurgaon): The truth is that the
House is not being taken seriously
by the Ministers. Whatever is said
here falls on deaf ears and the Minis-
ters are generally never there. Even
if they are here, the speeches of the
hon. Members are never taken notice
of, with the result that Members lose
zest for their work and we do not
have quorum in this House and many

Members also are not present in
Delhi. The whole thing looks like
a farce.

Mr. Deputy-Speaker: There are
not even deaf ears here. I will not
expect that the hon, Minister for
Finance should take the responsibi-
lity of representing everybody here.

The Minister for Revenue and Civil
Expenditure (Shri M. C. Shah): I do
not want to advance any arguments.
I only say that the Finance Ministry
is represented here.

Pandit Thakur Das Bhargava: Your
remarks are absolutely appropriate,
Mr, Deputy-Speaker, because during
the discussion of the Finance Bill,
every Minister should be here. The
Deputy Minister for Finance cannot
note and can never appreciate what-
ever is said for the other Ministries
on this debate.

Mr. Deputy-Speaker: Even if the
hon, Deputy Minister takes note of
everything, he cannot possibly ap-
preciate all the arguments about other
Ministries. Either the Ministers them-
selves or the Deputies in charge of
them should be present here during
the general discussion of the Finance
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Bill, not only this year, but for all
years to come.

Shri Thanu Pillai (Tirunelveli):
Not only should all the Ministers be
here, but all Members should be
given an opportunity, As it is, some
Members have spoken on every sub-
ject, while others have not spoken on
any subject. That also should be
taken into consideration.

Mr, Deputy-Speaker: I will leave
it to the secretaries and the whips
of the parties to decide it.

Babu Ramnarayan Singh (Hazari-
bagh West): What about those who do
not belong to any party?

Mr. Deputy-Speaker: They will be
also allowed to speak. I shall distri-
bute the time to the best of my abi-
lity, but I cannot carry the names
of all Members who have spoken al-
ready. It is the function of the secre-
taries and whips of the various par-
ties. Hon, Members will take them to
task and not me.

Shri Viswanatha Reddy: I was re-
ferring to the export policy in regard
to certain commodities that is being
pursued by Government. I have
pointed out certain remedial measures
to give relief to the agriculturists and
I hope I have sufficiently elaborated
the point.

2 p.M,

I want to refer to the amount that
was allowed last year to Andhra
State for the purpose of giving some
relief to the people in the scarcity
areas. You remember, Sir, that last
year Rs. 500 lakhs were given as grant
to the Andhra Government to carry
on certain minor and medium-size irri-
gation schemes in scarcity distriets
in the Andhra State. But out
of this amount nearly Rs. 390
lakhs were spent on one parti-
cular scheme in one particular re-
gion. The intention of the Planning
Commission in making this grant was
to spread the amount in all the scar-
city areas so that certain regional
benefits may be given to each taluka
and if necessary to each firka of the
scarcity region. What do we find?
We find that nearly 80 per cent of
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the amount has been spent in one
particular region with the result that
very inadequate relief was given to
other areas. 1 was really surprised
that the Planning Commission should
have accorded its approval to this
type of spending of scarcity funds. In
fact, when the Finance Minister tour-
ed Cuddappah district in Andhra
State last year he made an observa-
tion with regard to the allocation of
Rs. 390 lakhs out of Rs. 500 lakhs
and spending it in one particular
scheme. In a speech to certain Press
representatives he said that it was
very improper to spend the bulk of
this amount in one particular region.
Soon after that we find that the
Planning Commission gave its appro-
val to the proposal of the Andhra
Government. This is certainly very
uvnfair. If only this amount had been
spread over in all the districts, I am
sure there would have been
very adequate relief given to the
scarcity areas. In any case, the
scheme, namely the K. C. canal
scheme, in which Rs. 390 lakhs are
proposed to be spent, could have been
taken as a separate scheme and ad-
ditional relief by way of loan or
grant could have been obtained but
somehow the Andhra Government did
not think it fit to do so.  Further-
more, the Planning Commission did
not think it unwise to give its ap-
proval to such a state of affairs. I
am only pointing out this to this
House so that at some future time,
such a state of affairs may not recur.

I would like to refer to the rural
communications; in the Plan we find
certain schemes and certain sums
have been allocated for rural elec-
trification. A separate allotment has
been made for this purpose. But I
was surprised to find that no alloca-
tions had been made for rural com-

munications. It is well known
to almost all the hon. Mem-
bers of this House about the

appalling conditions of rural com-
munications in this country. I find
sometimes that a large population has
been isolated in a place without any
communication and therefore, their
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social, economic and other aspects of
life have unnecessarily been stified
Therefore, I suggest that a certain
amount—some specific amount—may
be allotted in the present Plan itself
for rural communications and adequ-
ate grants made to the State Govern-
ments for the specific purpose so that
a beginning may be made with re-
gard to the improvement of rural com-
munications,

Lastly, I would like to refer to a
matter pertaining to my own consti-
tuency. It is known to this House
that there was a very bad famine in
Rayalaseema, a few years back. It
was very bad period because such
a type of drought was never heard of
for the past one century and more. A
great deal of suffering was wunder-
gone by the people of that region. In
the course of that famine some parti-
cular taluks namely Xodur and
Rajampet taluks in the Andhra State
famous as fruit growing area and for
the excellent fruits that are grown
in that region were hit very hard and
almost all the orchards were killed
due to drought; they withered away.
Almost all the investment of those
ryots was lost in one year.

[PanpiT THAKUR Das Buarcava in the
Chair]

Obviously, the Andhra Govern-
ment is not financially in a position
to see that those poor ryots who had
lost their everything in that period
get back to their own in a short
period of time. It is not financially
in a position to help them. I request
the Government of India to make
specific grants available to the An-
dhra Government so that liberal loans
may be given to these fruit growers
in order to see that their gardens are
brought to life again. These gar-
dens had been nurtured for a ‘period
of nearly 10 to 20 years and their
complete loss has hit all these ryots
very hard. It was a very sorry sight
to see these flourishing gardens
being felled and sold as firewood in
that period. I suggest that an
amount of not less than Rs, 50 lakhs
be given to the Andhra State parti-
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cularly for the purpose of giving
loans to the ryots who are engaged
in  producing more fruits in that
region.

Shri Rishang Keishing (Outer
Manipur—Reserved—Sch, Tribes): 1
thank you for giving me this oppor-
tunity to speak. I shall confine my
remarks to Manipur, the Centrally
administered State in India....

Shri K. K. Basu: (Diamond Har-
bour): Nobody is there to hear—
not even in the official gallery.

Shri Rishang Keishing: The House
has voted about Rs. 93 lakhs for the
administration and development of
Manipur during the current financial
Year. In previous years also about the
same amounts were voted. But, in
spite of the fact that this House has
been voting from year to year, fairly
big amounts of money for the admi-
nistration of Manipur, the people re-
main dis-contented and the condition
of the people continue to deteriorate.
Not only Manipur is but very person
who had gone to that part of the
country will definitely give an eye
witness account that the economie,
political and social life of Manipuris
have very much deteriorated during
the last few years. I want to draw
the attention of the Government as to
why these sad things have been taking
place in that State, In the pre-In-
dependence days the Manipur State
was prosperous and flourishing but
today that is not the condition; just
the reverse of it is the condition. The
Centre must look into these things
and remedy must be found out, I
should like to point out the reasons
as to why the condition in Manipur
has not improved.

Democratic form of Government
was established in Manipur in 1949
and it functioned for about a year.
Much against the will of the people
the Central Government at the time of
integration of the State dissolved the
Legislative  Assembly of Manipur.
That Assembly was instituted by the
people of the State after much strug-
gle against the autocratic regime of
the Maharaja. After the Assembly
was dissolved, the Central Govern-
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ment brought the Chief Commis-
sioner’s rule, After integration,

Manipur became the paradise of the
British trained I. C. S. men and retir-
ed police officers. Many retired
police officers and 1. C. S, men have
been deputed or sent to that State by
the Central Government after its in-
tegration. Manipur has also become
the feasting place for those people
whose mission in life is only to ac-
cumulate wealth and build up their
future fortune. What sort of good
things can be expected out of such
an administration? I have no time
to enumerate the number of such
officers now working in Manipur. The
Government surely will be in the
position to know the number of such
officers posted there. I like to inform
the House that the administration is
so much corrupt, is irresponsive and
irresponsible. It is the persistent
complaint of the people of Manipur
that such Government should not be
allowed to exist in India. As long
as such a Government remains there,
people can never prosper and it will
be meaningless to talk about the estab-
lishment of a welfare State in this
country. In every State, we know
there is a Legislative Assembly and
people are allowed to participate
directly in the administration and the
development of the State, Here in
Manipur, the Government refuse
to the people the right to
participate in the building
up of the nation and in the day-
to-day administration of their own
State. The people of Manipur have
been made dummy spectators. The
urge of strong nationalism and patrio-
tism has compelled the people of
Manipur to persistently complain
and demand to the Government of
India that they should be allowed to
have a Legislative Assembly and they
should directly participate in the ad-
ministration and development of
their own State. It is also strongly
desired that Manipuris as citizens of
India, should also participate actively
in the building up of this great an-
cient country.

I would like to point out to the
House as to how the money that this
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Parliament voted in the past years
has been expended. The head of the
administration, the Chief Com-
missioner, Mr, Bhargava particularly,
never cared to visit the hill areas
and he never cared to contact the
hill people. He simply confined him-
self to his office and from his chair
ruled the State. The hill area covers
over 3000 square miles and different
sections of people live there. It was
his duty to visit these areas, meet
Those people and find oui their prob-
lems and difficulties and try to help
them. In this respect he failed miser-
ably. As he never tries to know
the problems of the people of Mani-
pur he could not produce any plan
which would be of benefit to the peo-
ple. He could not also make any
good suggestion to the Government
of India for the welfare of the people
of Manipur, Therefore, during his time,
the discontent of the people increased
more than any other time.

There is another officer, a very res-
ponsible officer by the name Shri
A. C. Kapoor, He is the Chief Medi-
cal Officer of Manipur. There have
been serious allegations against him
of criminal misappropriation of money
by the Adviser in charge of the me-
dical department himself,

Mr. Chairman: Order, order. So far
as the particular officer is concerned,
the hon. Member is accusing him by
name of very grave charges. These
officers are not here and they are not
in a position to defend themselves, I
would therefore request the hon.
Member not to take their names or
not to make such allegations in such
a personal manner, because they be-
ing absent could not be afforded all
the protection which the law confers
on every person. I would request
him to place his grievances in a more
impersonal manner,

Shri Rishang Keishing: These alle-
gations have been placed before the
Government and I thought they have
got all that.

Mr, Chairman: If they have already
got then there is still less reason why
they should be referred to here.
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Shri Rishang Keishing: We will not
mention the name. The allegations
against the Chief Medical officer were
inade by the Advisorin charge of the
Medical department. But, I under-
stand that the Government have not
taken any action against the officer
either to. I might also mention here
that I brought this very case to the
notice of the Minister for Home Affairs
sometime about and of last year. This
officer is said to have deposited about
one lakh of rupees in banks
and insurance companies. On one
occasion, the authority concerned
examined his account and it was found
that about Rs. 45,000 were short. I
understand that in the month of
October, on three different occasions
he accounted for the monies. That
was also brought to the notice of
the Minister of Home Affairs, What
appropriate action the Government has
taken against the officer is yet to be
seen.

There was a social worker in Mani-
pur. He was said to have been run-
ning an ashram for the welfare of the
tribal people. But, instead of doing
welfare works for the tribal people,
he began to misbehave towards the
female inmates of the ashram. Most
of these inmates were tribals. We
brought this matter to the notice of
the Government repeatedly; but they
took no action. I personally wrote
to the Prime Minister about it. I
do not know if it was due to that
letter that he was removed from the
ashram and Manipur. This man hap-
pened to be a good friend of the
Chief Commissioner. He used to
give him grants of money from the
Tribal Welfare Fund. In one year,
a sum of Rs. 30,000 was granted to
this school. He drank excessively
and was completely down morally.
Lastly, what happened was, his
daughter committed suicide by taking
poison when she failed to correet her
father. There was no post mortem
examination of this deadbody. It
was cremated and the whole matter
was this hushed up. This notorious
man who ought to be behind the
prison bar, just for being a favou-
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rite of the Chief Commissioner was
let off and he merrily went away
from Manipur.

Coming to the community project
at Thoubal, excepting that a few
buildings have been built along the
Imphal-Palel road, nothing tangible
has been done so far. Very recently, I
was talking to a very high officer of
the Manipur Government and I asked
him if he was going to demand for
some more National Extension blocks.
He said that the community project is
a failure in Manipur and he did not
wish therefore to demand for more
community projects or National Ex-
tension blocks. The people of Mani-
pur need community projects and
National Extension blocks. Why is
the Government of Manipur unwilling

to demand for more projects or deve- -

lopment blocks? The reason is that
there has been wastage of money.
The officer takes his experience from
the Thoubal community project.
Therefore, it is strongly desired that
the Central Government should look
into carefully the working of the
aforesaid community project.

We people of Manipur are fully
aware of our rights. We fully know
also that we are as much citizens of
India as the Members in the Trea-
sury Benches are. We should be given
the right which they are enjoying.
Today, they deny that right to us.
When we want to develop ourselves,
want to participate actively and direc-
tly in the administration and deve-
lopment of our State, they say, “no,
you cannot be granted and you have
to wait for the States Reorganisa-
tion Commission to submit its report”.
What relation has the demand of
Manipur got to do with the States
Reorganisation Commission’s report?
We demand that right which Indian
people got in 1947 after the Britishers
left this country. Therefore, what is
there for us to wait for the report of
the States Reorganisation Commis-
sion. Do the Govt. of India mean to
say that we people of Manipur be
admitted into the community of the
Indian nation only after the commis-
sion submits its report? If that be so,
we refuse to accept that, and we say
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that here and now we should be given
that elementary democratic right
which Indians in general are enjoying,
so that we may also be partners in the
building up of this nation.

In reply to the debate on the De-
mands for Grants relating to the Home
Ministry, the hon. Minister of Home
Affairs mentioned something about
the merger of Manipur with Assam
as the stand of the Praja Socialist
Party. But that is not correct. It
was the stand of the old Socialist
Party which is not in existence today.
That was the election manifesto of
theirs published in 1951. But that
has got nothing to do with the pre-
sent agitation. The P, S. P. and the
Hill Volunteers organisation started
the agitation after full understanding
that Manipur should remain a sepa-
rate State, and that we must have
that right which the other Indian
States are enjoying.

The agitation in Manipur was com-
pared with the TTNC agitation in Tra-
vancore-Cochin. What has that got to
do with ours? What is the similarity
between the two except that both of
them are agitations? We are de-
manding that elementary democratic
right which Indians are enjoying,
whereas T. T. N, C. was asking for
seccession of certain areas and its
merger with another State. So, our
agitation cannot be compared with
that of the T. T. N. C. at all.

The hon. Minister also mentioned
something about the three languages
spoken among the tribal people. How
many languages are spoken in India?
In spite of the fact that we speak
three languages or more, Manipuri is
the language which is commonly spo-
ken by everybody in Manipur, irres-
pective of whether it be hill or plain.

I also want to assure the House that
we are neither anti-national nor anti-
Indian, The hon. Minister of Home
Affairs felt that there is no feeling
of oneness, and no national feeling
among the tribal people. I assure
him that we are more national than
he himself is. If the time comes for
the defence of this country or if any
crisis happens in that border area, it
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is not surely the Minister who will
go and defend that part of the coun-
try, but hill and plain people of
Manipur are the people who will de-
fend it. The Ministers and those who
are speaking so much of nationalism
will simply run away, and the whole
question of defence will be left with
us. So, do not disbelieve us. We are
as much Indian as the Ministers
themselves, if not more.

I would request the Finance Mini-
ster to supervise every undertaking in
Manipur strictly and properly and
also to kindly try to induce the hon.
Minister of Home Affairs to grant a
Legislative Assembly to Manipur as
quickly as possible so that the whole
of the amount that this House has
voted for Manipur might not be wast-
ed but be utilised for the welfare of
the people of Manipur and the
country.,

= AAGTE (T TOEAT T A
grr) o gwefa AERE, IRT GgEEl
¥ gulaa wrA-w fafeer 9 o
fadus #1 Sufeus fear &, 5@ @@

I THFR F TRIAT ¥ 929 FAT 989

& foq w & I &1 T 8, e

aZ A TFT F AR

faude faam & §g =i 7 Q@
T a1 fF 98 wrAew faw ag weE

FT CF 9T & | § QT AG qQT |

g § a7 fagas @R F 9,

qraq M wfa FT T g § |

= ¥ AW & arar @ R e e

wgw ¥, frg wafy ¥ A1 f&g @m0

9T F9AT ATEET & | @R F O

faae &7 wEEET 9% §S 3T

FraaT I F3ar 3 | 97 487 TER

I FAT AR & T8 T@ g

feg g T § | TR TRAARET

e FT YT TFC FIAT ATEA &
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qEY F QT oIS T T, qAT
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gE0 919 AR 3@ ¥ N 78 wwq
R fr goo o1 @ 4% §), 5w oa
g F §Y FW A IURTaT a9
wifed ¥fem 5 ¥ faeg aw 3@ &
fofreg® 9w 1 O] gwR -
FH QI AT § AR I M gAfa &
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IR qg AR T gren fF o
TF 9 TFS FHA gaR q4T 98T
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FAT Lo FTIL AT W AFT THA,
RAR W &N-aH 99 T9 G
T 9T AT | q WX N TWE T
® gol WOl SoE SR @ )
& 9 ¥ da qomr el & f
Fg it e aem W& oW
e TR THE A A e TR
T W9E AR THIA TEf-53Ne
T & Y TR N e oo
). T NeeE SFR F &
T AT MAFE ¢, W H 2w &
#r T8 HowT 9 IF A FUF AT
Tt & R o @9 W ] F A
$5 w0 far &, s g9 e & &
] @M W) afee @ s
FEAT & | Tz 7 fremrw feemn
WK amaer e @ f5 Ay wEfomw
ige & fad dge W9 w40, @
i # g W I9es qwH & fad
faliy gre WYT AT I } W ;A
T FAT AT € ) gW wiE ;W A
AT F A AW F I @Y R, F @R
¥ @ o aEl & sow qn
A AT ® ¥+ & A A A
fraT dur @< fem § a1 S wew
= a7 99 % @ fear § ? afk
o gl A G @ o e, s
I & SIS R d g gEmY
fs “AT 9w AT @g’ Arelr @ Pt |
™ Al § 9 P I e @
3q & fad o woft oF @Yo e
A T & 7% §, w99 R W
Y fagd gu &l ) i 39 T
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I FY St i @ R s o<
TAF & FW A A , T IAEA v
e foé N @A F qar 7w fF
I UM §EE U dE9 (R} R
A SN AT §, ST |§ @ firgrae
3@ FT AT AT & W g ]
& W 39 qg=dt & fF aome e
T LG FE AT I A TG FA
& A O T T F & WK S
& a9 A gars & ot & o) AT |7
T g W g R oA s osw
Az 9 foes e & Wi @
HIET 9T A T § AR TER A/
Y I FT A FgraAT T AT @
TR W ToeEw g W R §
fF agr Y waw I =Y #7 e
sfa fer g &ar o1 @1 @

% =E | W A T@ER W
fifs aoEE A ok T w9
g7 X oeed o fF dw & AW
A o qgEM Wi aied & w9 A
TR & @ fifa afear
FE & IO GF gET AT MR AR
g W g F A g e
T 9 X AW} SR agi & s@ni
&Y TaeaT § IAfa AR FT A F |
gfe IR T AT S A F av
q § I FTOATEAT G AT
w@rTfas g St € |

# WU qOFT A TR FIEY
 arEg W Ny faw FT [ I
g 99 TWH ¥ TUX @% FT AW
oot Shifasr Fa & wS qeuR &+
VTR T I FH AT R W)
@R T SF F AeareT q@ fzar
AT W & W AT F T F AT

19 APRIL 1955

Finance Bill 5730
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IT Y TSI FH W GW T 7T
o g fprer € P gwmR A
X A [T AMGA AT BT Ao/
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T FY AT F AR A FAEIS
§ 39 Ft guemde 31 ¥ fo awwe
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Ffer fagme ¥ ST AR SN oY
F W fodeaw fan, Sfea T w®&f
qTE TS | Toar A @Y & |

# gumar § 5 we fafwex
T AW €4 I @M A TR
TR FEE #r O S S oa
frs w &, 59 Y gfreowie fpar s
AT wfafedfedw sk e sy
# snfas FleaTE FY Teg9 FF 99
93 Se} § Sew fAwg fear S
I A9 aur anfaw feafs &Y
gUAAr § TET qE ¥ IS R
¥ anfas feafq v o 9§ @wwen
=1fed 1 I WiFe « T F Fsarai
T FF q IS FHTF
F g Fr T A Ffes aEy
s A famm § & e
fafret @ X w®T =W & AT
T F AR T FTETE F |

Pandit K. C. Sharma (Meerut Distt.
-South): Mr. Chairman, I am grate-
ful for the chance you have given me.
I have very carefully listened to the
speeches on the Budget, gone through
the literature supplied to me, except
of course, the big volumes of the
Taxation Enquiry Commission’s Re-
port (Interruption); but, one thing I
am very diffident about is that
beginning from 1953 to this year, all
the three years, I have found a note
of Pissism in the attitude of the Fi-
nance Minister (Interruption). In 1953,
he said, “taking all circumstances into
account, we are not taking any undue
risk.” In 1953, the deficit was some-
thing like 140 crores. In 1954, the
deficit was about Rs. 250 crores and
the problem of unemployment was
staring us in the face, This year
again, he uses the phrase that he
takes a calculated risk of Rs. 820
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crores. With all respect to the intel-
ligence, shrewdness and calculation—
and wisdom, if you like—and the
foresight of the hon, Minister, I may
be permitted to submit that the situa-
tion demands a bold attitude. If
ks, 500 crores in the capital expendi-
ture requires a calculated risk, then
how do you expect that two years
hence Rs. 1000 crores would be spent?
My respectful submission is that I am
growing sick of all this slow and
steady progress. I stand for big
strides because progress means in re-
lation to time, and in relation to the
countries around. In this time of the
law of relativity—I am sorry the
great scientist is dead—nothing is to
be judged independently of the cir-
cumstances around. The essence of
our progress is time because the more
we produce the more we would be
in need of markets. If other count-
ries have greater pace than we have,
though we may be self-sufficient, a
country of 360 crores of people with
such a vast area and with such a
strategical position, it is impossible
that without any market it could hold
its own. If you move along with
others—not with greater speed—you
lose the possibility of getting a mar-
ket abroad. So, my respectful sub-
mission is this attitude of calculation,
this attitude of what you say very
steady and slow pace is wrong in the
present situation as the conditions ob-
tain. I always advocate big strides
and bolder steps. It is mere relevant
in the present state of affairs because
there is a turn from static economy
to what is called economic dynamism
in the last two years. Therefore, our
planning should be bolder and our
strides should be bigger, so that we
may not produce for our consumption
alone but we may produce for others
who may be in need of our goods
and we may so adjust our economy
that our needs may be satisfied and
our people may got more to consume.

Supposing you produce wheat and
sugarcane to such an extent that the
country cannot consume it and you
have no foreign markets. On the
one hand the man who works 8
hours a day feels that he has not
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sufficient to keep him on; on the
other, he needs work. Is this plan-
ning? You see how the money is
spent. In my district, you will find
palatial buildings being built in the
villages, which in five years would
be of no use to the peasant. Because,
after the consolidation of holdings
he shall have to go to his field, So,
what I urge is not only greater
amount for capital expenditure but
bolder planning, and extensive plan-
ning. This slow-moving progress is
no good because time is running
against us...Again, I repeat that pro-
gress means progress in relation to
time, in relation to other countries
around us and in relation to the
future development and the possibi-
lities of holding our own against the
biggest countries of the world, If
we cannot envisage this great future
for the country, then, this planning
and this spending of money will not
be of much effect.

One other thing which I want to
point out is the socialistic pattern of
soctety. People have thought that
this socialistic plan is that you distri-
bute something on equal basis or
something on an equitable basis. My
submission is that it should be socia-
listic pattern as compared with ethi-
cal thought. For instance, socialism
and communism say nothing more
than what Buddhism said. But what
is the difference between Buddhism
and socialism? The difference lies in
the peep into the future. What did
Lord Buddha say? Evesy soul is as
pure and as good as any other; every
man is entitled as much comfort and
peace as any other man. But the
difference between sgcialism and
communism as against: Buddhism and
its ethical thought, is its dynamic ap-
proach and the peep into the future.
Therefore, when we say we accept
this socialistic pattern, this slow go-
ing, this steady progress, does not fit
in.

One point about unemployment.
My friend the Finance Minister says
he is doing this thing and doing that
thing. At the same time, population is
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increasing. Doing this thing and that
thing will not meet the situation.

Shri A. M. Thomas (Ernakulam):
For that the Minister is not responsi-
ble.

Pandi¢ K. C. Sharma: He has mar-
ried recently; what for has he mar-
ried if he does not want the fruits of
marriage,

The situation is not unique though
difficult. In other countries such situa-
tions have arisen. In the U. S. A.
when the new deal of Roosevelt
came into operation, the situation was
much more difficult. He passed an
Act, CCC Act of New Deal in U.S.A.
under which lakhs of unemployed
educated people were made to work
on some subsistence allowance, be-
cause the theory is half a loaf is bet-
ter than no bread. We have a lot
of educated unemployed people and,
in addition to our multi-purpose sche-
mes in the Army constitution, we
can change the whole face of this
country in four or five years by some
such schemes. The ©people are
working in fields, and estab-
lishing schools, hospitals, etc.
There should be something like
beauty in working with hands and it
should be for the pleasure of build-
ing our country. That spirit has not
been created but that can be created,
because I would submit that no leader
has enjoyed greater popularity and
confidence and commanded greater
loyalty than the present leader of
our country. But our tragedy is that
that popularity and confidence is not
exploited to the full.

Shri Velayudhan (Quilon cum
Navelikkara Reserved—Sch. Castes):
By us?

Pandit K, C. Sharma: By the Gov-
ernment; by the leader himself. What
is the use of sitting amongst lakhs of
people if the leader cannot ask them
to do this or to do that? Look at the
state of things. Five lakhs of people
are assembled to hear the leader, but

19 APRIL 1955

Finance Biil 5736

the leader does not say “You have
to do these things today and those
things the next day and so on.”

Shri Bogawat (Ahmednagar South):
He has asked them to do several
things. He said . T AT il

Pandit K. C. Sharma: For what

purpose these five lakhs of people
assemble there?

Babu Ramnarayan Singh: All
taimasha.

Pandit K. C. Sharma: Such a thing
does not happen in a country which
is developing its future. Tamasha is
good for him who has no children, but
I have children and I look to the
future of my children so that they
may be able to enjoy their life,

About the general structure of the
Budget let me deal with the general
administration, There are three
structural pillars of a stable State
and peaceful progress is possible under
these conditions, One is cohesion
and sense of unity. For that, you have
abolished princedoms or the princely
States, but has the psychology of the
people changed?

Babu Ramnarayan Singh: No..

Pandit K. C, Sharma: That is why
1 want that this psychology should
change. The people should think in
terms of the common man and it is
not the magic wand that can achieve
this. Changing the education pattern,
establishing uniformity of laws, chang-
ing the morale of the Central Gov-
ernment services, etc., will go to
bring in cohesion. Suppose the Edu-
cation Ministry has published certain
books. If you take account of those
publications, you will not find a single
took that points to the relation be-
tween man and man ,to the social con-
duct, or to the utility of social science.
One of our greatest men, Shri
Radhakrishnan, has published two
volumes and the essence of those
volumes is about 200 pages on ve-
danta, Do you expect a country,
which is developing and which is
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having a socialistic pattern, to depend
for its source of thinking on vedanta
and not on the ethical thought?

Shri Jhunjhunwala (Bhagalpur
Central): Does the hon. Member
mean that Shri Radhakrishnan should
not have written that?

Pandit K. C, Sharma: I do think
that every country, which wants to
develop its future, must take its les-
son from the ethical conduct of the
people and not from abstract theories
of the ultimate truth. The Com-
munal, sectarian and other petty pre-
judices have to go. Second thing is
economic development and employ-
ment, About economic development,
much has already been said. There
has been talk about the minimum
standard and an accepted standard of
life. The third thing, I would say, is
purity of administration. If any gov-
ernment seeks to establish stability
and wants to develop its future, it
must pay attention to the purity of
administration. Our system of re-
cruitment ensures only one thing—re-
ceptivity and grasp—and nothing
more. The man who sits for the exa-
mination knows so many things.
What is the source of knowledge? It
5 the books that were published 25
years back. Now, the books that
were published 25 years back were
based on the experience of 50 years
Lack (Interruption), What I would
suggest is that greater emphasis
should be laid on the capacity to
work, willingness to execute or readi-
ness to work for the people. These
are the more important qualities for
a public servant than hig capacity to
grasp and think, which is a wrong
step. Therefore, I would suggest that
the Public Service Commission should
be reconstituted. A man from prac-
tical life, a man from public life, a
man who knows business, a man who
knows how the things are built up,
should be on the Public Service
Commission,

I would expect far greater train-
ing and longer training, knowledge of
village life, readiness to work and
sympathies for the common man.
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Shri Matthen (Thiruvellah): I am
not quite sure of the reactions of the
tax concessions announced yesterday.
I am not inclined to congratulate the
Finance Minister, but I feel there is
no point in my criticising the propo-
sals now except to embarrass myself
and other people. I feel he could
have left the deficit at Rs. 8°47 crores,
as at the time of the original Budget
proposals, irrespective of the noise
made outside or inside. Nevertheless,
1 also acknowledge the fact—the com-
pliment paid—by some of my col-
leagues that the Finance Minister has
preserved the economic stability of
the country. I agree that the balance-
sheet and profit and loss statements of
the public enterprises should be made
available to the Members of this House
and they should be discussed here.

There is one observation of my
friend Mr. Kilachand with which I am
sorry I cannot agree. I am referring
to the nationalisation of Insurance.
His observation on the proposed na-
tionalisation of insurance is a pure
and simple capitalistic reaction. I
agree with Mr. Avinasalingam Chet-
tiar that if there is any business which
should be nationalised, it is insurance.
We have several insurance companies
and the share capital involved in the
field is not much, but the capital con-
trolled is enormous. It is like a snow
ball increasing in size as it rolls.
Where is the money to come from? It
is public money. It is not the money
of managing agents. I know that the
managing agency system has been
abolished. 1 am sorry to say that
most of the managing agents had not
been fair or honest in the management
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of the public trust. It had been ex-
ploited by them to their personal ad-
vantage. Personally I feel that before
the Imperial Bank was nationalised,
the hon. Finance Minister should have
thought of starting an Insurance Cor-
poration dealing with all kinds of in-
surance. Time should not be wasted
in this matter and it must be done as
soon as possible to the best advantage
of the country. We must run it on
commercial lines. At present a lot of
exploitation for selfish purposes is go-
ing on and it should be stopped. I
may also tell you that it will be con-
sistent with the Avadi Resolution. In
my opinion the public will have more
faith in Government-owned and Gov-
ernment-controlled insurance com-
panies than in company-owned busi~
ness.

My friend Mr. Raghunath Singh who
was speaking in Hindi and I heard the
words ‘Indian shipping’ here and
there. I think he was referring to the
shipping business of the country. I
wish to draw the attention of the Gov-
ernment and the Transport Minister in
particular to the two speeches made,
one by the Chairman of the Scindia
Steam Navigation Company and the
other by Dr. Ramaswami Mudaliar,
Chairman of the Eastern Shipping
Company. They have very clearly
pointed out the problems that are con-
fronting them. My friend. tle hon.
Minister for Transport who is also
Minister of Railways is doing a very
good job as far as the railways are
concerned, but not shipping. 1 want
him to read those speeches very care-
fully and do what he can to solve the
problems mentioned by them.

The development rebate of 25 per
cent which has been granted will real-
ly help the replacement of the indus-
trial assets in general and shipping in
particular. But I agree with the re-
commendation of the Taxation Enquiry
Commission that some selected indus-
tries must be taken out and a larger
rebate should be given to them.
Shipping companies have very poor
reserves and the development rebate
must be increased by 5 per cent more
in the case of the shipping industry.
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As has been pointed out 1n the
speeches of the Chairman, the great-
est obstacle in the way of the progress
of our marine business is that our
shipping companies are denied admis-
sion to several conferences outside.
These conferences are controlling the
trade between certain intermediary
ports, especially between India and
the United Kingdom. I do not know
whether they hdve been trying to get
membership in these overseas confer-
ences. These conferences are very im-
portant and it should be taken notice
of by the Government of India. The
bulk of the sea-borne trade is govern-
ed by these conferences and for any
progressive maritime country to make
headway, it is necessary that its ship-
ping lines should get entry into these
conferences. This denial of member-
ship to our shipping lines into these
conferences is a matter to be taken
notice of very seriously. We are now
an independent country and in this
matter of vested interests, the Gov-
ernment should help. We are playing
an important part in international
affairs. I cannot understand why our
Government is so helpless to pursuade
the conferences to admit our shipping
lines. All help must be provided to
enable Indian shipping to enjoy its
legitimate share of 50 per cent of the
overseas trade both inward and out-
ward and 100 per cent of the coastal
shipping trade. Several other mari-
time countries have been doing it in
spite of protests by the vested inter-
ests.

Another point which was stressed
was the inadequacy of tankers. %
million tons of crude oil is imported to
our refinery, not one day in the Indian
tankers for the simple reason that we
have not got tankers. I am glad that
our Government has placed an order
for two tankers. But unfortunately in
the agreement with the refineries,
there is no provision for the use of our
tankers for carrying even the refined
oil to our ports. But it is not impos-
sible for our Government to persuade
these refineries now, and see that at
least here, the refined oil is carried to
our ports, it is through our tankers.
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Another point was raised by the
Scindia Steam Navigation Company’s
Chairman was with reference to the
inordinate delay in the delivery of
ships by the Hindusthan Shipyard.
They took over the shipyard as early
as 1953 and an order was placed for
five ships. They ought to have been
executed—four of them last year. 1
understand that the schedule had been
extended twice or thrice and if there
are such delays of ten and eleven
months, certainly there will be a short-
fall in the tonnage during the First
Five Year Plan. There is something
wrong with the Hindustan Shipyard.
That is a matter to be looked into.

Another matter which was referred
to was the paucity of officers. I per-
sonally suggest that another training
ship like Dufferin should be installed
in Cochin. Somehow Cochin has not
been getting enough attention from
the Central Government which it de-
serves in spite of its natural facilities
and in spite of the human material you
can get there. Even for training rat-
ings, they have got three training
centres and I do not understand why
Cochin has been left out.

There is only one more point. The
hon. Minister, Shri Tyagi, is sitting
here and I was very glad to know
from the speech of the Defence Min-
ister that our defence forces were a
perfect example of unity and solidari-
ty. I do not think that there are seve-
ral other departments which can be
placed on that level. He should see
that this solidarity and unity is main-
tained and our defence forces are kept
contented and happy. It is the defence
forces which are an insurance against
the demonstrations of fissiparous tem-
dencies—communalism, casteism, pro-
vincialism, linguism, hindism ete. It
is very necessary therefore that these
should be maintained well in the in-
terest of India. Recently, I had an
occasion to talk to some of these offi-
cers. They complained about the in-
adequacy of quarters for the officers
in our cantonments. Only 25 per cent
quarters are available. Married are
more than 85 per cent. I would,



5747 Finance Bill

[Shri Matthen]

therefore, earnestly request Govern-
ment to increase the accommodation
for these officers.

Shrimati Sushama Sen (Bhagalpur
South): The Statement of Objects and
Reasons of this Bill says that the ob-
ject of this Bill is to give effect to
the financial proposals of the Central
Government for the next financial
year 1955-56 and to provide for a few
connected matters. The notes on
clauses explain the varfous provisions
contained therein. I find that the Fin-
ance Bill has been amended and al-
most all the clauses of the Bill are be-
ing amended this year. The various
points had already been touched by
the previous speakers.

I have to congratulate the Finance
Minister that he has seen eye to eye
with some of the proposals made dur-
ing the Budget Session and given
effect to them. As a result we find the
Finance Bill for 1955-56 affords some
relief in excise and other taxes, re-
sulting in an increase in the revenue
gap from Rs. 847 crores to Rs. 17.35
crores which despite all that the Fin-
ance Minister said about balancing the
revenue side of this Budget does not
seem an increase that need concern
in view of the large figures repre-
sented by planned development.

I find that there was a great demand
for the decrease of the income-tax on
the middle-class people inasmuch as
this would have undoubtedly affected
them considerably. The Finance Min-
ister said that the proper way to
examine the aquestions is not to take
the liability on particular slabs but to
take the overall liability of the tax-
payer himself. Even under our pro-
posals a married assessee having an
income of Rs. 10,000 entirely from
personal exertion would pay Rs. 9 less
than that payable under last vyear's
states.

I am not an expert in finance but I
can only hope that this will mean a
relief to the common and middle-class
people. Turning to excise duties, I am
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sure that a large section of women of
our country will be grateful to the
Finance Minister for the exemption of
excise duties on sewing machines and
parts thereof. But I find in this re-
port that there is some ten per cent
ad valorem on this. I have failed to
understand how the exemption will
work when there is an ad wvalorem
duty of ten per cent charged. I
should like this matter to be cleared.

An Hon. Member: Sewing machines
had been exempted.

Shrimati Sushama Sen: This is a
point which I wanted to clear and I
am glad that the hon. Member has
cleared it.

Regarding excise duty on cloth, it
was rationalized in the Budget and It
turned out to be not so unrealistic
after all. The tax on superfine cloth
which is considered too burdensome
has been reduced from Rs. 0.2.6 to Rs.
0.2.0 per square yard. At the same
time the duty on fine cloth has been
raised from one anna to five pice per
square yard. This might have been
spared by the Finance Minister. I
am strongly of the opinion that we
must go on producing more and more
cloth of every variety and there should
be no restriction on any kind of
cloth—khadi or handloom or mill-
made cloth. Regarding export of cot-
ton cloth, as I said, I do not want any
reduction in any form or shape in the
production of cloth, be it khadi or
handloom or mill-made cloth. We
find that only Japan is ahead of India
in the export of cotton cloth. With
your permission, Sir, I shall just read
a portion from today’s paper about the
export of cotton cloth.

“An official review for 1954 shows
that India has unmistakably emerg-
ed as the second largest exporter of
cotton cloth. The first position is
retained by Japan for the second
year in succession.

The emergence of India as a lead-
ing textile exporter is now held to
be the most outstanding feature of
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the post-war period. In 1954, India
exported 898 million yards of cloth
as against 701 million yards in 1953.

The surprising fact is that though
Indian mills have recourse to the
cheapest cotton in the world, they
have not been able to beat Japan
in the export market. Many con-
troversial reasons are advanced to
explain the situation.

The fact that Japan was able to
increase her exports by nearly 40
per cent in a single year shows the
extent of effort she is making to
reach her pre-war position. As
compared with Japan, the improve-
ment in the Indian position is
modest.

An interesting feature of Indian
exports is the change which has
taken place in her markets. In the
record year of 1950, when India ex-
ported 1109 million yards, the high-
est for any country in that year,
most of her exports went to Singa-
pore and Burma. Now, these mar-
kets are fading out. Africa has
taken their place, and curiously
Britain has become India’s most im-
portant single buyer.”

From this point of view, I think we
should try to produce more and more,
and cotton goods should be exempted
absolutely from all tyves of excise
duty. There are exemptions also on
rayon, artificial silk, woollen fabrics
and paints and varnishes. Thes« things
need exemption because I believe the
manufacturer are suffering greatly
because of this additional excise duty.

There is not much time. However, I
would like to impress on the Minis-
ter one or two matters which are con-
nected with my constituency—South
Bhagalpur. We have heard so much
about community projects. But, I am
sorry to find that in a backward area
like my area, South Bhagalpur, there
is not a single community project. So
also there is a river valley scheme
The progress is very slow and there
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is no possibility of its being complet-
ed even within five years. This is a
grievance which we from South Bha-
galpur would like to be redressed.

There is also another grievance. I
do not know if it really comes under
the Finance Ministry—I think it does
—1 refer to the extension of Bhagal-
pur-Mandarhill railway up to Deo-
ghur. The Railway Minister had
definitely promised that it was going
to be extended. But, I was told in
answer to a starred question the other
day that the Bihar Government was
not very keen on it so it has been
dropped. But, the Central Govern-
ment should look into the matter and
see that this line is extended from
Bhagalpur to Deoghur as it is very
necessary for a backward area.

I shall not take more time, as there
are many speakers. I support the
Finance Bill.

Shrimati Ila Palchoudhury (Naba-
dwip): When one hears of financial-
proposals, one naturally gives them
thought and many ideas strike one.
We have to focus the eyes of the
Government on those that particularly
come very near the mind because this
is the only forum to do so.

Shri K. K. Basu: No eyes of the
Government: all blind.

Shrimati Ha Palchoudhury: We may
have something to say that may open
their eyes also!

What taxes are to be levied, is per-
haps not so important as how those
taxes are to be used. I would person-
ally ask the Government to give edu-
cation high priority in the allocation
of these taxes. Education is what we
need primarily. It is not only mate-
rial things that we want; we want to
touch the mind of the people. Basic
education is a necessity. What is
causing a great deal of hardship in the
villages, is that the secondary schools
are being turned into basic schools.
After their course in the basic and
primary schools, the children in the
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rural areas are not able to go further
a field for secondary education. This
causes a great deal of suffering to
them. There must be a place in our
scheme for these basic schools and
secondary schools and for other kinds
of education so that the scheme may
not become lopsided.

When the Second Five Year Plan
is considered, I think social welfare
should consume a far larger part of
the Budget than it does today. Parti-
cularly, in the rural areas, the chil-
dren must get priority. Their wel-
fare must be looked after with every
effort that the Government is capable
of because they are the future gene-
ration. In this connection, I strongly
recommend that all children, and
particularly handicapped children
must be specially looked after. After
having seen Dr. Hellen Keller in
Delhi, one will realise to what stature
a handicapped person can rise to; The
Hellen Keller Foundation for looking
after handicapped children has been
formed. It should be an eye-opener
to our Government to sponsor such
foundations with all the facilities at
their command to look after these un-
fortunate children, who, handicapped
a8 they are, have more hardships to
go through. No matter how handi-
capped they are, the children never
lose their enduring quality because
they cannot know how they are born
and how handicapped they are. They
come as “trailing clouds of glory from
God, who is their home.”

On two of the clauses of the Fin-
ance Bill, I have brief remarks to
make. In clause 4 (b), I think it has
been proposed to exempt foreign tech-
nical aid from taxation for a limited
period. I would recommend that they
may be given exemption from taxa-
tion for three years, because they have
come to impart their knowledge which
will industrialise and advance India.
In this case, we have nothing to lose
if we could enthuse foreign experts
to come to India. In clause 5, sub-
clause 3, the idea of taxing the ameni-
tles that a firm may give to their em-
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ployees is not clear. The employers
may have to give many advantages
to their employees. If a person ig
working in a lonely place far from
his home, he may have to get educa-
tional facilities for his children, he
may have to be given free medical
attention and so on. If all these are
taxed, it will be very difficult for the
employers to look after their workers
in an adequate way.

It becomes clear, when revenues are
considered that, Bengal, which gives
Rs. 68 crores to the Centre, does not
get back any adequate proportion
from the allocation of the divisible
pool. Bengal is often referred to as
the problem State. Why? Because her
difficulties are great. It will be real-
ised that the pressure on land is un-
bearable. Industrialisation is the only
thing that would solve the problem
of Bengal. A sum of Rs. 700 crores
would be needed to get anything like
full employment. To get this, there
must be absolute co-operation between
the Union Government, the State Gov-
ernment and the private sector, to
create a climate in which investments
will come forth so that industries
might grow and provide employment.
Multipurpose schemes like the Ganga
Barrage and a Steel plant for Bengal
are matters of life and death and not
just a matter of debate. The Govern-
ment must consider this question in
all its aspects, very earnestly indeed,
to stabilise Bengal.

On the first of Baishakh the Zamin-
dari system was abolished in Bengal
The zamindar has always been paint-
ed as a devil walking the earth. But
there is the other side of the picture
too. I wonder if it is fully realised
how much the zamindars particular-
ly in Bengal, have done towards real
rehabilitation of the displaced persons?
They gave land at great concessional
rates to the displaced persons and re-
habilitated them in the real sense
Simple as their houses may be, they
gave them the wherewithal to build
houses; during these nightmare years
it was the zamindars of Bengal who
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stood by them, so that they could cul-
tivate and maintain themselves. That
is really the essence of rehabilitation
rather than mere house-building loans.
When this very land which the zamin-
dars gave at a rent of say, ten annas
or six annas a bigha is going to be
rvented out by Government at Rs. 6, Rs.
8, Rs. 10 or even Rs. 18 per bigha.
the welfare part of the zamindari
abolition to the tenant is hard to
understand.

I dare say zamindari abolition was
necessary for the going forward of
India, but at the same time it must be
clarified how the land can belong to
the tenant when Government can oust
him from it if he fails to pay rent
even by one day? How does the land
come to the tiller? The point remains
a mystry! a

Secondly, I would particularly bring
to the notice of Government that the
schools, dispensaries, maternity clinics
and so forth, that the zamindar in his
private capacity maintained, should
now be certainly taken over by Gov-
ernment and improved so that the lit-
tle amenities that were afforded in the
interior and rural districts will not be
quite lost to the people. Although these
schemes are visualised by Govern-
ment, it takes considerable time to
reach the people very often. Thirdly,
it was the zamindars who used to be
the sponsorers of culture in the vil-
lages. They encouraged and cultivat-
ed the musicians, the artists and the
singers. Now Government must take
care of this enthusiastically so that

" much of our rich talents may not be
lost through want of funds.

When the zamindars will be consi-
dered in the future by millions in
India I am sure they will be remem-
bered—of course, they had their own
human failings—as people who did
serve their tenants and who did co-
operate in a free India to the best of
their ability for the good of the people
The State must take up that responsi-
bility, and if the zamindars feel that
what has passed from them is for the
good o? the people, they will be happy.
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When you consider the vast amount
of unemployment that has resulted
from the zamindari abolition, I can
only say with all the emphasis at my
command that there are 80,000 who
depended on working in the zamin-
dari offices and administration, for
their livelihood in Bengal alone! Gov-
ernment must take quick and sure
steps to absorb these people, so that
inflation of unemployment in Bengal
may not become a more hideous thing
than it is already. Today, when the
zamindars are passing out for ever
from India, I hope, India will remem-
ber them not as people who only ex-
ploited but who also did their little
bit for the betterment of India. Now
that Government will take over the
responsibility, I hope it will work in
a good cause to take the zamindars
into confidence who will be there to
give their full co-operation in anything
that Government may want to do for
the betterment of the people of India.

Shri K. K. Basu: Do not take the
co-operation of parasites. You are
fighting a lost cause.

Mr. Chairman Now, Shri Bogawat.
Several Hon. Members rose—

Mr. Chairman: I have called upon
Shri Bogawat.

Shri R. K. Chaudhuri (Gauhati):
Do you not give any consideration for
a Member who has not taken part in
the general discussion of the Budget
and in the discussion of the Demands
for Grants so far?

Shri Bogawat: I have also not taken
part in the discussion on the Demands
for Grants.

Mr. Chairman: If the hon. Member
had the patience to hear the remarks
of those who have not taken any part
anywhere, he will be more than satis-
fied. After all, all sides of the House
must be looked to, and I am trying
my best to call upon speakers of all
parties who have not taken part in
the discussion. The hon. Member
should not complain in this manner. If
all others are going to emulate this
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[Mr. Chairman ]

manner of complaint, I am afraid the
House will be full of complaints only
and nothing else.

Shri Bogawat: When we are con-
sidering the Finance Bill and the
taxation proposals contained therein
we must also look to the times. We
are in a new age, i.e., the atomic age.
We have pledged ourselves to the
establishment of the socialistic pattern
of society. That means our objective
is to create a classless and casteless
society. When we are pledged to this
objective, we must alse try for full
employment, more production and
equitable distribution.

I do not think even after the pre-
sentation of the Report of the Taxa-
tion’ Enquiry Commission the present
proposals made by Government in
regard to taxation will be sufficient
to feed our Plan. If we look at the
other countries, we find that the pro-
duction of other countries is going far
ahead of ours. After the downfall of
Japan and Germany in the last war,
we find that the production of these
countries has increased by two hun-
dred or three hundred per cent.

We in India who are pledged to a
new order must have a new outlook,
and try to see that the ambitions of
our people are fulfilled, and that the
poverty and privations of our people
are removed. But on hearing the
concessions made yesterday, I am
very sorry to say that it is a policy
of appeasement that is being follow-
ed. It is quite unnecessary to try to
please the industrialists who do not at
all help after the passing of the Con-
stitution (Fourth Amendment) Bill
I am quite sure that they will try to
cheat Government and the people.
The taxation proposals that have
been made now as well -as the
amendments to the Income-tax Act
are not sufficient taxation of the rich
80 as to bring them to the level of
the common man.

These industrialists and capitalists
and tax-dodgers 'play a number of
tricks They resort to a number of
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malpractices. The hon. Minister Shri
Tyagi who was for some time the
Minister of Revenue and Expenditure
very well knows about this, and he
tried his best to catch these evaders
and get a good income. In the course
of my practice in income-tax cases,
I have come across so many mal-
practices. I feel that the margin of
exemption that is kept at Rs. 4200 for
a single individual and at Rs. 8400
for a joint Hindu family is too much.
Persons who have got Rs. 5000 or
Rs. 6000 of income, and joint fami-
lies which have got incomes of the
order of about Rs. 10,000 escape on
account of these malpractices from
payment of taxation.

Shri D. C. Sharma: What are
those malpractices?

Shri Bogawat: They write bogus
credits, investments in the names of
their sisters and daughters, give in-
terest on them, write bogus employees’
salaries, as for instance, salaries of
sisters’ sons, daughters’ sons, and so
on. I could . give a number of such
instances. Also, supposing they buy a
particular variety of cotton, they can
mention a higher quality having been
purchased, or even more number of
bales having been purchased. They
do quite a number of such things.

So this margin that is kept there is
too much, and I request that the tax
structure, so far as income-tax is con-
cerned, should again be reconsidered
next time. Why is all this taxation
imposed? It is simply to feed our
Plan. We have to develop our coun-
try; we have to develop our plans. In
order to have rapid development, it is
quite necessary that some more. im-
provements ought to be eﬁectqd.
There is too much wastage. Where-
ever we go, we find that there is
wastage. There is corruption. These
things ought to be checked. Unless .
these things are checked, our pro-
gramme would not go properly.

Again, there is also the question of
high salaries. In every department, I
find there are so many officers who
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are not necessary at all. There are
Secretaries, Deputy Secretaries, As-
sistant Secretaries and so on—so many

big persons with big salaries. This

system also ought to be changed and
there must be an amendment of the
Constitution so far as these high
salaried persons are concerned.

After the war, there is now a falling
down of prices. Yet there is dearness
allowance given. I thimk we. .must
revise all these things. The dearness
allowance and other allowances of
persons who get more than Rs. 400 as
salary must be stopped. These things
must take place very soon.

Pandit D. N. Tiwary (Saran South):
It may be reduced to Rs. 250.

Shri Bogawat: At least Rs. 400 for
the present. If prices go down fur-
ther, then we have to consider that
also. What you say is quite necessary.
THere is no harm in-it, because our
ordinary common people do not get
Rs. 250 a year. So what my hon.
friend says is quite.correct; I do not
deny it. But for the present at least,
persons who get more than Rs. 400
salary must have their allowances
stopped. -

Shri D. D. Pant (Almora Distt.—
North-East): What about your allow-
ance? You get Rs. 700 including al-
lowance.

Shri Bogawat: We have spent for
elections also. We were earning much
more than that. . But I have no objec-
tion to this also being brought down.
I have nothing to say against it.

‘While speaking gbout our develop-
ment, I want to bring to the notice of
the Finance Minister and the Plan-
ning Minister some of the problems of
my constituency. You very well know
that my constxtuency and the area
round about is a famine belt. There are

es “~every now and then. In
1952-53 and 1953-54 there were famine
and scarcity. Last year also, in some
areas there was scarcity. There was a
Committee called the Ramamurthi

91 LSD—5
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Committee. That Committee recom-
mended a scheme called the Khukdi
scheme costing about Rs. 12,00 lakhs.
There was much agitation and meet-
mgs were held from time to time for
implementing the scheme. But I do
not think that that scheme is investi-
gated. I request Government to con-
sider this. If there is no investiga-
tion and no report still made, the
Centre should intervene. If the State
Government has 16 suitable officers or
engineers, it is the duty of the Central
Government to see that schemes
which are very much useful for the
famine areas are taken up, because
unless such schemes are taken up, all
the misery and starvation of the
famine belt would not vanish. I say
this scheme is a very important
scheme. This scheme is called the
granary of the Deccan and yet, there
is no investigation or no report made
by the State Government. I do not
know whether they have the proper
persons to investigate this scheme. I
want to bring this to the notice of the
House for this reason, that unless we
improve the conditions of the area,
wherein people are very much back-
ward, where the area is very much
undeveloped or where there is scar-
city or flood, the People of such areas
would not be able to_develop.

Mr. Chairman: He must conclude
now.

Shri Bogawat: I thought I had

fifteen minutes.

Mr. Chalrman: Every Member is
not entitled to 15 minutes. Hon. Mem-
ber has already taken 11 to 12
minutes. Unless very goed points are
made, I am not goihg to allow that
much time, to every one.

Shri Bogawat: As the Chair pleases
I will finish in two or three minutes.

So what I want to say is that the
Government must pay special atten-
tion to scarcity areas. Government
have already given their attention to
the flood areas, but they should give
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[Shri Bogawat]

their attention to the famine-stricken
and undeveloped areas also. In my
district, there are very many schemes.
For instance, there are two power
schemes, the Randhra power project
and the Adhala power project. Also
round about my district, there is no
railway and it is very undeveloped.
Though the soil is very rich—it pro-
duces cotton, it produces oilseeds and
other crops; it produces rich crops—
there is need of railway.

Shri Tyagi: There is also famine
along with crop.

Shri Bogawat: But in some areas
industries are deveioped. There is
some irrigation. There are about 12
sugar factories, you must remember,
in one taluka, in Ahmednagar district.
That is also an advantage, no doubt.
So what I want to say is that if we
have to make our progress, we must
make it very rapidly. We must deve-
lop the area which is very undevelop=-
ed, where there is scarcity. If these
things are done, I think we will be
able to help our people and improve
their condition.

Shri Thanu Pillai (Tirunelveli):
This session, the Budget session which
plans for the next year, we have de-
cided to spend a lot of money. But
we have not got a picture as to how
the integrated expenditure in the Plan
is going to integrate India and pre-
serve unity.

Coming from the south, we feel ‘to
be out of sight is to be out of mind'.
We are neglected. The other day
Kumari Annie Mascarene said some-
thing very harsh, but it was real. Out
o! ner 1leclings that the south is being
neglected, she went to the extent of
saying that the south will disinteg-
rate.

Shri Tyagi: Ladies always feel mneg-
lected.

' Shrt Thanu Pillai: Not that ladles
aione feel neglecte® We, men, also
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feel neglected. That is the point. Not
only ladies, but men—all of us—feel
neglected. We feel that due attention
has not been paid to the south. When
we go to the south, people say: ‘You
talk of Bhakra-Nangal. It is a huge
project. It develops India. It gives very
much power. May be, but where is
power for us?’

[SBRIMATI SUSHAMA SEN in the Chair]

True, we do not have big rivers. But
you could have given us thermal sta-
tions and you could have electrified
the south, just as the north.

Take the steel plants. They are in-
stalled where there is iron ore and
coal. Quite right. But what about the
other industries where steel is used?
If countries which do not have steel
can produce goods, can produce auto-
mobiles and engines and industrialise
themselves by importing steel, can we
not in our country produce such goods
by transporting steel from Calcutta
to Madras or Travancore-Cochin? Our
people are very poor. There are no
natural resources, and in every sphere
we see that there is' obstruction. Even
in service, people are openly saying,
there is provincialism. This talk is
going on inside Parliament and out-
side. If people get frustrated, the re-
actions are going to be very serious,
and nobody can stop the consequences.
Therefore, as responsible Members
who feel strongly about the unity of
India, we appeal to this Parliament
and the Government to pay due atten-
tion to the regional problems. Take
the case of irrigation. When we say we
want some dams, we are told that
there is inter-State problem, between
Travancore Cochin  and Tamilnad,
between Andhra and Tamilnad.
Water will be allowed to go to the
Arabian Sea or the Bay of Bengal, but
will not be allowed to irrigate a few
adjacent areas, the waterless parts. I¥
the Government of India can take
powers for other things, can they not
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take powers to have projects with re-
gard to the small inter-State rivers in
the south? True. we do not have big
rivers: but we have small rivers. Why
should not they be dammed to make
power available for development? For
instance, in Travancore-Cochin State,
there is the river Pambayar.
Then there is Kallar; a small river.
With a few crores you can satisty
the people of that area, by putting
dams and integrating economically
Travancore-Cochin and  Tamilnad.
The food of Tamilnad can be freely
transported to Travancore-Cochin and
the Travancore waters can be used
in Tamil areas where there is land.
The integration should be mnot
through any language policy which is
being resisted by no less a person
than Rajaji. You will all see in the
newspaper articles about Hindi and
how strongly they feel about it in the
South. A Minister of the State and a
reputed leader have come forward to
say that this policy is wrong. Then,
there is gnother Minister of the
Union Government who says that
Sanskrit should be the lingua franca
of India. We are at a loss to know as
to what language our boys should
learn, whether they should learn
Hindi or Sanskrit or Tamil.

4 P.ML

An Hon. Member: He himself does
not know.

Shri Thanu Pillai: It is one thing
for him. But for us to mislead the
boys is wrong.

Leaving irrigation, let us come to
educational scholarships. Our . ;fore-
fathers had committed the sin. of
creating the Harijans, the depressed
classes. We have provided a number
of fgciliti_es for these people to com-
pensate the past neglect. By all
means give them all facilities; give
them scholarships, and reservation in
service. But what about the poor
boys of the supposed forward com-
munities. The most talented bays,
though they are the sons of poor
employees, because they belong to
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particular communities are not able
to get any facilities. Here is a secular
Government, which makes amends
for the past sins. You may do all
these things. By all the rules that we
can frame, by all the laws that we
can pass, we cannot raise the status
of Harijans unless economic changes
take place, unless you rehabilitate the
Harijans. Take the case of any com-
munity with all its qualities of the
head and heart; they cannot rise un-
less you give them economic facilities.
If you really and sincerely want to
raise the status of Harijans, I suggest
a way. We have got controls. Make
Harijans rich. Give them reservation
quota of 25 per cent according to
population or 50 per cent of the  im-
port and export licences. Create a
few rich men by creating a few Trad-
ers among Harijans. You will see
that in ten years, what the Govern-
ment machinery could not do, what
legislation could not do, money will
do. I have known communities who
were not treated as equals by the
caste Hindus before but are now
being respected as supercaste Hindus
because they are wealthy, because
they are rich. Therefore, it is not the
educational policy or the reservation
of office to the Harijans by which we
can rehabilitate them. We are talking
of socialism; we are talking of reduc-
tion of rich men to the lower levels,
but, in the meantime give opportuni-
ties to the Harijans to build them-
selves up economically; then they
would be as respectable and econo-
mically forward as any others. With
regard to the poor boys of the so-
called forward communities, I would
like to make an appeal to the Finance
Minister that till such time as they
give these denominational scholar-
ships to the Harijans and Backward
Classes this Government should give
tax concessions or tax remissions to
people who contribute for denomina-
tional and educational charities for
scholarships—not to schools. Schools
may be non-denominational in nature.
But, T say that denominational scho-
larships should be given some
consideration. o ’
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[Shri Thanu Pillai]

We have got in our State rich
industrialists like Mr. Sundaram
I[yengar and Mr. Amnantharamakrish-
na. We have got only one Iyengar,
one Krishnamachari and one Anan-
tharamakrishna. Every Iyengar is
not a Sundaram Iyengar every Chari
is not a Krishnamachari and every
Iyer is not Anantharamakrishna Iyer.
The best talents of our country are
being wasted. Even though a boy gets
60 per cent or 90 per cent of the
marks in his SS.L.C., because he does
not belong to the backward classes or
the depressed classes, is unable to
pursue his studies and we have, per-
haps, lost a C. V. Raman or a J. C.
Bose in them because they are mnot
allowed to develop their talents for
the country’s cause. Is it tooc much to
ask that even if the Government is
not able to give scholarships to these
people they should give this facility
through tax concessions. We are
doing many things in the name of
Hindus and mon-Hindus and Chris-
tians and non-Christians. Why not
give this exemption? You are giving
so many allowances, and so many
concessions to industrialists at the
cost of Government. So, my appeal is
that this Government should do some-
thing .for the poor boys of the for-
ward communities. Poverty is poverty
whether it is of the forward commu-
nities or of the backward communities
(Interruption). My hon. friend is al-
ready disturbed. I am not suggesting
that Government should reduce the
scholarships of the Harijans even by
a single pie. Let them be given ten
times as much: let them be given still
more. Assessing all other considera-
tions. will you not give this concession
only for scholarship and not for any
other purpose?

Look at the railway map of India. I
represent a constituency which is
farthest from Delhi, next to Cape
Comorin. We . have been clamouring
for a railway and it has been planned
since 1913 or 1914, the Tinnevelly-
Cape Comorin Railway. No answer is
forthcoming from the Government;
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our Railway Minister is not giving
any indication though it has been in-
cluded in the recommendations by the
State Govt. There are States where
there are networks of railways -and
some more new lines are being con-
structed.

Shri D. C. Sharma; Unlucky man.

Shri Thanu Pillai: Though the Rail~
way Minister is not here, I think our
friends will convey to the Railway
Ministry my views and that they will
give due consideration to the Tinne-
velly-Cape Comorin line.

st dte WMo iy (T) :
T 7R, 39 forer frdas g S
I &7 T T T W 0 A
frar = €, 95 ¥ 48 s 3w
& § 5 ¥ areafw awwes Tai
fafirr & smar @ st sedewe 0%
Wt dodw faiAw @ar § A Faw
T &rar, FifE o 2w § i o 7@
a4 FEey FegT fear S § aw o
SIS T TFT X F 1 T4 FT HTC
g gt & f ot g farer woft & o
¥ grenqE, W e, faa g
I & fadewar, T 9w = oA
X T TFAT § 1 AT A T T A
ay &, e afsow IR Fav WHFe
T gar w fadew # 99 W
ITEF o< TERr et & A agEa
wiy & #iT g7 @ A W g
§ O OF ¥ qewr, 9 fr ool
v fawr fadaw amw §, 59 wrove
faw & wow § 9 ow 2@y & 9
T IE T FE g e WP
wiN iy s 7 %
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T FA 7 fag w5 A qom 7w F
I TEE L F qT O HI FT FweAR
FT T T AT FHAN I W X
IR F FFETN g FT A AR AAQT AN
FY AT FT GG | F AT FT Fq@ET
argaT £ fF # 0 AT F T8 wafwal
FT T TET JAT F 9 F F AT
W FT g At e s @rar
T T FT F&a7T :7E ¥o AT Yo WK
g1 4 @ go o, weA WA WK
faven w39 & & 1 WY Y W
aifeq fem mavr & fF ow T SR
FT Y JRY A IT FT FE FoATIA
W 7 famr o @ € 1 S AwE
3 T SRR T oSw ¥ wqarieE
T H TF AW & A% AT I QA ¥
g wETaT foar ST | oww & 9w
T 9 qX B T, T G B
T Fg A5 A7 | 99 7 Tg I HQ
# 41 99 W1 %77 9T & 5 QY W
T Ao ¥ fear wn § e
AR T ...

=t qwit AT Tt 97 /S
fear mv &

St o oo FmWiE : AL AT
TERT F5d & 5 fomer autar @
F5 feum wr & e 7=t F 9 feam
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§ 97 71 2 wadiy I A ¥ 39
AT A feam o <@y € 1 9w g §
qIET T F1 faw agt Avar 91 9
v # A g a1 9g A aHeEE
FT AT FAET AT E 39§ I F
e TE E@T & TT § QT IT AW By
ez o iy T F @ A
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=nfed for 7o A 7 forg w7 TAR
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FTHT IH HT FTH 37 HX I F797 9%
T[N AT IW R ALK 43 S W @
ST | S THT &V AT AV H qwgwn
i o Frfoew =TT E | 99 a9 =9
o =€ &9 e, fom o ot 9,
F | 9F WY SR F T 3 WK
F1JT FTH-F X GG ST HT Siod A
FY TE FEW TR T §F g
HTT FHISETE A & IR 7 Af@m &
ST TF W9 QAT A& FJ I9 TF F 4
w5 ag AT oF e & E
TR g F1 fq17 F4-59 § 91§ wgew
aE & A F g § 77 O I

3 @ A gk WK 0w

faast Y B2 Wil 93X 9T &1 A7
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last straw on the camels back F AE
g o1 F AW oA owwm o W
R & AR 39 o ¥ I B S -
Frar &Y STt 1 9 F Fwwa g B o o
T HGAT TE AT H RS AT
gfEgT 78l $@, 79 TF @ | A
Iwfq EhiY, GE1 F AL wwar |

Shri D. D. Pant: I was sure that I
would get an opportunity when our
lady Chairman sits in the Chair. I
tried my best six times previously but
I failed to get an opportunity. So, I
thank you very much for this oppor-
tunity.

Shri K. K. Basu: This is only friend-
ship.

Shri D. D. Pant: I said while speak-
ing on the Budget that I fully support-
ed the Finance Minister in the manner
in which he had imposed taxes and I
still support him. His difficulty is that
there are so many sentiments in this
country and there are friends like my
friend Shri V. G. Deshpande who are
the biggest block against progress.
They do not allow any progress to be
made in the country .otherwise I
would have suggested to him ome of
the easiest method: that is, if the
Finance Minister had confiscated all
the funds that are at present at the
disposal of the temples and all the
mahants who are supporting my
friend’s party, probably a lot of
money would have been found for the
developmental purposes in the nation.

Shri V. G. Deshpandé: The Congress
party also.

Shri K. K. Basu: He is going away.

Shri D. D. Pant: I think in fairness
my friend should sit here and hear.
But he has left the House. and so I
deave that side of the matter.

As T said during the discussion of
the Budget, unless we allow the Fin-
ance Minister the freedom that the
Finance Minister of a secular State
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should have and unless we root out
the sentiments that stand in the way
of our progress, I do not think that
any other type of budget would have
been framed. I talked at that time
about prohibition. For instance. a
good many States have launched this
programme of prohibition. They have
been losing a good deal of revenue
and they are also incurring a great
deal of expenditure to suppress drink-
ing and have failed and then they want
grants from the Centre for develop-
mental purposes. If the Centre could
issue a directive to them that they
should scrap these things it may be
good, because after all, you cannot
stop people from this influence by
force or in any other way. The experi~
ment of prohibition was tried in Ame-
‘rica and it had to be scrapped. I think

.that _our police is not more efficient

and our Government machinery is not
more efficient than the American
police and the American Government
machinery to succeed in enforcing
this prohibition. I said at that time
that if they had handled it in a wiser
way probably this thing would not
have happened.

I am reminded of a story that I
heard in Delhi when this very pro-
blem of prohibition came oace, before
Nizamuddin Aulia who was a great
Musim divine and he had been
preaching Islam which also preaches
against liquors and against drinking.
One of the kalals in Delhi found that
he was losing all his business and he
was a murid or a disciple of Nizam-
uddin Aulia. He went to Aulia one
morning and told him that ‘I cannot
preach .any longer what you said
because I am losing all my business.
I am your disciple and therefore you
have to save me”. Nizamuddin Aulia
very wisely asked his clerk to. write
to the disciple that “it was very bad
to drink and all the saints and pro-
phets of the world have preached
against drinking but in spite of that
some people drink and my advice to
them js that if they want to drink,
‘they should come to that disciple's
shop and purchase drink”. This is the
practical way of looking af the whole
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thing because he knew that in spite
of all these things there are bad
people. These are people who think
that drinking is good and they drink.
At present what is happening? All the
money that should have gone to the
pockets of our exchequer is going into
the pockets of bottleggers and illicit
distillers. I do not see the wisdom of
it but there is a sentiment in the
country and people think that drink-
ing should be stopped. So, what can
the Finance Minister do?

Another thing that I mentioned was
about the salt tax. Why should salt
tax be not imposed today? When
Mahatma Gandhi said that salt tax
should be opposed he wrote at that
time that the British Empire in India
rested on a pillar of salt and because
the British had appointed a Shipping
Enquiry Commission and wanted to
give advantage to the British shipping
they imposed the salt tax. But all that
thing has gone now and this tax
could gradually be imposed again and
good deal of money could be got from
it.

Shri S. N. Das: (Darbhanga Cen-
tral): Whether the Taxation Enquiry
Commission has recommended it?

Shri D. D. Pant: They have not. It
is all because of this sentiment that is
still there and it is because you do
not take a rationa] view of things.

My friend Shri V. G. Deshpande
was just now telling us of what social-
ism was and that he did not wunder-
stand the terms, socialistic pattern of
society. If he had heard the common
people in the villages who are discuss-
ing this nowadays, he would have
understood it. I went the other day
to a village and listened to a meeting
in the village. Somebody raised the
question there as to what the social-
istic pattern of society was and the
simple reply of a villager was:

w3, WEl A frere w1
. % W& g e #3010
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Take some fat out of the people
who have got too much of it and mas-
sage it on the bodies of those who are
lean and thin. This is the simple
thing! I wish that if people had tried
to understand these things in a simple
manner they would get answers to all
these things.

So, my suggestion is this. We are
still sticking to the institution of pro-
perty. If we give all that up, that
would have been all right, but so long
as we stick to that system, as my
friend Shri Sadath Ali Khan, the
Parliamentary Secretary, said:

WA EE

THEET FT § G Ta9T FACEH
W @ E

This process will go on. If you take fat
out of the body of those who are get-
ting fatter and massage it on the
bodies of the lean and thin people, we
will get socialism in this country.
Otherwise, we have to evolve a new
thing and that is revolution.

Sardar A. S. Saigal (Bilaspur): This
is a new theory!

Shri D. D. Pant: | shall now refer
briefly to the administrative machi-
nery of the country. My suggestion to
the friends who are sitting in the
Treasury Benches and who are Minis-
ters, Deputy Ministers and Parliamen-
tary Secretaries is this. They have got
themselves entangled in flles, Some-
how or other 1 feel that they have
got into this thing—they are too much

‘entangled in files. They are suffering

from what 1s called red-tape worm
and that worm delays things very
much. Mahatma Gandhi once said that
i the Ministers ted to be su
ful and wanted to successfully ad-
minister the country, they should
cultivate the art of burning the red-
tape. These are his precise words. I
request my friends to learn the art of
burning the red-tape and get things
done more quickly than they do now.
I wanted some more things to be re-
ferred to but my time is up. I have
done.
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Shri Eswara Reddi (Cuddapah):
This year the Budget has been await-
ed with more than usual ijnterest.
Why so because on the one hand this
being the last Budget of the First Five
Year Plan.

Mr. Chairman: I would request
Members to be brief as time is short
as there are many more Members
wishing to speak.

Shri Eswara Reddi: I shall finish
within ten minutes. I hope I will be
given ten minutes at least.

Mr. Chairman: Yes.

Shri Eswara Reddi: People have
taken more interest in this year's
Budget because it is, on the one hand,
the last Budget of the First Five Year
Plan and on the other the first Budget
after the socialist pattern of society
was announced as the goal of economic
policy. The people naturally expect
that there would be a bold departure
towards a genumne planning Budget,
but a cursory glance of the Budget
would reveal that no such departure
‘has been made. Actually,. this Budget
remajns, as in the previous years, as
an accountant’s Budget, static in ap-
proach, limited in outlook dominated
by principles of capitalist financing.
Il is by no means even a remote ap-
proximation to a genuine, dynamic
planned Budget.

Let us see the background in which
this Budget is presented to us. Of
course there has been an increase in
production and improvement in the
balance of payment position. It is all
well and good. But at the same time
it should not be forgotten, and it has
to be borne in mind that there is in-
creasing  unemployment, worsening
conditions of the peasant masses due
{o sharp decline in the prices of agri-
cudtural products and raw materials

..and increase /in the prices of manufac-
{ured goods and the low level of
~ purchasing power. But the Budget
does not contain any measures to
rectify this unbalanced economy
which is eating into vitals of our
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society making the rich richer and
the poor poorer. I hope the House is
well aware of the fact that in the
Budget not a word is mentioned about
increasing the purchasing power of
the people.

As regards the taxation proposals, 1
am glad to see that yesterday the
Finance Minjster made considerable
reduction, but still I feel that the
existing proposals are also burden-
some to the common man. This is so
because in the background there
is fall in purchasing power
and increase in the percentage
of indirect taxes. In 1946-47 it was 48
per cent, but in 1954-55 it had gone
up to 70 per cent. So, the people had
the right to get relief from these in-
direct taxes. Instead of increasing the
purchasing power of the people, the
Government have imposed fresh bur-
dens upon the people. If you look at
the incidence of taxation, it may look
very low, spread over the entire popu-
Jation of the country but price rise
will not be simply proportionate to
this amount only. On the other hand,
the Government is ‘giving outright
concessions to big business. These in-
clude development rebate, rebate on
insurance premiums etc. and there
are provisions permitting the business
losses to be carried forward indefinite-
ly for the purpose of taxation. That is
another point to be noted in the same
direction.

The Taxation Enquiry Commission
of course accepts the granting of re-
bate, but it has suggested that this
should be given only to certain select-
ed industries viewed from national
development. The Budget, however,
makes provision for this rebate in all
industries. As regards this indiscrimi-

- nate concession, I will quote what Dr.

V. K. R. V. Rao. a great economist,
says:

“Such a decision completely
negatived the possibility of guid-
ing “investment in desired ¢hannels
and is certainly not consistent
with the economic planning of the
private sector.”
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It may also be noted that no discri-
mination is made between foreign
industry and Indian industry.
There is every possibility of
this  concession helping foreign
interests to entrench themselves
further into the business sphere.
Yesterday as Mr. Gurupadaswamy
and Mr. Basu have said, foreign in-
dustries are already reaping huge
profits and this will only help them to
Teap more profits. Instead of control-
ling the profits of foreign industries
in India, this may help them to get
more profits,

There is another concession given
and that is the reduction in export
duty of cottop to stimulate exports.
Of course we are not against stimulat-
ing exports, because exports are
necessary, in certain circumstances to
psy for the import of capital goods
and other important raw materials. In
that case export policy is geared to
the needs of economir development.
But the Govt. has no such pretensions.
It refuses to lower the nprices and
margin of profit of capitalist bosses
and starves the consumers at home.
It wants only, by this reduction to
send out all these goods so that they
may escape the glut at home.

As regards the methods that the
Government adopts to pool finances
for starting development projects, they
are highly objectionable. Coming to
my State, take, for instance. the Nan-
dikonda project. It has a long painful
story to tell. I am not going to dilate
upon this aspect now. It is enough to
say that people of Andhra took three
years of persistent .agitation to con-
vince the Congress Government at
Delhi of the necessity for taking up
the project. Of course I am glad that
at least today they have consented to
take it up. But while accepting to take
up that project, they have imposed
“inhuman conditions on the Govern-
ments of Andhra and Hyderabad to
agree to collection of betterment levy,
collection of enhanced water rates and
sale of waste lands. It is really bar-
“‘barous on the part of the Central
Government to impose such condi-
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tions. All of us know that the condi-
tions are worsening from day to day
in Andhra due to the lack of purchas-
ing power, fall in prices and other
things. Naturallly they wanted relief
from all these things and agitated for
it. That was why even the Prakasam
Ministry was forced to distribute free
waste land and to come out with a
cencession for land owners who are
paying tax up to Rs. 10. That little
relief which they were able to get is
being nullified by the imposition of
these conditions. So, I suggest that if
the Government want the co-aperation
of the people for the successful imple-
mentation of the plan, they should
resort to voluntary contributions, abe-
lition of privy purses and to strict
collection of evaded income-tax. But
this Government will not do such
things. They will kneel before these
capitalist bosses with folded hands
appealing to voluntary disclosures and
hit hard the common man. This way
they cannot get the willing co-opera-
tion of the peopie

.There is another point I would like
to refer to. It is about the Thunga-
bhadra high-level channel which 1s
appropriately called high-level Gandi-
kota scheme in my area. This is long
over due. Committees after committees
are meeting and discussion after dis-
cussions are going on. The people
from Rayalaseema and- the Circars
have been asking for the simultaneous
construction of this high-level canal
and Nandikonda project. As Nandi-
konda is. accepted the people are glad.
But they are very much worried about
the indecisive attitude of the Govern-
ment towards the high-level channel

- The Government is well aware that

Rayalaseema is a famine-stricken area.
People have been agitating for it since
many years. So I request the Govern-
ment to take up this scheme very soon
and to see that it started simulta-
neously with the Nandikonda scheme.

In my area there is lack of trans-
port facilities. I remember that recent-
1y Shri Lal Bahadur Shastri said that
‘5,000 miles of neéw  railway track
would Ye laid under the Second Five
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Year Plan. I request that a new track
be laid from Dharmavaram to Cudda-
rah and from Cuddapah to Ongole,
because on either side of the broaa-
gauge line from Guntakkal to Reni-
gunta there is a very wide gap
spreading over thousands of square
miles without any transport facilities.
As backwardness of this area is also
due to lack of transport facilities I
request that the Government may
take up this line.

Lastly, I cannot refrain myself from
thanking the Finance Minister for one
thing at least. He has exploded the
myth of the socialistic pattern of
society by the presentation of his
Budget. At Avadi, the Congress put
up the socialistic pattern of society as
its objective. There is one saying in
Telugu +Cheppedi Sriranga Neethulu,
Thuredi”. It symbolises the behaviour
of the Congress Party—saying one
thing and doing quite against what is
said. The Congress has once again
asserted that it stands by the profit-
makers and their profit motive.

Shri T. Subrahmamyam (Bellary):
Yesterday, the Finance Minister was
pleased to announce several conces-
sions particularly with respect to
woollen fabrics, cotton goods, sewing
machines, ete. Thus his announcement
of the concession with respect to the
levy of a duty on coarse cloth was to
’the extent of Rs. 10 crores and this
was a very great concession. His task
during the last four years had been
very difficult. During the Plan period
he has had to balance the budget,
meet the day to day expenditure of
the Government under the civil heads
and the defence services and also to
meet the expenditure for implement-
ing the Five Year Plan and we have
got criticisms also from the hon. Mem-
bers opposite that the Government
says one thing and does another just
as one hon. Member was pleased to
say.

!t is true that, at Avadi a resolution
was passed that we are going to have
socialistic pattern of society. In the
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agricultural sector, several measures
have been taken; feudalistic elements
have been abolished, intermediaries
are disappearing and tenancy rights
in various parts of the State have been
fixed and the ceiling on the holdings
is also coming. It is in the offing and
several States are taking steps with
regard to this also. In this connection,
I may say that this would come be-
cause it is in conformity with the
policy.

There was criticism from Members
that while in the agricultural sector, a
ceiling is sought to be put upon the
holdings, in the industrial sector, there
is no such limitation at all. I also feel
that it is unjust because unless you
put a limitation with regard to the
income from all the sources whether
it be agricultural sector or industrial
sector, it would leave room for ex~
ploitation. I appeal to the Members in
the industrial sector to adjust to the
times that are coming and see the
writing on the wall.

In the industrial sector, what ie
being given effect to with regard to
cottage industries is particularly re-
markable. I am not against large-scale
industries. I want more cement facto-
ries, more Chittaranjan factories more
Sindri factories and steel factories; I
want any number of these things. I
want an integrated development of
these with regard to the various parts
of India. Still, I say from the point of
view of the employment potential, the
cottage industries have got a langer
part to play though these bigger indus-
tries are important. I find with refer-
ence to the handloom that its employ-
ment potential is nearly 20 times
more than the textile mills. The Tex-
tile Enquiry Committee’s report has
been before this House and before the
country for a long time and I agree
with many of the arguments advanced
by the Committee but I object to the
operative portion of that report. While
the arguments are in favour of -ex-
tending support to the handloom the
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operative portion is that 20,000 hand-
looms should disappear every year.
What does it mean? It adds to the
unemployment problem. As the Finance
Minister has been telling us, every
year additional employment for at
least two million people in the non-
agricnltural sector should be found. It
means that in about ten years we will
have employment for 20 million peo-
ple. If we are going to drive people
out of employment and deprive people
of employment like this, then it adds
to the difficulties of this problem. 1
say, therefore, that while these hand-
looms and cottage industries should
be helped by finance. marketing facili-
ties, greater technical and research
assistance, care should be taken to
see that they are not thrown out of
employment because any industry, if
it is to be judged from the social point
of view. has to be judged from the
point of view of social justice. It has
to be judged by three or four points.
The first is how many people it em-
ploys, the second is the amount of
production and the third is the distri-
butive justice and freedom and liberty
it gives for the people employed in
those industries to take the initiative.
Technical aid is sought to be given in
four zonal stations. I request that
more such zonal stations should be
started in various parts of the country
s0 that these cottage and village in-
dustries may have more of this techni-
cal assistance. Credit facilities have
to be given in rural areas both for
industrial and agricultural sectors.

The State Bank is to be started and
more credit facilities are sought to be
created in the rural areas. In this
connection, T would suggest that
wherever - there are large projects like
Tungabhadra: in my own district, the
development side of it should receive
more attention: I mean the credit faci-
lities, because the ryots -are unable to
bring land under irrigation. Every acre
costs nearly Rs. 150—200 to be brought
uhder irrigation and unless the State
Bank comes to their assistance and
offers loans and gives greater assist-
ance to the land mortgage banks parti-
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cularly, I am afraid this aspect of the
problem is likely to remain unsolved
and cause us difficulties.

My friend, Shri Thanu Pillai, who
spoke previously pointed out that
there should be a balanced industrial
development throughout India. I went
to Bhakra Nangal recently and there I
saw threz power units—electrical gene-
rators—at Ganguwal. Only one of
these is working and the others zire
idle. In Bokaro also T found the szme
thing. While in various parts of the
country people are suffering for want
of power, in some parts there is excess
power. There is always a time-lag
between the installation and the deve-
lopment but still I urge upon the Gov-
ernment that the industrial integration
of India should take place in a balanc-
ed and healthy way and electricity
generators, iron ‘and steel ,plants,
fertilizer factories, cement factories,
sugar mills etc. should more and more
be started im South India.

Shri M. R. Krishna (Karimnagar—
Reserved—Sch. Castes): 1 thank you
for giving me this opportunity to
speak. Though I was very much an-
xious to speak about the Defence
Services and the way in which some
of the top-ranking officers are victi-
mised without any rhyme or reason
since. I am given very limited time, I
would like to confine myself to another
very important item in life namely,
shelter. Housing occupies a most im-
portant place in the welfare of the
people. The Ministry of Housing de-
serves our congratulations for the way
in’ which it has solved the housing
problem of the millions of displaced
persons who have been forcibly driven
out of Pakistan. The Ministry has now
launched a new scheme for providing
houses for the low income groups.
This is redlly a scheme which deserves
our appreciation. But, I cannot really
understand the poliéy of the Ministry
of Housing and Supply in not taking
any action to provide housés for the
people who are actually homeless for
centuries. 'The Government set apart
enormous money to give liberal loams
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to the individuals and also to co-opera-
tive societies to construct houses
under the low income group housing
scheme. An individual is entitled to
get a loan of Rs. 10,000 and  these
loans are to be repaid in a long period
of 30 years. These are measures which
we need for the benefit of Harijans
Nowhere, even at places where these
poor Harijans contribute not only
volunteer labour, but also a portion of
their meagre income towards the con-
struction of their houses, the Ministry
of Housing has come forward to help
them. In my State, a society is en-
deavouring to construct over 300
houses for the destitute Harijan fami-
lies. We do not want to have separate
colonies for Harijans. But, we also
desire that the colonies of Harijans
should be inhabited by other sections
of the community. When the people of
that colany have contributed voluntary
labour and out of their meagre income,
manufactured bricks, stone, etc., even
when the Prime Minister and the
Chief Minister of the State are anxi-
ous to see that these People who have
been driven out from the military
quarters, are provided with houses,
the Ministry of Housing has not done
anything to help them, It is really o
very serious matter and I want the
Finance Ministry to see that out «of
the money set apart for this purposz,
at least, they are given some help,

I am not able to touch the other
points that I wanted to place before
the House since I have no time.

*Shri Shivananjappa (Mandya): At
the very outset, I wish to thank you
for having given me an opportunity
to take part in this debate, I rise to
welcome the Finance Bill and in doing
so I wish to indicate the necessity and
urgency of visualising our rural pro-
blem ag’ a whole and to make out a
prima facie case for an active State
policy in this regard.

It has often been said that agri-
culture in India is unproductive and
unremunerative. As a result of that,
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poverty and ignorance and misery are
stalking in the land. What is the pic-
ture of rural India today? We have
got an antiquateq land system which
leaves no impetus to the tiller of the
soil. We have got all the vestiges of
feudalism with one of its redeeming
features. That is we have got for too
many people employed on the land.
Our land holdings are scattered and
small. We have no adequate road
system for transport. We have no
machinery for grading and standardi-
sation of agricultural commodities.
Land taxation is iniquitous and no
organisation exists to tackle rural pro-
blem in all its social and economic
aspects. Though there are some picce-
meal efforts at tenancy legislation,
there is no organised attempt at land
reform on a comprehensive scale.
There is a good deal of talk going on
in this country for fixation of ceiling
on land holdings. Any fixation of ceil-
ing on lanq holdings must also gc¢
hand in hand with the fixation of ceil-
ing on personal income and property.
The first Five Year Plan has hardly
left any impression upon the mind of
the common man, In spite of four
vears of progress of the First Five
Year Plan, there is no appreciable in-
crease in the standard of living of
the villager. The productivity of agri-
culture remains the same. The price of
agricultural products has come down
and the prices of industrial products
are foing high. That is a dangerous
tendency which must be arrested at
once,

The test of a good Government is
how far the standard of living of the
people, nutrition, sanitation housing
and education have improved. Judged
by 'this standard, I am sorry to say
that the Government are lagging be-
hind.- Even in the community projects
ang . the. N.ES. block areas, the pro-
gress is not.much appreciable, Diggin?
some compost pits and distribution of
some improved seeds will not improva
the villagers’ life, in any way, The
work in these areas is far from satis-
factory on account of the nature of
the personnel employed to execute the
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work. In this country, agriculture is
not a business proposition, but a way
of life. A way of life cannot bhe
changed by any piecemeal efforts,
and half measures, but in a com-
prehensive and dynamic way, Rural
finance and rural indebtedness lie at
the root of our problem, In this con-
nection, I welcome the report of the
Rural Credit Survey Committee ap-
pointed by the Reserve Bank of India
and I congratulate this body for hav-
ing given us an highly useful report
and I also hope that the Government
will not take time in implementing
their recommendations before th2
commencement of the Second Five
Year Plan, I hope ample provision will
be made not only for providing cheap
credit to agriculturists but also for the
small-scale industries.

The next point that I wish to bring
' to the notice of the Finance Minister
is that the co-operative movement has
not been given that much of import-
ance that it deserves. It is conceived
in a narrow spirit and it has failed to
deal with the man as a whole, with
regard to all his requirements. It aias
tried to tackle rural life in compart-
ments. Hence I suggest that formation
of multipurpose co-operative societies
throughout the country for developing
village life and the whole personality
of the agriculturists on a grand scale
and in a comprehensive way.

Shri Bansal (Jhajjar-Rewari): There
is no time to call another Member, Let
him finish,

Mr. Chairman: The hon. Member
will have two minutes more,

Shri Shivananjappa: Much of our
development work is pot done accord-
ing to schedule, because of the defects
in the administrative machinery. Many
speakers who have preceded me have
dealt at length with these defects in
the administrative system. The State
lives and acts through its administra-

tive machinery, It is the official who’

interprets the policies of the State io
the people. The officials .come in living
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contact with the people and the ad-
ministrative system is the expression
of the purposes embodied in the State.
It has to be considered in the light of
the enlargement of the sphere and
widening of the activities of the State.
The present administrative system
which was built up by the Britishers.
for the maintenance of law and order
cannot cope up with the growing needs
of the Plans, and new ideals of State
policy. The officials, however, highly
qualified they are, always look ip-
wards for appreciation of their work
and not downwards to the people.
The attitude of the average official
in this country towards the common
man is stiff-necked and snobbish, The
irresponsible character of the supreme
executive of the pre-Independence era
stamps itself on the entire administra-
tive system. The bureaucratic machin-
ery fails to understand the needs of
the peasantry, and routine and red
tape characterise the activities of the
State.

5 p.M,

Mr. Chairman: The hon. Member's
time is up.

Shri Shivananjappa: Shall I con-

tinue tomorrow?

Mr. Chairman: No, the hon. Mem-
ber’s time is up. Now, I call upon Shri
D. C. Sharma. He will take just one
minute, and then we have to adjourn.
He can carry on tomorrow.

Shri D. C. Sharma: How many
minutes do I get?

Some Hon. Members: One minute.

Shri D. C. Sharma: I welcome the
Finance Bill.

Some Hon. Members: He has
finished.

Shri D. C. Sharma: I shall resume
my speech tomorrow.

Mr. Chairman: The hon. Member
can carry on tomorrow.
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Shri D. C. Sharma: I welcome the
Finance Bill, I feel that I have many
observations to make which will take
at least fifteen minutes.

Mr. Chairman: Then ‘the hon. Mem-
ber can continue tomorrow. The House
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will now stand adjourned till 11 a.m.
tomorrow.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday, the
20th April, 1955,
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